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CONSTITUENT "A3ISEMBLY OF INDIA (LEGISLATIVE)
DEBATES
(PART I—ansmogs AND ANSWERS)
Friday, 18th March, 1949

The A.sseuib}y met in the Assembly Chamber ot the Council House at a
Quarter to Elever: of tiie Clock, Mr. Spueaker (The Honourable Mr., G, V.
Mavalankar) in the Chair. )

STARRED QUESTIONS AND ANSWERS
{2) ORAL ANSWERs

CONTBIBUTION TO COMMONWEALTH AOBICULTURAL BUREAUT

*1161. Shrl R. K. Sidhva: (a) Will the Honourable Minister of Agricul.
ture be pleased to state tlie contribution paid by India to the Commonwealth
Agricultural Bureau during the years 1946, 1947 and thereafter? '

(b) Is it a fact that a demand for an increase in the contribution has been
-made and if so, why? ‘

(¢) What are the functions of this Burean @8 to what extent has the Agr-
cultural Ministry benefited through this Bureau?

The Honourable Shrl Jatramdas Dowulafram: (a) During 1945-48, £6.443 3a.
and during 1947-48, £8,568. No payment has yet been made for 1948.49.

{b) Yes. On account of post war cbange in the level of cost and additional
establishment requirsd to cope with the work.

(¢} The functions of the Bureaux are: (i) to keep the scientists in teneh
with the progress of research throughout the world (ii) to gollect, collate and
disseminate information on research in different branches of Agricuitural
Science: and generally to assist research workers in the Commonwealth with
information relevant to their subjecta.

In retum for the contributions made. Indis, like other contributig
eountriee, —

(i) takes advantsge of the services rondered by the. Bureaux in obtaining
advice on important s.cienﬁﬁc probleme with which the Bureaux desl;

(ii) gets, free of cost, abstrscte. pupers and periodicals veviews of the ten
Heetions of the Bureaux aud the attached Institutes of Entomology and
Mycology, giving complete and lsteat technica! inforsnatinn of imvorerca o
Scientific Workers in Tndia.

Uii) derives considerable benefit frora and, in fsct. depends oa the Dureaux
-for identification of cultural specimens. If India & to duplicate sall that the
Bureaux are doing in this line, it would mean not only considerable expendituer.
vt also the hamessing of many premier scientists. . whose number is few. to

‘hat work; end
(1605)
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(iv) tluough its connect’ons with the Bureaux, places her rksults of res‘-nreh
snd problems on the internatioral may;.

8hrt R. K. Sidhva: May ! know what the practical results or benefits are frora
tbis Bureaux to our Min'stry? .

The Hononrahle Shri Jairamdsa Doulatram: ‘The practical rosults are thexe,

that where we come across any new type of insect or fungi, then we send tho&e
specimens to Englard for this reason that as a result of research work over a
long course of years they have diecovered certuin remedics to deal with them

When we find we are not sure thut this fungi is the furgi which ‘s detoileu in
their literature against which a particular vemedy has to be applied, we »eud
epecimens to them and on identification of the spec:mens we apply the reni-dies.
For instance, in the case of sugar cane there are certain pests and we are tgw
actuafly importing certain parasites which will eat up the laivae of these
pests and thereby save our-sugar cane erop.

8zl R. X. Sldhva: Have we not got any such Institute and if not,
mey T know whether Governmert contemplate. with their three years ex-
perience, to set up any such institute in India?

The Honourabls Shri Jairamdss Dowiatram: This knowledge is international
and it costa tremendously to duplicate in every country all items of res~arch.
Therefore. we take advantage of results of research wherever conducted. ]t
is in the interests of economy that we a-e not starting any institute. W a¥' -
making continuous researches, but the world is also makins continuous re-
«earches and wherever knowledge is available, we get it from there.

Skrl V. O, Keaava Ba0: Mav I know whether any Indians are empluyed
in this Commonwealth Agricultural Bureaux? . P

The Hongorable Shri Jairamdas Doulatram: Ind‘ans ars not . employed
there. but we have sent about half a dozen workers who.have received 4rain-
ing there.

Shri H., V. Kamath: Is not Tndia a member of the Food and Agriculiural
Organisation of the United Nations?

The Honourable Shri Jairamdas Doulstram: Yes. India’ is.

8hrl H. V. Kamath: Then do not these overlap.—this Commorwealth Agri-
cujtural Bureaux and the F, A. 0.? 5

The Honoursdble 8hri Jalramdas Doulatram: ‘They do not overlap becaume
the Bureau ig conducting researches in England. The F. A. O.. so far as
I know. hus not got any¥ independent centres where research work is carried
on. . .

Shd H, V. Ksmath; Who are the other imenibers of the Commonweslth
Agricultural Bureayx?

The Honounrable Shri Jairamdas Doulatram: “The present member couatries
of the Commonwestth.

Pandlit Lakshmi Kanta Msitra: What financial contribution doe; iudia
maka to this? .

The Horoursble Shri Jairamdas Doulatram: T have just read out. It
wrs 26,445, dx i 1945.46 pud in 1947-48 £8,308.

Skrl R. K, Sldhva: What is the hichest con‘rihutar pa'd Ly any countrs?
Whict noniry pove the highest contribution, may I know? .

The Honourable Shri Jalramdas Doulatram: I have not got that informs:
vian, but I will give it to the House. N
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i Prot. N. @. Ranga: Does thi» Bureaux help our studente to find seats iu
’hrious Resesrch Institutes and also Universities in England to study advanced
?ranehes of agricuiture?

! The Honourable Shrl Jairamdas Doulat®am: As I a?i(_l. we sent our stutlrute
‘here for training. Six of our men hawve received training there.

SoeeranyuaTERe OrpFroeas 13 MusisTey op Fado
#1162, Shri BR. K. Sidhva: Will the Honourable Minister of Food be plessed
to etate:

(a) the number of ‘superannnated officers drawing salariea of over Re. 1,000
per mensem appointed from lst March, 1948 to date io the Mimstry of Foud;
wnd

(b) in what Ministries they were originally employed and whether ncu-
gperaunuated officers of similar qualifcntione were pot. available for the suid

sts?

The Honourghle Shri Jalramdzs Doulatram: {a) Nil.

(b) Does not arise. ‘

bri R. K. Sidkva: May I know whether there are any auperannuated
ifcers in the Ministry of Food and if so, whether there is no efficient wmwn
« :silable in the Department to replace these super-annuated officers?

The Homnourable Shri Jalramdss Doulatram: The question related to
sBcers drawing salares over Re. 1,000. There is no such officer. There are
sane officers drawing less than Re. 1,000 and they have-been kept becanse they
#rve special experience and train‘'ng for -a number of years, and we do not
want gt this critical time to make sudden changes. ;

Shrt R. K. Sldhva: No, Sir. May I know whether there is any euper-
anuated officer in the Ministry of Foed?

My, Speaker: That ig what be baa stated-—none drawing above Rs. 1,000.
EstaBLISBMENT OF RUBBER TYRR FACToBY I8 TRAVANCOR®

*1163. Shri B. K. Sidxva: (a) Will the Honnurahle Minister of Indu:try
and Supply be pleased to state whether a factory for the manufaeture of rubber
tyres is contemplated to be started in Travaucore?

(b) 1f so, what is the proposed capital and have Goverament any share in
tbe schems?
The Hanourahla Dr. Syama Prasad MoOokerjee: {s) The issue of capital for
establishmert of a factory in Travancore with an annual capacity of
XN sets of motor tyres and tubes and 10,00,000 sets of cycle tyres and
bbes. end a license for import of machinery have been sanctioned.
{b) Sanction has been given for the issue of a capital of rupees three crorve.
The Government of India have no share in the scheme, but the Government
¢ Travancore have agreed to partic'pate in it.
Shri R. K, Sidhva: What is the totul eapital for this new industry thut s
Inp L« he started?
The Honourable Dr Syama Prasad Mookerjee: Three crores.
Skri B, K, Sidava: May [.know what is the preseot production and é&cn-
Cumption in Tndia of rubber tyres?
M. Speaker: Whet kind of rubber tyren?
Shri R. R. Sidava: Rudiv, tyres and the production of the fuctory thrt is
gring to Le startecl. '
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The Honourable Dr. Syama Pramsd Mookerjee: Regarding rubber ‘yres:
we produce about 280 sizes in different types of aero-, motor, joint, cycle vyres
and tubes and the total number of sizes that are imported is about 80.

Shri B, K. Sldhva: Whut will be the production from this new industry
that ia going to be started?

The Honourable Dr. Syams Prasad Mookerjee: [ said just now 1,00,000 sets
of motor tyres and tubes and 10,00,000 sets of cycle tyres and tubes.

Shrl R. E. Sidhva: Will that be self-sufficient for our purpose?

Mr. Speaker: That is n matter of opinion.

Prof. N. @. Ranga: Wa. the Government of Indin approached by this Com-
pany to take a certain number of shares in it?

The HoBourable Dr. Syama Prasad Mookerjee: No. we have net heen
approached.

Mr. Jobn E. Phlllipo8e: [s there any other tyre manufacturing company
under contemplatien?

The Honourable Dr. Syama Prasad Mookerijee: No. Thyre are severai
factories working iu India.

8hbri M. Avanthasaysnam Ayyangar: Has the Fonourable Minister any ides
a8 to what the requirements of our Defence Forces are in so_far as mntor tyres
and tubes are concerned?

The Honourable Dr. Syama Prasad Mookeriee: 1 bave not got the figure
for the Defence Department separatelv. but I have just indicated the sort of
tyres and tubes that we are manufacturing and about 18 tvpes which we ure
importing, some of which fall within the Defence category.

oo
ExTRACTION OF POWER ALCOBOL FROM NEERA

Ad
*1184. Shri V. C. Kesava Rao: (a) Will the Honourahle Ministe: of In.

dustry aird Supply he pleased to state whether any efforts have heen uinde te
axtract Power Alcohol out of Neers? -

(b) What is the estimated quantity of Power Alcohsl that can be extractel
from Neera?

The Honourable Dr, Syama Prasad Mookerjee: (a) It is corsidered that the
preduction of power aleohol from Neera would be uneconoin‘e, as Neern coutaing
a very low percentage of alcohol ond the cost of collecting and transporting
the juice from the trees, which are scattered, to a centrnl distillery would be
high.. On the other hand the juice can be more economically utilised for pro-
ducing palm jagger:v on a cottage industry basis, and this is being encouraged.

(b) As there is no organised collection of Neera. it is difficult to estimate
the quantity of power alcohol that ean be obsained from it. The quantity
obtainable is, however, likely %o be negligible

Dr. P. 8§, Deimuldt: Is the supply of Neera sufficient ts meet tiis dimand
in the country. Does tho honourable Minister know it?

The Hoanourabde Dr. Syama Prasad Mookariee: There are no stalistics of
the demand.

Sad H, V. Eamath: What is the percentuge of alcohol in Neer!

The Honourabls Dr. Syama Prasad Moakerjee: About nine per ceut.

8bn H. V. Kamath: Then why is it: permitted where prohibition i# enforand?
Mx. Speaker: That ie a different matter. If is more ar lese & provioxda)
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DisTrIptrion  AND PRONuOMoN or Rapnr a1 SAMBHAR b

© *1165. Shri V. €. Kesava Rao: Wiil the Houcirabli: Minister of Industry
#nd Supply be pleased te state tbe steps which Government have taken to re-
organise production and distribution of salt at Sambbar?

The Homoursble Ds. Syama Prasad Mpakerjee: A xtatemcui i hid on the
iable nf the House

STATEMENT
Froduction=-T'he followiug are the mose importani. smong the steps iaksn W reorgasise
production at Sambhar : .
{i} ©anals and cryataltising beds sro beiDg clesned to get mote brine and avoid westage
in eslt collection; .
(ii} Tho internal transcport syxtem iz being strenkthened by the purchese of additional
tgbs and locomotives ;
tiii) The workshop at Sambber is heing expavded and » ach for the expsusion of
the chemical laboratory is under ®xamination;
liv) Action is heing Lakem i® work out u technique for getting salt freed frém ‘sodiam
sulphate and other impurities )
Inatribution.—A somal scheme bas been introducwd fram st Jsnuary 1949, Tor rationali-
sation of transport and distrihution

Usk 0¥ SALoeNS ox Raruwavys

*1166. Shri R. K. Sidbva: (a) Will the Houourable Ministe:r of Rusilways

ve pleased to state the number (f~sslosns in cach Railway and how many ef

<them are intended to be used by Ministers, General Managers, Diviaiousl

Buperintendents, Divisional Transport Ofiicers, Divisional Commercial Officcrs,
AT.0s. A.C.Os. and other officers?

(b) What is the capacity of each saloon and what is the maintenanee atd
construction %ost of these saloons?

(c) Have any new saloons been constructed eince 1941 and if so, what i»
their number eud at what cost were they constructed?

(d) What has been done with the Viceroy’s Special Train?

The Honourable Shri N. Gopalaswami Ayyangar: () The number of salcons
vn each Railway is given below:

Assam 48
B. B snd C. Y 69
B. N. R 62
E. L R 140
E PR n
G I P 8
M. and 8 M. ni
O T 49
B. 1 45

Total 640

‘I'be numher intended to be used by Ministers, Generdl Managers, Divisional
Superintendeuts, Divisional ‘Iransport Officers, D'visior:al Commercial Officers,
A T.Oz.. A(30e . nnd other Nailway Officers ir 584.
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(b) The capacity, maintenafice and construction costs of these saloons varies
sccarding to the designs. These are approxzimateiy as follows:

Capacity Maintenance Origin-] cost
{Berths Seate) cost Ter annum of conalruction
Ra. Re.
(Avesage)
+ Bogie 2 to 8 beds
with acranmo. 2,330 21,000 {Min.
Broad Gauge dationfor 1 to =
to 6 a6 vants 98,084 (Max,)
j 6/4.Wh. 2 o 4 bede
wit 1 RocoI®mO- 5,500 6,400 (Min.)
l dation for 1 to
to 3 servacts 34,600 (Mox,)
{ Begie 2 fo 6 beds " 215 4,000 (Min.)
| with a-commo- . to oo
| dation for % 2,000 (Max.)
Metre Qauge ¥ stu=tche a,
| 6/ 4-wh. 2 t0 4 bede 726 5,000 (Min.)
with ncoommo- to N
‘ sion for 2 30,000 (Max.)
[y to 5 snfvants.

(0) No new saloons have been corstructed on ludiin Government Railwuys
‘since 1941. ' —

(@) BG Royal Special.—~BExcept the two saloons of Their Excellencies, the
Dining Car and the Kitchen Car, which have beev rotained as 8 nucleus againsy

eny possibie future use, the rest of the carriages have been converted and pu#
140 géneral use.

MG Royal Special ~The question of converting all the available carriagee

. of the MG special for general use i8 under consideration. (

8bri R, K. Sidhva: May I know. Sir, the total cost of maintenance of these
€40 aaloons? . g .

The Honourable Shri N. Gopalaswemi Ayyangar: I am sfraid 1 have no
made the calculation. I will give it to tho honourable member if he wants it.

8hri R. K. Sidhva: May I know whether the houcurable member still fee;;

- the necessity of coutinuing to upkeep thcse (40 saloons under the existing
eircurnstances?

The Hounourable Shrl N. Gopalaswami Ayyangar: I do rot keow whether
the existing circumstances are different from the circumnstances in which these
640 saloons came into ex'stence. Had the whole matter Leen overhauled, the
total number of these saloons might have been different; as it is possible
some of thom could have been made availahle for general use.

8hri R. K. Sidhva: How many times in s month do Geners! Managers
visit their districts in these saloons?

The Honourable. Shri N. Gopalaswami Ayyangesr: I should like to lave,.
notice of that question.

Paudit Lakshm$ Kanta Maitra: Does this number include the tourist cars®
I have found out that they are alao used as saloons.
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The Houonrable Shri N, Gopalaswaml Ayyangar: I think tourist cars =re
used for more or less the same purposes 2 saloons. I do not know if they
are 8o frequently in use as the saloons themaelwves.

Pandit “Lakshmi Kanta Maitva: 1 was asking whether the ﬁgure given by
ths Honourable Minister includes the number of tourist cars as well?

The Honourable Shri N. Gopslaswami Ayyangar: I think it does.

Prof. N. G, Ranga: Has tha fact been broucht to the rot'ce of the Minister
by his Department that on several occasions this House cxpressed itself sgainst
the continuat'on of such a lurge numher of these saloons and his predecessor
assured the House that they would try their best to reduco their number?

The Honourable Shil N, Gonalaswami Ayyangar: As a matter of fact, the
bonourable member will notice that no saloors huve been suided to the previous
existing number since 1941. As regards the use of the 640 saloons that arv now
in existence, I am not quite sure what definite orders have Leen issued on the
assurances given by my nredscessors. But I will consider the question of
issuir.g some such orders for the future. :

Shri -Aiit Prasad Jain: Muv I know how docs the milenge performed by
these saloons compare with the mileage performat by ordinary coaches?

The Honourable Shri M. Gopalaswami Ayyangar: As a matter of fact, I
think ordinary conches are much more frequently used than salnons. Per
soach or per bogey. I think the ordinary conch must make longer distances in
the course of the year than a esleon.

Seth Govind Das: The Honourable Minister said.there hos not been any
change in the circumstances? Mry 1 know whother in view of the fact that
now frequent journeys are made by air. these raloons cannot be changed in%o
- ordinary coaches, when there is so much dearth of ordinary coaches?

The Honourable Shri N. Gonalaswaml Ayyanzar: I daresay certain General
Managers do make journeva hy air over long diatences: for example, when
some of them come to Delhi headquarters. But I de not think it materially
affects the lenpth of jourmeys they hawe to perforrd in the discharge of their
duties on their own railways.

8hri R. X. Sldhva: I was not able %o follow the answer to part (d) of my

question. What has happened t> the Viceroy's Spacial? Have all the coaches
boon dismantled?

The Honourable Shrl N. Gopalaswami Ayyangar: I have said except the two
8a'oons o Their Excellencies and the diiving and kitchen cars. all the rest of the
- earriages have been converted and put into general use.

8hri H. V. Kamath: Ts it a fact that in the United Kingdom, the U.8.A,,
and the U.8 8.R.. saloons of tbese types are rarely used by railway officers of
Hhigoe grades?

The Honourable Shri N, Gopalaswami Ayyangar: I am afraid the honourable
member has the advantage of me in this matter. 1 am not acquainted wjth
what the practice is there.

ESTABLYSEMWERT oF PaPEr Mud m Assam

*1167. Srijct Kuladbar Challha: (s} Wil the Honaursble Minister of
Indurtry and Supply be pleassd to state whether the Government of India
are going to start any Papsr Mill in Assam?

{b} If so, what amount is going to be sanctioned for this purpose %o the
Goverament of Assam? .
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(c) Have Government received any schetne from the Governrment of Assa'mn
tor establishing a Paper Mill in the Province?

The Honourable Dy, Byama Prasad Mookerjee: (u) No.
{b) Doe¢ not arise. iz

{o) Yee. Government af India huve npproved the rtherne

PRODUCTION AND lwPoRT O CeTrUN

1*1166. Sa‘dar Hokam Singh: Will the Honoursble Minister of  Agricul-
ture be. pleased to state: ? =

(a) the quuntity, in hales, of cotton expected to e produeed this war:
(b) the quantity required for our mills iz Indis; and

(¢) the nrraugementr made for importing the halance ind the  conntries
trom which it is to be imported?

The Honourable Shri Jaizamdas Doulatram: (a) Accorduig te trade sources
it is cetimated that the crop would he ehout 24 to 26 lakh bales of 302 lhs.
egeh.

(1) On the Lasis of the figures for the 194 74 season, the quautity of votson
required by mill in the Indiun Union for oconsunption during the carrrent
(19484511 sesson is estimated at about 46-0 lakh bales.

(c) Allowing for about 2.7 lakb bales as the estimated requirements for
oxtra factory purposes mreangementa have heen made for the balanci of the
requirement» ar under:

Lakh Bales
(i) As 8 result of the Incde Pakistan
agreement. 83
(ii) Th -ourh te efforts of the Inclian
Culion Missisn to East Afri:a, ’ 20
(iii) From Foreigh cauntrics othar than
Pakiatan, ¢.e. U.S.A., Brazil,
Fgypt and Sudsa 3-3
(iv) Out of the coTty over from 1947.48 109
Total - 237

RerusaL By TeXTILE ML OwWskRs 70 wWOoRE THREE SHIFTs

%1189, Sardar Hukam Singh: (a) Will the Honourable Miaister of Industry
und Supply be pleased to state whether it ir s fact thar the Textile Mill Owrers
have refused to worl three shifts per day?

(b)’lf 8o, do Government propose to take any action in the instter?
The Honoursble Dz. Byama Prassd Mookstjee: (a) No, Sir.

it Does not arise.

+ Answer {o this question Iaid an the tsble. the questioner being adsent
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INAUOURATION OF LiaRGE AND SxaLn 8oaL® pamy Faswoioe

*1170. 8kl Motnri Satyanarayana: Will the Honsurable Minister of Agrioul-
ture be pleased to state: :

(a) whether Gevernment huve prepared or yropese to prepare way plen or
scheme for the innuguration of Government initiated large-scale dairy farming
in the country and in townships near big cities;

(b) whe ther Government propose to consider the deeirability of introducing
small-scale, self-supporting and co-operstive units in dairies;

(c) whether any ngency or committie has heen appointed to make recon:-
mendations in this regard;

{d) whetber anv renort has already leep prepared or published on the milk
supply and dairy farming in India;

(e) if 8o, whether that report will be mude available to the members of the
House; and

(f) what is the number of Government owued, initiated, conducted or sub-
sidiceid dairy farms in various parts of the country?

The Honourable Shi Jairamdas Doulatzam: (a) to (c). Yes. A five yesr
plan for increasing milk production in the country bas been prepared and b
visualises estahlishment of large scalz Dairy Furms near big cities as well as
small scale cooperative Dairy farms. The Pian has been forwarded %o the
Provinces and States for their consideration. A statement (No I) showing the
efforte made by the Provincial Governments in this respect i laid on the table
of the House. Another statement (No. IT) showing action taken by the differen$
Provincial Governments in this respect is also 12id on teble of the House.

(2 and (e). Yex. A wmtement (No. TIT) sbowing the reporte published by
the Gouverrment of Inda on the subiect is laid ot the table of the Honse
tlopies of al) thege reports e available in the Librery of the House.

if) A statement {Na IV) giving the available information is laid on the $able
nf the Howze.

- BTATEMENT

Berial Name nfthe Actan taken fr t'a actahliah. Arction saken for the establish-
Wo. Province ment of la~g® scata Dii-y Farmo: memt of araall scale eooperative
. near big oitiex deify unite
1 3 3 4
1 Madres . In Febroary 848 tve Provin- Effa~t4 are being made to sclve

cial Gowermumart tnok over
the awatz of the fo mar Mili-
ta~y Dwiry Farm et Waltair,

to rzn it on comamercial lines.
A tyree yeéar plam tn iosraase

m‘lk p-o-luction in P-ovinoces

through Caspe-etive Boointa

wAs intvaduced in the m ditte
of Octabe- 1948 in 8 diatrict«
nnia- t e cha*ge of & rpAcial
stfl A <o for sett’ng
up n aapi=v faem £~ each ¢t-a0.t

in t"e P-avinoe is uncler con.

tamplation.

tLe problem of 1rben mik
supply mainly through co-
operative societ'es on 30-6-48
theve wee 23 coopeTative
Milk S8upply Unicos sod 364
Milk Bupplv Bocietiee in tbe
Province Interert f~ee loams
a%e ganted to membete of
Conovative  Milk  Supply
Rovieties fo- purchace of milch
aniveals  Dvring 1948.48 encb
loans wew gransad ta the
oxtent of Rs. 5 lekhs upto tlwe
wsnd of Dacaruber 1 948 Durmng
thA yverr anded 99.6-18 three
cowaat've imt tut'on band'ed
3185 mailtion pmnda of nilk
valead at Rz 82- 41 lakiw.
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The Govermnent of Bombay -

has sanctizned a scheme for
aré.ting large ecala dai.y
fa=mera in the Proviuee.
Financial help in the fo-m of
loans upts R:. 514903 @ givon
towa~ds the extibl hinent
and devaloproent of daaies
1t t'e vicinity of lange tawns.
A »special plan Lu< been pe-
pa'ed for Bonbuy city and
suburbs un er whioh it ia
“opo 8¢ to remaove all cattle
‘om tie city wiich a-e kept
unjer conge txd ant ins.ni.
t1°y and nnnconamic cem.di-
t'ons, Gove-reme it are ar.
q1i-ing 3K ar-es of land in
t.e vivinity of Bawbey C ty
and has convt-ucitad connert.
isg roads and buit daivy

Tiw Goveument favours tle

i ea of o-gani~ug tho merke-
ting of ;u+k produced ‘n rural
aveas round about large town:s,
on ueoporative ba.. With
thiz end in view aclemes have

_alrceady been propo:ed for

la‘ge tovwna like Poona, Surel,
Dha*war-Hubli. Thercl emea
envi age t.e ofgauiaton of

imary  coope-ative cattle
gtoe«ling and mik production
#orictnn 1n tle willages sur.
round.ng large thwna. Govern-
ment will provile fiiancial
ax i tazee in the fo'm of loacs
aod subidies for organiciag
tinwe cooperative recioties.

Govormnent al-o propoe to
enrnura™® cosparatve crea.
meriva in ovder t» provile

fi'ms ty wlich eattle f om
city witl be remaved sho tly.
Tne fy»ms wil be rented
out to the cattle ownors and
milk will be tuken by Govt.
€.: distribution to consurmeve.

raviketing fac itics for ik
poduced in rural areas.

In Bombav city, Goveramong
bae ulready orgeniaed ashout
twelve cooperative societics of
eroid) m'k cers from

‘ whora milk is parchased for
Government milk d.atributios
schame. Goverunemt  bhave
alrady assist:d Raoncianlly aad
o herw o9, @ union of oo opera-

tive soc’otius of milk prolucers

at Aoaad intheKaira diatrict
whick nroceasee m'lk collected
froro 1h> cooperativa societies
ofid d watohes it to Bomba!
for da'ribution undar Wil
dis‘ribution schames,

The Govertment ia in favoor of
e tablixking swall scale of «lf.
auppo tin¢ and cooperative
dairy units.

$ Wesd Bengn) . A dairy fa*m is being e:tablish-
el at the Cantal Livs tack
Breeding-oun Ressarch ade-
tian at Hor ugrats a piace
abaut 35 miles away [rom
Caleutts wlich i experted
t1 produce aserly 60 maunds
of milk per day.

The Qquestion of establishing
rural milk color’'es on the
line+ of Bombay i also uoder
active counsideration.

4 TUnited Provinoss . Rvory effirt ia-being made tu
start Jairy farma in big fum
or in toeir neighbour-bool
Government Dairy Ferm+
have already beon staited at
Msthurs, Lucknrow and Ali-
garh wiior are supplyin,

i daily 20, 65 and 20 !};l:tmdg
of pure milk apactively
tie public. Tne enttle
breeding end dairy fa-rar

The @ovenruant ia in fwvour of
extoblizhing amell ccale sel-
snpporting and cooperstive
dairy unite.
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& O.P.and Borar

§ Bast Punjab .

Bhareri (Jhansi), Babugsrh
{Meerut) snd
(Lekhimpur khv-i) ave also
in the naighbuurl.ood of big
towni. Tuoe fu~m: have
beon stacked with milch
enttle anl a-angument . have

born mle fi- tie apply of

mlk fom tio e fsm trtie
public in t'0 nos e t t ken..
Arrang>mont: have  been
mle s apennce dairy farm
nea» Banve. and it i alw
propn ed ¢> open dui-¥ fi'me
i t.e t)wni of Kanm-,
Allahabad, Ag'», Nani Tal,
Azamgerh ani Etawalh
their D-iZ3.b+1 haod. Tio
Guwwnment i ol 0 mAkng
a—aammvnt: fo~ tle upyly
of 2:) Ma“ians cowes Back ts
six p-ivate Gow:hala in
Mat .amn i teict -t half the
co tt,angmant mi'k wupply.
A propoal f,r giviag ruch
help to rther deerving

sivady Gowdslas of tie

rov'oce iy umder consi-
deration.

In o-de~ to mnet the growing
detoand of milk eni milk
rotoct: in redikntai and
mda:$ial eeit-e: in the Pre.
vince, the Goverprasot Lave
slrendy ssnctisned e cheme
for  the e.tablishisent of
tweaty dairy wanit: in big
towns of tho Province. In
°eoco~danse witl, this plaa
Shree deivy fa-zm in Akols,
Baaeor and Raipur Di ticts
heve sl eady bnen e tiblich.
el snd peliminary epade
wok in connsticn wth one
more dsiry un‘t at Biln pur
bow been tikon up. Apat
fom the s fsu~ urit« work
in eoanatt'an w'th tie e tab-
li<higent rf aantlier fos un'ta
stAmranti,(hinniin, Khandws
and Yeotma! i8 in progra=s. *

Provinrisl Goversunent have
slleady under con fte-atiin
& pruposal t. open two Modnl
Dai - Ferm:, on3 at
Ambsla and bi0 otier et
Jualleadur and alw to have
In tho naae futrae 200, daiy
eolonies in the provinc e sad
e Mole! Deiry Ferm in esch
Districs,

Manjtre .

o*

-

In the scheme for the &-tablish-

The Government in in

ment of twenty Government
dairy units enviiaged for shie

ment unite with & View o
sugment milk myly and
economise the coct of produs-
tion and distribution.

g )

d
X

ertabli-Ling small
suppcrting and eo-operabive
dairy anita.
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Y Biber .

10 Delhi .

11 Ajmer-Merwars

12 Coorg -

A number of echemes aiming
at livestook improvement
heve been put into operstion
which am deeigesd o
amsist in the production of
more milk.

It ies propossd to start & deiry
in each distr'ct.

acheme for supply of milk to

Cuttack town is in operation.

Whea the Provinoiel liveet )ck

ferm: which is now,

milk will bs supplied from
the farm to the residents of
Balasnce. town. Investige-
tiooa f oz opening e dairy Garm
in Bambalpur district is under
wey. A echeme for estting
up & deiry ferm in Puri town
hesa beon preparmad and it i
oow under oansideretion of
Goveramant.

A echerps for the Dairy Dave-
fopment in Aemm has bean
asanctionsl during the year
1948.49 at & totel cost of
Ra. 2,32,!80 to open two
arge pcale deiry Tarma in
two b g towns of the proviaca
Two mo® mxch large scale
deiry farms will be oponed
in 1948.60 end two in 1960-
61. Thus tbe total number
of euch lerge ecale dary
ferme will be sizx in three
yoors.

A scheme has been farmulated
for increasmg milk produe-
tion, and distr’bution but it
hss been postponad for the
yoar 1950.61 as en anti-
mBation measure.

A ocherpe for increasing the
milk  supply of
Merwara has been eanct oned
b{ the Governmant of Iadia.

end initiating Dairy Farming
in the noighiou!hood of the
towns.

A Dairy Demoostration Farm
opedsd at Mer:ara for the
dua]l pwposs of supplying
stud bulla sad milk to public.

The {easibilty of opening more

large scpie deiry forms is
being oxamined under the
postwar developrment schemes.

Ajmer.

The Qavarwueat is in favogr of
ostablishing emall ecale wsif-
supporting and coopovelive
unite in towns.

It is desirebls thet small seif.
supporting cooperative units
in deiries should be inteoducad,
in the Provinse but the intro

duocti>n of sucb waite requre
oollection of deta and trane-
port facilitias for distribution
of milk.

Attampts %0 this effect o
failare in Awam.

Tt 1a propomxi o start D‘iﬂ
Farming on oooperadive
but the feasibslity of ihu
step vgll.t have 0 bo’ found
out & the prelimicary
survey has beon completed.

The proposal to introduce sma't
uu'i]o self ooopera-
tive dmr;wz::‘ is  under

consideration.
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STATEMENT IK ¥
Raria) Name of the Name of tha Committos or agency appvinted by the
No. Province Provincial Governmen#:
| Madrea . The Provincial Lwvestock Improvement Board advises Govern-

ment r~garding ths promotion of dairying end allied subjecte
also. The consatitut'on of a Milk Board haa Leon supgestad and
requisite favts and figures are -being collected.

£ Bombay Yes. The follow nZ two commitoes have bsen appuinsed :

(+) The B..nbay Provinciat Dairy Davelopment .and Co-
ordirartion Committee,

(#§) Azvmal Husbeudry and Dairyiug sub.committee of
Provincal Rura) Dovelopment Board.

The Bombay Provinca! Diairy Dsvelopment and Lvordmauon
Committon will mako gonansl re tiona to
in ev€pict of Da'ty davelopment in this province. The Aaimal
Husbandry and Darving Sub('ommittee assiste the Provincial
Rural Pavelopment Board in accolerating tho work of tho Board
in regpsct of da'ry development.

For Bombay Area, there are two Advisory Committees, one of
odue rs and other of cousumers, which asmsist the Provineiaf
ilk Commissoner on procmemont and distribution of milk

in Bembay C'ty.

3 Wost Gengal . A Milk Commissionor tins just beon appointed to Prepere a coanpre-
hengve mlk acheme for tho Province.

4 United Provinces . Thero is a proposel for the fermation of a Milk Board in the Pro-
vince with a view to establich Marketing Board in towns for
ensurng supply of pwre and ¢lean milk to public and to bring
about effnctivo legelative control over manufacture and eupply
of milk and milk products.

5 C. P. and Berer No such egancy or commiftes has besu appointed.

¢ East Punjab . . It is propos~d to have a Da'ry Development Board with a Dairy
Dewvclopment Fund to encourage deiry industry in the provnee.
The fellowing special staff has alreedy bLeen sanctiaged for dairy
development work :
L. One Dairy Developmavu Offieer.
£. Two Assstant Da'ry Development OfficeTs.
3. Thirtesn Dairy Assibtante, one for eacb district in the

Province.

7 Bhar . . The Animal Husbandry Committes of Rural Mevelopment Board
appo'nted by Provincal Govarnmenv. &t present oonsider gle

lse and r conrarniqg the development of

. 5mry ndustry.

4 Oriwe . Provincial Government have vary recently ituted a Ci ith
for the developmmwat of dairying, inceessad production of milk,
ebc.

$ Amam . i . No smucb agency or ittee bas been appointed

10 Deli . A No sucb agemry or committee has been appointed.

11 ApnarMecwarn . A Dnty Development Officer will be sppointed ahortly. He will

be ashed to meke Y

13 Coarg . .Mqantuyoﬁmwoﬁwhchmnlodmmmmm

end is in charge of the Go stretion dairy ferm.
STATEMENT IIT

{1} Gepart 0n the Merketing of Milk in Indis and Burms.

12) Repoit of the Milk SubCommittee sppoidied by the Policy Committm op Agricnilure,
124 and w.

@) Bepart of Mr, B. 4. Pepponll on the Dairy Induwstry in India

’JS%MmMMDAinWnCNqM@MIMhM
. D, Kay. .
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STATEMENT 1V

!. Damy Fanws UNDER THE CexTralL  GOvERNMENT

Bl Nome of the Farn Quantity of milk sold

1 Dairy Farm under the Indian lairy Resesrch Institute, Bangalove,
2 Dairy Furm under Indisn \ ¢teriuary Iieecarch Inatitute,

{s) ot leatnager. .

(1) ot Mukiewwar.
3 Dairy Farm ot Indian Agricultural Revesrch Institute. .

{$) at New Delhi

(%) at Keznal

1I. Damy Famus vsper Tax Provivciar Govenweswy

. Neme of the Ko of Dairy Farms Whether Govs.
No. Province or private
1 1 : | 4
I Madres . {1) Liveetock Reesarch station, Hosur . . Govermmen$,
(2) Government Daivy Farm Vizagepatam . . Governmanmy.
(3) Livestock & D Station, Guntus . 3 + Goverzunam$.
3 Bamlay . No Government owned ur subsidised daity farm
in the proviace.
.3 WestBengnl. NIL
4 United Provinces ‘Thero arv 10  Goveromeunt owned dainve. Bemides
thean there awp G cu-operative mili supply end

24 Private owned dairies. One dsiry Is subei by
United Proviness Govarumeot The deleie  of
these are given below i—

(I) Madhurikimd Daity Ferm, Matbure
(2) Dairy Demststration Farm, Matbure
{3} Babugerh Drity Farm, Meerut .
(4) Manjhara Dairy Ferm, Lekhimpur
(6) Eharuri Laity Faim. Jhanei
(6) Dairy Demncnstration Farm, Bbadruk
(7) Kaopur Milk fupply Scheme, Kanpur
{8) Central Dairy Farm, Al'garh
(9 Agticuluweral (olloge Dairy Farm, Knzpur
{10) Agricultursl School Dniry. Bulandehaber
{11) Agricuituwral Sehoo) Dairy, Ghesipur
(12) Agricultural $céhool, Duiry, Gorakhpes
{18) Co-oprrative Milkk #upply Union, Luskrniow
{14) Co-uporstive Miik Supply Uniew, Allakabad
(15) Co.opunti\{a Milk Supply Union. Buners.s
(16) Co.operutive Dairy, DM ainital
()7) Cooperative Dairy Katra. Alshabad
(18) Allaliabed Apriculture Institute Lairy Ferm, Alhabed
(19) Deyel Fagh Deiny Farm. Agts *
{20) Singhsl Dsiry. Agre
(21) Baslwant Rejpur Collage Dairy, Agre
(22} Lakbuti Colleze Dairy Lakhutim, Bulandshsber
(23) Benar o Hindu Toivernity Daity, Benare
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4 U. P.—vonid. (2¢) The Himalyan Dairy Farm Halivaoi, Nainital
(26) Singhel Dairy, Hgldwani, Nainita}
(26) 8ytia Bugsr Factory Dairy 8ardarnager, Gorakbpur
{27) Indian Dairy ,Keanpur
(28) Union Dairy, Eanpur
(20) Gangwal Raj Dairy, Bahreich
(30) Guosilcran Forest Cooperative Bociety Aligash to be. ap.
shorily.
(31) Cattle Farm Baimti, Partabgsrh
(32) Diamond Dairy, Cant, Rosd, Luoknow
(33) Dairy Farm Chsukore Eatsto Almore
(34) Hindusten S8uear Mills Dairy Goi\. Gokrenpath Kheri
(35) Bhar'ti Dairy Fam.Kanpur
_(36) Chakraverti Dairy Farru, Jhansi
(37; Jodhpura Miesion Farm, Jhansi
{38) Ganushpuie Farm
(39) Himsalaya Dairy Fann, Haldwani
{40) Karhi Gaushala Dairy, B-nares,
¢ C.P. Thers are :
(1) 10 Government owned dairy farms
(s5) 6 Co.operetive Dairy Units
(3%¢) 32 Other Deiry Farruas.

& Fast Punjab . Dairy Sectren at Govemment Livestock Farm,
Hiasar 7 i i i . Governmens.
7 Biher (1) Government tht]e Funn. Patna . i . Governmeot,
(2) Bachaur Cattie Brexeding Ferm Pasn Goveruman$,
{Darbhanga}

(3) (;;:r:emmmt Expuimeutal Ferm, P. 0. Kanke, Governmans.
chi

(4) Govenment Experimentai Fum, Sepays, Governmsnt.
District Saran. )
(5) Tieco Dairy Facm, Jasushedpur . . Private,
(8) Bengal & Bihar Fann, Hazaribagh P, O.. . Private,
(7) Barwat Dairy Farm ch ttrict, Chasppa Privase.
an

- {8) 8hri Rajendra Goxul Farm, Patna . f . Bubdeidis d,
{9) 8sbour Ferm . v . Bubsid aed,
(10) Darbhanga Goehala Soaef.y Farm . 4 . Subaidifed.
& (11) 8%tree Jharia Dhanbed Goshals . % . Subaulised,
(12) Bhree Gosbala, ‘ . Bubdidised,
3 Orive * (1) Ehapuria Dairy . 9 = 5 «  Government,
)] Bohn@t Daity Farm . i “ . Governmens,
(3) Koonjhar Dairs Far . 5 s +  Govermmemt.
(4) Boudh Dairy Farm < : 5 E . Goveramsat.
{5) Nilglri Dairy Farm . s . Gove ament;
{6) 8undacgarh (ngpn) B 3 « . Govt. owned.
9 Amam (1) Crttle Breeding Farm Uppez.8hilong . Goveenwent.
(2) Cattle Breeding Farm, Khanaparstcaubcu) Government.
(3) Baropetta Cattle Farm +  Governmeot.
(4) Jorhet Cattle Ferm . . Governmem$,
10 Delh: . . Thero are five private Deiry Ferms.
11 Ajmer Merwara . Nil.
12 Coorg § . (1) Government Demenstiation Fary, Merara ‘Governmient.

(2) Two Private Daty I"arms,

TIT, Damy Fapws vspin MILITARY AUTHORITIES

3Tete a-e 27 ~ Uitary Deiry Forme, § Prench Military Dairy ¥anme and 12 Tairy Depote
5 owned by the Govepnmant.”
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Seth OGgvind Daa: May 1 know.what effort is being made $0 mnprove the
indigenous breed of cattle, and are Govemfiiert contemplating the s{oppage of
export of these cattle from one province to gmother?

Ths Honourable 8hrt Jalramdfs Doulatram: Government are tirving
utilise nonofficial agencies as a special measure to develop the local breed.
With regard to the export of cattle from one praviuce to another, to the extnnt
that certain provinces are deficit in catitle it will he difficult not tn have thix
inter-provineial transfer of cattie

Seth Govind Des: Are Government uware of the fact that most of the
cattlo exported from Hissar to J3ombay and Calcutta are immed.ately slaught-
ered there as soon ag they becyme dry; and are Government contemplatirg to
atop at‘leusi. the export of these cattie to cities like Bombay. Calentia and
Madras?

The Haomurable Shri Jairamdas Doulatram: Government are contemplnting
steps to prevent the sloughter of ¢attle in the big cities. With regurd to
preventimg export to those provinces, it can be regulated in the interest of
increased milk supply to those provinces or for the better cultivation of land
But we cannot totally prohibit the expart of cuttle from one provirce to
another-- -

Shrl H. V. Kamath: Has the Nutrition Advisorv Committee of the Indian
Research Fund Associrtion made ary recommendations 26 regards the mini
mum per capita requirement of milk in this country?

The Honourable Shrl Jairamdés Doulatram: Yes, they have.

Sbri H. V. Kamath: What is tbe per copita requirement?

The Honourable Shri Jairamdas Doulatram: I helieve it i8 one pound per
person.

Pandit Thakur Das Bhargava: Is it s fact that for the last twentv yenis
Wovernment has been promising that cattle from Hisssr w.il not be allowi to
be slaughtered and when dry they wi!l be returned to Hissar at reduced
roilways rates, but the promise has not been fulfilled?

The Hoaoursble Shri Jetamiag Doulatzam: Those promises must. have been
made by our predecessors but so far as our promises are conceraed 1 propose to
carty them out.

X

Shri Mahavir Tyagi: What will be the nature of the Gosernment.-ivitiated
dairy farms on a large scale with regard to their management and. capital
investment? Wil they be private farms?

The Honourasble Shri Jairsmdas Doulatram: The provineial governments
give them financial aid and supply to them also technical aid. In Bombay.
Madras, U.P, and C.P. there is a very large number of private dairies assisted
by the provincial governments.

Babg Bamnarayan Bingh: What are the actual measures whieh have bsen
or are being taken to stop the slaughter cf cows just referred to and by what
time it is expeeted to stop the alaughter altogether?

The Hamurshie Shrt Juramdas Doulatram: It will not be possible % pu¢
e ime limib. This question, as I said nn an earlier accasion. was considered
by the Cattle Preservation Comwittee which bas made its renort. The replies
of the provincial governments on the repart will be reeeived*in a short time
and in conaultation with the provincial governments steps will be tahen,
because it means a tremendous financial liability on the provinces $o maintain
tbelr entire cattle population.
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; 82 Moturl Salyanarayana: In view of the faot that dry cattle ere baing
alaughtered in cities, will Government consider the desirability. of gettmg these

dry cattle transported back free of charge?
The Honourable Shri Jairamdas Doulatram: That wilt be considered.

Shri Ajis Prasad Jain: What arc the messures which the Governmen$ are
adopbking to encoursge the deveiopmenh of cattle uy private agencies?

“  The Honowable Shri Jalramdss Doulatram: By supporting private brcedmg
farms and private ddiry farms.

Pandit Mukut Biliari Lal Bhargava: Do Government propose to sponsor
any legislation to prohibit the slaughter of cows?

Tie Honourable Shri Jairamdas Doularam: That matter wdl be considered
when the report of the Cattle Preservation Committee comes to be finally deald
with.

Shri Makavir Tyagi: What arrangerients 'do Government propose to make
iu connection with the feeding and maintaining of useless cows?

The Hopouratle Shri Jeiramdas Dounlaamw: I believe the honourable
member is aware that this is one of the points on which the Cattle I'reserve-
#ion Committee has made its recommendations.

Shri Moturi Satyanarayana: Is it possible to prohibit: milcs® cattle leing
housed in cities 2nd provision being made near about the suburbs in the dairy
farms, so that such cattle may niot be kept in the cities?

- The Honowable Shri Jaimmdas DoulsRam: These sre matters which are
uader&the consideration of the provincial govermnents and they are dealing
with $them

Papny La avDs

*1171. Shri Mosuri Satyanarayana: Wlll the Honouxable Mxmster of Agricul-
ture be pleased to state:

(1) whether 3ny research bas been undertaken for benefit of farmers, ‘to en.
:thic them to make use of waddy Jands for growing shert term crops; and

¥ (b) if 8o, whetiier Government would make avuilable the gcheme to the
members of the House?

The Homourable Shri Jalramdas Doulatram: (a) and (b) Yes. A brief
note showing the research work done at the Central Rice Reseerch Institute,
Cuttack, and in the Provinces, and- the further steps taken is laid on the table
of the House. More detsiled information will be supplied if required.

-

NOTE O SHORT TERM GROWING IN PADDY LANDS

Shozt term growiag in paddy lsade hss at leasd fogr aspects, namely :
{1) Growing ehort daration crops other than paddy before the paddy i transplanded.
{g) Growing sho?, duration paddy varietics as an early crop followed by 2nd erop of
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o2 (3) Growing short ducation Rabi Crops after the barvest of paddy crop.
{4) Growing skort duration crops in atanding crop of paddy. "

‘Invesligations at the Central Rice Research Institute, Cottack, are mainly directed tawards
Use possibililios of growing two crops of tice in quick saacsaaion instéed of e single crop
particulerly where irrigation facilities are sveilabls for a minimwu period of siz moaths
1 the yesar. Thia would be feasible only if the varieties to be grown are both of sbort
durstion or one madi and the other sbort. A short dursiion veristy need not Deceesarily
mesn {ves yield psr acre. There ere varioties maturing in ebout 100 days wbicb unde¢”
optimum conditiona can give up to 5,000 ibe, of grain. A large collectien of short duration
rices, Loth Indie.n and forvign, hias therefore bern made and are under investigation mainly
with the abject of detarmining tho moat suilable varety to be grown as e second crop and the
optimwum time for planting the same. Premieiny result® have heen obtained with some of the
introduced verieties from China.

It will, however, be reelieod that the growing of two crops would nataraily meaa grester
exbauation of the soil and the practice should go head in bsnd with e suitabe regimen
of fertilising the fields. The investigations cover not only the euitabla verisitee bot such
questione as the proper time for planting the second crop,” whether the second crop ceuld be
direcUy sewn or traneplanied, whether the land could be got ready immedistely after the
Narvest of Lke first erop and wbether in the interval hetween the two crops, a sbort duratisn
Nali crop, & pulse or & green mesuure crop could be sown.

It is hoped that, by next yesr, it will be peaaible to tbe results of the researches
on short duretion varietias made st the Inatitute on the cultivator's land in the proviace,
with the Lo.operation of the (Government of Criasa. A rogular echeme will then be devised
for adpotion in the rice-growiag erems all over ibe couatry.

Rsmeapcuass v PRovivcms

United I’covinces.—Researches on thbe paddy crop are carried oo at Nagioa snd at Gorakh.
pot with 8 view ta grow more food from paddy lends. In ihe early paddy areas, suitable
very eazly heavy yielding types heve béen found cut which could be harvested daring Septem
ber and thas sllow of sufficient time (often more than e month) for proper field prepsration
for the suctrcediog #Hubi crops like wbeat, barley, atc., which must be sowm during uc.ober,
for optinunu yields. 8ome such very esrly typos of paddy which are recommerided to growers
in different sreas are N22, N2/, A64 and Chkl0. In such cases, the full season is coversd
by the rotation snd the 4uestion of any other ahert term growing does not arise.

Rotationsl atudies have slso revemled thet ‘‘Early Paddy-fallow'' rotstion is the best
folleved by “Esrly Psddy-Gram’ rotation, thex ‘“‘Early Paddy-Wbest'* snd then “‘Early
Paddy Liunseed™ rotation This is generally applicable to the Central and Western U. V.
\recta. In the Esstern iI. P. the best rotation witb Eaily Paddy is ‘“Early Paddy-Pea”.

For late Paddy, the best rotation applicable to the whole of U. P. ie ''late-Paddy
Bersecm’. The next best for Yate Paddies in the Eastern U. I’ ia *“Late Paddy-Cboti
matar’’, They have aismo tried successfully at Nagins, two crops of paddy followed by
Derscem, i.e., Early Paddy from April to July, late Paddy from August to November and
Perseesz from Decambgr to March. By this method they have rmised. 46 meunda 13 seers
pet e of puddy in 1946 wnd 34 maunds per wcre in 1M7 beades gelt'ng \shaible green
fodde: -for nearly 34 mouths. Kt may be noted that Bermsem s sown brosdcsst in standing
late peddy, fields and an eatimete of thie fodder crops may be had from the fact thet
vultivators gladly purchsse such Berseem crops cau lste paddy fields for Be. 160 per scre. .

Cenatral Provincea and Berer.—No inveetigation bas bees nndartaker on the growing of
shott term crops in psddy lands betwees two crops But the poasibilities of two psddy
crope where irrigstiou facilitiea exiot ars gnder trial.

Orizsa.—Investigetiona into e!l posibilitien of shott $¢rm growing in paddy lasnds have
heen made and the following recommendsticoe have bean suggnated by the Governmept for
adoption by the farma :-—

(2} Mandis or Jute conld de grown as the early firyt CTOD sowd im April snd May sad
hervamted in early Aungust, paddy being tetnsplanted in middle of Augast and
barvested in December. Type 812 has boen recummended for this purpose.

(2) B 7 and D 04 early Peali paddy sown in May covld “be hervested in Angost
or earlier. This ronld be followed by a second crop of sarad padd.. Hesvy
dove of farm vard manure for fust crop and Ammonium Sulphate at the rite of
3 maands per acre for the second crop are necessary tc get good yielde.

{3) &hort Juration crops sich rs Wolthi (dolirdns aiferis and Biri (PAgseolus A ungo)

. after ea)ly peddv and mung after hsrvesting ssrad paddy could be grown sucees-
fally durinz (ctober, November snd Deccmber.



L ]

STARRRAD QUHGTIONS AND ANSWERE 168%

(4) (s) Pisre crops of Mung. Luthyrus (€bear) peas and gram have been eacces-
folly grown io standing crogle of paddy. The seed js .eown broedcast whea
thgdml is ot} moist snd pisrs crop left to grfow after the barvest of
paddy. ;

(b) Beeli Paddy—{short duraiion Psdd)) bae been grown succeesfully sa s mixed
crop with Biri {PAaseolns Mungo) and Arher.

Asaam.—A short term variety of rice called Domsi is regularly grown in the Proyinoe.
It is a two monthe crep snd actually takes 75 to 80 dsys. An improved strain of this
variety called D-138.C ‘fepi Domesi hss Bsen produced in Kerim Gavj Rice experinental
slation, the sversge yield of which is 23 maunds per acre.

Wesr Benyal —Conaiderabie amount of breeding work on early types of padd: hms Ui
done Type DXL is one of the types evolved and recemmended. In regeid to iixing ui.
additional crop the broadcasting of ‘Kalai’ or ‘Kheshari’ in s field of standing ewman paddy
to get an additionsl crop of pnle or a fodder for cattle ia 8 wellknowd local practice, which
is being extended, under State subeidy, to srena where it is little in vogue at present. Expari-
Mente have slse been ondertaken recently to study Mhe possibility of growing mome varieties
of fodder orope in amae paddy lands and if such experiments prove successful their adoption
by wiltivators wil! go e long way to soive the fodder supply problem of the Proviucs.
t:lfle cotton in maddy areas,

the Agricultursl Research
gerennial cotton thet coald

ich would slso.be soitable

Madras.—Conbning the questioz to she growing of abori

Madraa bas ceported tbat some five varietics are ander trial in
Stations of the Province with s view to evohe s euitable type of
be grown in high level tands of paddy arce 2s m fence plant and w

foc Cottags spioning

"La%o BROUGHET UNDBER CULTIvATION

*1172. ‘Shrl Motnri Satyanarsyana: Will the Honourable Minister of Agrioul-
t0re be pleased to state: 3

(a) the sotal acreage of new land brought under cultivation during the last
ten yesrs and how much waa breught under the plough every year;

(b) what the statistics are province-wise;

(c) the facitities effered to farmers to develop this land, the sulisidies grang-
ed to fertilize it and other assistance rendered; and

(d) whether Government have any schemes for further extensions?

The Eonourable Shri Jairamdas Doumistram: (s) end (b). A stetement’
giving $he available information is placed on the table of the House.

{¢) Government gives subsidies for the ceclamation and development of land
w well a8 for using fertilisers, compost. oil cakes. improved seed, and tor
etecuting minor irrigation works, No distinction is made between land elresdy
i cultivation aad land freshly reclaimed and cultivated.

(@) The Government have under conaideration a scheme for the reclamation’

of sbout eix million ecrve of weets lande during the mext few years.
t Revised stataBent recsived from the Ministry printed.
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8hri Sita Ram S. J&foo: Mpy 1 know if any stetisties are available for
Iadian States as well?
The Hongwable Shrl Jsiramdas Doulatram: They are nok available.

Sardar Bhopinder Slagh Man: Does the Qoverament give this assistance
directly to the farmers or to tbe provincial governments?

The Honourable $3ri Jairamdas Doulatram: If is given to the Provinces
and the Provinces deal with individual eultivators or farmers.

Sa:dar Bhopinder Singh Man: What are the fucilities offerad to the faxmers
for the purchase of tractors or hiring them on a rental basis?

The Homourabdle Shri Jairamdas Doulatram: So far as the Central Govern-
ment i8 concermed they are maintaining tractora for being supplied to the
provineial governments. The schemes of cultivation are schemes which are
being ezecuted wy the provincial governmente. I believe U.P. Goverament
bave got a number of iractors which are kept for being rented out to indi-
viduals. I believe in some other provinces thatearrangement does not exist.
We can write to the provincial governrnents to make some tractors available
Tor privare joiee, 8o far as the Genlrzl Government 3¢ concerned its deals
directly with the provincial governments.

Sadar Bhopinder Singh Man: What are the rents being charged by the .
Central Tractor Organisation and the U.P. Government? Whst aro the rates
a¥ which the UU.P. Government loan the tractors to the farmers?

The Honourable Shri Jalramdas Doulaitam: I am sorry I will not be able
ko give the informatilon straightaway.

Dr. P. 5. Deshmukh: Has the Honourable Miniater any idea of the acreage
that has gone out of cultivation during the course of the last year?

The Honourable Shri Jalramdas Domlstram: I will not be able to give the
information without proper notice but I believe that a certain amount of area
has gone out of cultivation, because in cerain regions where there are wha$
are called Kans and Hariali weeds, they gradually encroach on the neighbouring
fand anl during the course of the iast year thicre must have been seme areas
#hich have agsin been covered by these weeds.

Sbri Balwant Sinha Mehta: Do the Government eXtend these facilitiss ®
the farmers in the Indian States also?

The Honourable Shri Jairamdas Doulatram: Goverument is now giving these
tractors. also to the Twdian States but the Central Government does not daal
direcily with the cultivators in the Indiam States. That is the duty of the States
Govermuments.

Pandit Mukut Bibari Lal Bhargava: Have Government reserved any tracters
for uxe i the Centraliv adrinistered areas?

The Honourable Skei Jairamdas Doulatrsm, There are three tractors
rescrved for the centeall v administered areas.

Shit Mahavir Tyagi: Ave the tractars really being made use of by the pensants
themselves? N

The Homnourable Shri Jairamdas Doulatram: So far a: these three tractors

< veferred to just nuw sre eoncerned they were used for certajn areas in the Delhi

Previnde.  Bo far as (he travtors in the Provinces are concerned naturglly it is
the Provincial govermments who will be able to reply the euestion.

Shri Mahavir Tysgit | would like the honourahle Minicter to say whedher
¢ peasants in Todin are. patronising  the use -of the tractors. Are the
peasauts themselves anxious te use them?
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Mz, Bpeaker: Ae the Honourabls Minister bas said it is mere or Jess a
matter which conocerns the provincial govecnunents.

Shri Mohan Lal Gautam: Ys the Government aware thas tull use of these _
teactors i8 not made because of lack of oil for eunaning them?

The Emnondis ‘S Jeirumdas Doulazam: When there is shortage of
fuel naturally the tractors will not work.

Basta CRUZI ARHODROME

©1173. 8hri R. K. 8idbva: Will the Honourable Minister of Communii-
cations be pleased to state: ]

(a) whether it is a fact tbat the Aerodrome building at Santa Crus Aero-
drome have heen built by private companies and if so, the namea of those eow-
panies and the toat incurted on euch buildings;

(b) on what terms and conditions the land hae been given to the companies;
and

{o} at what dislance from this nerodrome Government propose to construct
their new Aerodrome?

The Honoprable Mr. Rafl Ahmad Kidwal: (a) Certain buildings have been
constructed at Santa Cruz Aerodrome by Air India, Limited for their own
use at a cost of approximately Rs. 11,902,000 on iand leased to them by the
Government. The Indian Overseas Air Lines bave also remodeiled :snd re-
decorated at a cost of about Rs. 14 lakha a Government building which hae
been leased out: to them.

(b) The land and the buildings have been given on a $emporary lease ter-
minsble at 30 days' notice. The rent for the land is six snpas per sq. yd.
per appumm, No compensation is payable to the Companies on account of any
expenditure incurred by them on copetryctional works in the event of the
termination of the lease.

{c) There is no question of Government constructing a new aerodrome at
Sante Cruzs. The aerodrome already there is being extended and developed.

Bhr! R. K. Bidhva: The ¥Flonourable Minieter said that there is alrendy an
aerodrome exigting Does he refer to the Tata Aerodrome which i= in exin-
tenoe at present or the Star Line Aerodrome which belongs to the Govern-
ment?
The Haonouradle Mr. ‘Ral Ahmag Kldwai: It is the Government aeroirome
that is existing at San%s Croz.

8kri R. K Sidhva: Iz it not a fact that last Tuesday the main booking
offic: and the passengera reception office at Santa Cruz had been shifted into
a newly built bsoger, which bas caused great inconvenience to the passengers,
for these offices had been remaved to a hanger meant for storing aircrafts?

The Honourable Mr. Rafi Ahofad Kidwal: As Y have said the Government
buildings bave not vet been completed and some buildings have not yet been
starfed. Therefore make shift arrangements have to be made.

IMPROVEMENT OF POSTAL STAMPS

*1174. Pandit Mukot Bihari Lal Rhargava: {a) Will the Honourable AGxi-
ster of Communications be pleased to state whether Government sre awsre
that Postul articles these daye bear ‘indistinct obliterating marks?

(b) Is it a fact that some two years back the P. and T. Departmenb had de-
cided to supply an improved type of stamping pad. better quahh of ink snd
o jmprove the condition of stampa?
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(¢) Do Government propoee to take early steps in the matter and if re,
when? 4 !

The Boncursbly Mr. Rafl Ahmad Kidwal: (e) Yes, sometimes.
v (b) Yes. ) -
{¢) The decision is being implemented and it is expected that there will
be improvement within perhaps the mext &ix months.

R. M. S. STaAFF oN Banpigoi-Diztaar Szorios or B. B. & C. I. Ramway

*1175. Pandit Mukut Bibart Yal Bhargava: (a) Will the Honourable Min-
ister of Communications be pleased to state whether it is a fact that tHe Postal
Epquiry Cemmittee (1984-35) feund that limited accommodation was provided
for R.MS. Staff on J. 22 (Bandikui-Delhi) Section of 3 Up/¢ Down Bombay
&aroda and Central India Metre Gauge trains and that the work had to be car-
“ied out under difficult conditions?

(b) Ts it also a fact that only 80 te 7O per cent. of the ataff actually required
is working in that section?

(e} Do Government propose to provide bett«r accommodation ard equip the
section with necessary stafl in consenance with the recommendations of the
taid Committee and if so, how long is it likely to take?

The Honourable Mr. Rafl Ahmad Kidwai: (a) Yes.

(b) 'I'he position is not as siated. In its journey from Bandikui te Delhi
the section has full strength but.in the reverse dirsction two additional sorters
appeared to be justified by the statistics token in September, 1948. Of late
therc has been some reduction in the work of the section:

(¢) Yes. Provision has been madg by the B.B. and C.1. Railway in their
building programme for 1949-50 for the construction of larger vims required
for the section. The position regarding the work of the section is again being
reviewed and additional staff will be sanctioned if justified.

RevsioN oF Tofr TeST I8 PoSTAL DEPARTMENT

*1176. Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Min-
ister of Communications be pleased to state whether it is a fact that the Postal
Enquiry Cemmittee (1934-35) recommended 'thut the entire Time Test needs
tevision and that a new and revised Time Test ig to be drawn up?

(b) If so, what action has sn far been taken in the direction and how long
will it take to adopt an upto-date formula?

The Honpnnatle Mr. Rafl Abmad Eidwai: (a) No. The Postal Enquiry
Cemmittee suggested a re-examination of the whole question of time test only
if their proposrls for modification of procedure were adopted.

(b) Does not arise, as, on the bhasis of the changes in preccdure which were
#oproved, a general revision of the time-test was not justified.

CONDITIOR oF STaTIONS Ox SEAZADARA-SARARANPUR LIiGRT RAmway

~ *1177. Lala Achint Ram: (a) Will the Honourable Minister of Railways be
pleased to state whether Goverament are aware that (i) there-is no acrange-
ment for light at Shabdara Sabaranpur Railway Stations during night and
(ii) there are no waiting rooms? ’

(b) If so. what ackion do Government propnse to take in this connecsion?
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The Emourable Sbri K. Santhanam: (a) Although certain printed repre-
soutationa were received early this year complaining of deficienciea mentioned
in the question, the report of the Government Inspector of Raiwaya
indicaters - that the standard of service providled by the Shehdars
(Delhi)-Saharanpur Light Railway is more or less the same as that previded
by other light railways. In other words, althougb there is scope for improve-
ment, conditions are not aa deplorable as tbe honourable member's question
implies. &

(b) The Managing Agents have already been requested te take adequate
measures to remove such inconveniences to the travelling public as may exist
on that. Raiiway.

ImproviNe Derld TELEPHOXE SYSTEM

*1178.4T.ala Achint BRam: (z) Will the Honourable Minister of Communi-
cations be pleagsed t) state the number of complaiuts receeived per month from
January to December 1948 about the unsatisiactory working of telephones in
Delhi?

(b) Have any steys been taken to improve the working of the telephone
syatem and if so, what are they?

The Honourable Mr. Rafi. Abmad Kidwal: (a) A staxtement is laid on ‘the
table of tie House.

{b) "fhe introduction of Zevo position which can Le rung up in emergencies,
bas delped te improve tihe service. 2,000 lines equiprnent was brought into
use at the end of January 1949 in replacement of a life expired exchange.
Tkie has cauzed a definite improvement in service. Additional 2,008 lines wiil
be added by June: 1949. Connaugbt Piace Exchange has been air cogditioned.
This will eliminate faults due to dust. and change in temperature which are
common in Automatic Exchanges.

BTATEMENT
Nuanber of complaints received during 1918
Number
Month [}
cowmplaints,
Jenuary, 1948 - 9,174
Februsry - T30
March 4007
Apri) . 10,804
Map 9310
Jane . 11,252
July 12,986
Auguet - 10,885
Beplsmber ... 10,036
October . 09197
November - 8037
Sercanber . 9,926

Total .. 134,051

8eth Govind Dss: Are the complaints increasing or decreaaing mow?

Ths Honpurshls Mr Ra8 AhmsAd Bidwal: I think the statement laid L@
the table will make it clear.
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S H. V. Esmath: Does. the Department carry out surprise checks snd
inspeetions at these exchsagea to see that telephone operators are working
properly and not ohit-chatting?

The Honouratle Mr. Ra8 Ahmad Kidwai: Ycs, such visitx are made.

8Shrt R. K. Sidhva: Is it a fact that- despite the new instdllations ix New
Delki the telephones ate not working satisfactorily and complaints are made
to the Posts and Telegraphs Department ?

Ths Honmaratds Mr. Rafl Ahmad EKidwal: The connections are not only
limited to the uew telephone lines; thev have to he connectcd with the old
lives and therefore the trounble exists.

Orexmye or Vnpack PosT @rrrckEs

*1179, Lals Achlnt Ram: (a) Will the Honourable Minister of Communi
cations be plcared to stnte the number of villages which#have s populatiorn ot
500 or more “here post offices bave noi heen opened?

(") 2t how manv suel; places do Gevernment prupose to oper branch oﬁcel
this year? ,

(¢) How 1any ol thew will be openvd ju the Rast Punjab?

The Honourable Mr. Rafi Ahmad Eldwai: (a) Tho information is not readily
avaifable. ;

(b) and (c). As a first step. Governmenl are concentrating their attention
on opeuing uf post offices in villages or compact groups of villages with a
population of 2,006 Post Officer were opened in 1,708 rural Jlucalities during
the year 1948 of which 147 were in the Tast Punjab, 2.000 new post offices
are expected to be opened in such villages during 1049 of which 278 will be
in East Punjab. The stage for opening post oifices. in individual villages with.
& population of less than 2,080 will come later.

Babu Rammnarayan Singh: May T know whether new. village post offices
are opened at the request of the peeptc or whciber some of those post offices
are opened as a necessity by the @Government themeelves; if so on  what
principles?

The Honourable Mr. Bafi Ahmad Kidwai: Sometimes when we receive a
request from a purticular locality then the new post office is opened. But

most of the post offices thai hive been npened bave Leen opened at the
initiative of the Departinent

. Pandit Mukut Bibari Lal Bhargava: Whst percentage of the rural popula-
tion has postal facilities at present in Lndin?

The Honourabls Mr. Rafl _Ahmad Kidwai: I thiuk every viillage has gob
some sort of facilities of postal deliveries and postot clearance.

Shri Moturi Satyanarayan: Is the Hocourable Minister aware that there
are s number of experimental post offices working und tbat they are not being:
made permanent? May 1 know whether there is any idea of niaking them
permanent ?

.The Honourable Mr. Rafi Ahmad Kidwal: That is why they bavo been
started for a year as an experimenta! measure. If we find that the require-
ment of a poet office for a vVillage is justified then the exjyerimental post office
will te msde permanent.

Shri Mabavir Tyagi: Ate Government uware that in the hilly arees in India
there is no village having & population of 2,000? ) _

The Honounaide M. Rafi Ahmad Kidwai: I am awers of that position.

' 4
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#bri Mahavir Tyagl: In view of the Honourable Minister being ewarse of
the conditione in the hilly areee, is he plenniog to open post offices in emalisr
villages in the hilly arese?

The Hononrahle Mr, Bafi Ahmad Kidwal: The position is as I had discussed
with the bonourlpte member some two daya ago.

Pandit Lakshmi Kanta Maitra: May I enquire if these postal facilities %o
the rural aress are being made svailable through the agency of extra-depart-
ental agents or through independent post offices?

The Honourahle Mr. Rafi Ahmad XidWa): At some places through indepen-
‘dent poab offices, but at most places through extra-departmental sgency.

8bri Mahavir Tyagi: With reference t¢ my question why do not you commit
yourself on the floor of the House?

My, gpeaber: Order, order.

Pandit Lalwchmy Kddts Matra: May I know whether the Honourable
Minister bas thoroughly investigated the question of these extra-departmsental
agenta when putting them on to the rural post offices? In the pash tbis extra-
-departmental agency did not work very well.

The Honourable My. Ra Ahmad Kidwal: But I tbiok honourable members
will agree tbab it will not be posaible for years to come to carry out our objeet
if we confine ourseives to opening of independent. post offices in every village.
‘What we do is that we open a post office with some extra.departmental man
and when the volume of wotk increases a permanent post office is opened.
That is the only practical way shat can be followed.

8hrl 8, V. Krishnamoorthy Reo: What is the nuniber of villages with &
population of 2,000 or more which still have not got a post office in India?

The Honocurable Mr, Rafl Ahmad Xidwal: I am not just now in & Position
to give that information. :

Babu Ramnarayan Singh: Sir, my question bas not been answered. I
‘want to know when the post offices are opened by 'the Department itself what
are the principles with regard to population and distance of one post office
trom the other which are followed.

The Hoapurable Mr. Bafl Abmad Kidwal: I think it has been stated more
than once en the floer of this House that we are just now planning to open
posb offices in villages or Sroups of villages with a population of 2,000. That is
the principle that is guiding us immediately. @~ When we have satisfied sll
the areaa on this besis then we may go for areas with a lower population. In
this malter no distanee ia necessary. If two villages even at a distanoe of

two miles from each other do need 2 separate post office for each then we give
it to them. -

Shri Mohan Lal Gautam: Is the Government aware that extra.departmental

persons are employed in urban areas also and that they have to work during
the full office hours?

The Homourshla My, Rafl AAmad Kidwai: I am aware that the exira-
depertmental men are employed in cities. But when they have got full-time
jobs they are taken in the Department under departmental rates. '

Shr! B, K. Slahvs: Is it a fact that in s large number of villages the
postal work is entrusted to school teachers and that they are not able to carry

oub the postal work; if so do Government intend to change the system for
:speedy dispoaal?

The Homourahls Mr. Rafl Abmsd Kldwal: That is & fact and as I eaid i¥
is not posaible to undertake the opening of a fullfiedged post office in every
LY
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village. So long as that is not possible financially we will have to reeort to
these methods. . ’

Shrf Mahavir Fyagi: Is it not a fset tbut there are villages in the hilly
aress at a distance of thirty to forty miles from the nearest post office and the
postmen visit these villages only once or twice in 8 month?

The Honourable Mr. Raf Ahmsd Kildwai: I have already sdmitéed that.

Prof, N. G. Ranga: Is any effort being made to- raise the salaries or
sllowances of these village postmasters who are extra-departmental employees?

The Honourable Ms. Ra8 Ahmad Kidwai: No effort is just now being made
to further increase the pay or emoluments of these extra-departmental men.

Canveal Pay Commiss;oN RECOMMENDATION ON COMPANY.-OWNED
Ranwavys

21180, *Lala Achiot BRam: Will the Honourable Minister of Railways be
pleased to state Government's policy with regard to the implementation of the
recommendations of the Central Pay Corsmisgion on company-owned Railways?

The Horourable S8hri K, Santhanam: Geévernment have no administrative
control over railways owned and managed by Companies.

Shri Harihar Nath Shastri: Will the Honowrsble Minister be pleased to
State, in view of his reply just given, whether settlement of labsur disputes
in the Companr-owned Railways is within the purview of the Central CGovern-
ment, or are the concerned Provincial Governments expected to deal with such
disputes?

The Honourable Shri K. Ssnthanam: The Railway Ministry has nothing
to do with the settlement of labour disputes between Company management
and their labour. If he wants further information, the honourable member
‘may address a Question to the Labour Ministry. )

Prof. Shibban Lal Sakpena: Is the Houourable Minister aware that if
there is any dispute on Company-managed Railways, and Goverrmment trans-
port is disturbed.........

Mr, Speaker: Order, order. It is a matter of opinion and also s hypo-
thetical one. '

Shri Bafhar Nath Shastri: In view of certain anomalfes having already
arigen in the case of certain Compfany-owned Railways where disputes are still
going on, may I enquire from the Honourable Minister whether the Govern-
ment will be pleased to give a decision 38 to whether the Provincial Govern-
ments arc competent to deal with the labour disputes arising in their termitory
+in regard to the Company-owned Railways?

The Honourable Shri Jegiivan Ram: May I intervene, Sir?

Mr. Speaker: Yes.
The Honouzabie Shri Jagiivan Ram: I may inform my friend that there are
a number of Railways managed by private Companies, which are in the list
of Federal Railwayg, Disputes ir: those Railways arc under the Central sphere
and we have alread’y referred a few disputes to tribunals and a few are pending
before ua which we may réfer to ttibunals or conciliation, as the case may be.
But those Light Railways which are not covered under the definition of
“‘Federal Railways'’ are the responsibility of the Provincial Governments.
Shri B. K. Sidhva: The Honourable Minister of State for Railways said
that Government have no control over the privately-owned Railways. Is ip
" correct that there is no control of any kind over the privately-owned Railways?
The Honourahle Shrd K, Santhanam: The Railway Board has some statu-
tory powers regarding freights and fares. Otherwise there 18 no contro} what-
8oever.
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Pasanwoer FAR®S OVER SHaHDaRA SARARAKPUR LET Ramway .

*1)81. Iala Achint Ram: Will the Honourable Minister of  Railwaye- be
pleased to state what are the rates.of paasenger fares per mile per class ovar

the Shahdara Saharanpir Railway and the cortesponding rates oter Govern-
ment Railways?

The Honourable Shri K. Santhanam: A- statement containing the inferma-
tion is laid on the table of the House.

STATEMENT

r farcs Der roifo for different classonr over the Shahdara
tho corregpoDlinz basss over the Indian Covemamceat Railways

The existing bases of
Sahazanpur Ratksay arnd
870 aa tollows - -

Sholdure Indian *
Srharangur - Oorernnent
Railvag Railwayes

Class I 18 Dies pet mile " 24 pies par mile,

Class IT 7% pies per milo * 9 pier:per mile {Mail or Express

Train).
3 pies per il (@vdinary Fraing).
5 pies pexr mile (Meil or FXpres:
1raing;.
4 pies per wile i1V elim y Traingd
" There are no Mail or Exrnress trains on the Shatudvea-Saharannue Light Raibway. ~

Claes 1II 5 Dies per mile

Siri R. K. Sidbva: May I konow whether the fares oun this Shahdara-

Sabaranpur Railway are higher or lower than the fares on Government
Railways?

The Honourable Shri K. Satthanam: Theyv are at present the same as in
the Government Rallways.

AocipRyTs BY TRAVELIERS o8 FoorBoaRp oF Teaivs oy E. I. Raluway

*1182. Shri 8. V, Xrishnamoorthy Rao: (a} Will the Honourable Minister
of Railways be pleased to state whether the attbntion ef the Governryent hae
been drawn te a report appearing iu the Statesman, dated the 15th February, .
1949 that 17 persons were killed and eight injured as a result of passengers travell-

ing on the foetboard of s train on the JhajhaDinapur section of the East
Indian Railway? .

(b) What is the actual loss of life and the number of passengers injvred ac-
cording to Government reports?

{c) What action do’ Government propcse to take ngainst officers respensilile
for permitting traveiling on foot-board?

(d) What further steps do Government. propose to take to” prevent such
accidents in future? : ’

The Honouralls Shr! ¥. Gopalaswamj Ayyangar: (a) The Government _l;ave
seen the report appearing in the ‘Stafesman’, dated the I5th Februwry. 1949,
that peeple travelling ou the foet-hoards of two trains came into con¥ect with

one another with the result that seventeen passengers were killed and eight
injured. :

(b) According to the information received by the &ove?ﬁment. seventeen
persons were killed and eight injured, but only two of the dead, and none of
3 the injured persons, were reported to_he in possession of tickeds.
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[}
(c) The levuay ofﬁcmls do not permit foot-board travelling, which is pro.
hibited under section 118 (2) of the Iadian Railways Act (IX of 1893). The
foot-board travellers usually board trains in mo&on.

(d) Deterrent maasures are being taken against such persens—-the majority
of whom are ticketless travellers—v ith the help’ of Government Railway
Police amd Bpecinl Railway Magistrates. Railway staff also assist the Railway
DPolice in this matter. Railway Administrations have recently been suthorised
0 appoint specitl staff to prevent the boarding of irains in motion. ‘Safety
First’ posters giving wide publicity to the danger involved in travelling on
fogg-boaids and roofs of carriages have been exhibited at various stations. The
co-operation of. the Bihar Govegxnment in preventing travelling on foot-boards
tas also been sought.

Shri H. V. Eamath: Accerding to reports gathered during the last twelve
months, is travelling on the reefs of trains becoming more popular or less?

The Honowiable Shri N. Gopalsswami Ayyangar: I think it is very much
less popular than it was during the dist:urbances.in the Punjab.

Dr. P. S. Desamukh: Is the Government considering. the feasibility of
baving douhle-deck coaches on the Railways, which ere being introduced in
England?

The - Honourable Shrt N. Gopalaswami Ayyangar: I am afraid we are nod
censidering it, but -we shall in that case have % previde against people getting
on to the roof of the second deck also.

Shri S. V. Krishnamaorthy Rao: Is Government aware that such accidents

are on the increase?

The Honourahle Shri N, Goupalaswami Ayyangar: So far as my information
soes, on this particular Raiiway there were three similar accidents in 1946-47
and we bave not bad a simihir case on this Railway since, according to this
information.

Pandit Mukut Bibarj L.al Bhargava: Has the Government in view a scheme
{e regulate the issue of tickets according to the available 20commodation, to
avoid sucb accidents?

The Hononrahle Shri K. Gopalaswami Ayyangar: I suppose the Railway steft
do attempt to do that, but the mere fact that out of twenty-five people who
were victims of this particular accident twenty-three had no tickets shows that
the Railwuy staff had exercised :v certzin amount of disctetion.

Shsi S, V. Erieheramaorthy Rao: Has it ceme to notice of = Governmen®
that such travelling on foot-boards is increasing in other Rsilways also?

The Homourable Shri N. Gupaleawami Ayyangar: So far as we know, no.

Seth Govind Das: The Honourable Minister said that most of tbe persons
iuvolved in the accident mentioned in this Question were witbout tickets. Is

he aware that even the ticket-belders generally are tit'avellmg on these frc+-
boerds?

Tae Honourable Shri N. GopalAswami Ayyangar: Two of the twemty-five
were ticket-holders in thia caae.

Shri H. R. Gurav Reddy: Are the (Jovemment oconsidering the feaaibility
of providing collapsible bers so that foot-bosrde open and closé along with the
doors, in order to prevent foot-boerd travelling?

The Honsurablp Shl M. Gomlaswami Ayyengar: Various schemes bave
besn proposed in.thia connection. There are disadvantages in providing for
those bers as well. There is 8 particular device which has been suggeated by
e Bengsk gentleman, and I hope I shall be able o give honoursble mambers
who ere interested a demunsteation by that gemtleran as to what migh¢ be
done by way of elosing the doors quite firnly while a train is in motion,
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Incomz anp ExeeNprtuB® ofF Decen TraRgPoBT SEmvioR

$*1188. 8hri R. K. Sidhva: (a) W:ll the Honourable Minister of Tranaport
be pleased to state what are the earnings month by month from the day the
Delhi Transport Service was taken over by Govercment?

{b) What are the expenses and what is the net profit?

The Honourable Shri K. Santhanam: (a) A statement showing the monthly
earnings of the Delhi Transport Service for the period from the 14th May,
1948, to 28th February, 1949, is placed on the table of the House. The
average monthly eernings for the period amount to Rs. 4.55 lakhs. L g

(b) The average monthly expenditure during the same period ie approxi-
matejy 3.5 lakhs. This takes into account outstanding bills pertaining to that
ried, which are yet to be paid, but does not take into account depreciation,
interset and Capital expenditure. It ie mot yet possible to estimate the ned
profit with reasonable acouracy.

STATEMENT

Monthly caroings of D.T.S. from the daete of takidg over vis. 14td Moy, 1943,
Ko, a2
May, 1948 (from 14ch May, 1948 % 3lat May 1948) ., 241,009 & 9
June, 1948 . 82920 ¢ ¢
July, 1948 . 461,088 & 6
. Apgast, 1948 .. 4,270 5 6
Beptember, 1948 v 476,00 5 O
October, 1948 o 501,567 2 6
November, 1648 .. 485800 3 6
December, 1938 .. 4912314 12 6
Jancacy, 1949 .. 483401 3 3
Fedrasry, 1948 o 8,92,41015 3
Tota} .. 45,42,641 9 9

Uss oy WINDMIILS FOR LIFYING IBRIGATION Water

$*118¢. 8hrl 8. Nagappa: (a) Will the Honourable Minister of Agriculture
be pleased to stete whether the attention of Government has been drawn
an article published in The Hindu, dated 6th February 1949, by Mr. Clifford
C. Taylor, Agricultural Atteche to the American Embassy regarding the use of
windmills for lifting irrigation water from wella under the caption ‘Wmd,
Waser and Food*?

(b) If so, have Government examined the suggeationa made thamm?

(6) Wha) ateps have Government been faking to try wind mills in W@
oountry?

The Honouradie Shri Jatramiias Dyulstram: (a) Yea.

(b) end (c). Wind milla have not ao far been used in Yndia to any exbcns
and no data or experimental resulte are, therefore, availsble. lfrehm
examination of the question indicates that Wind Mills are unlikely tc be
uscful for erop irrigation in the Central and Nerthern parts of the country es

tAnswar Lo this guestion taid on the table, the queeotiBuer being sbmeat.
tAnpswer to this qoustion laid on the teble, the questioner hsving exhoused hia quots.
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there are pracsically no winds during the period October to Maroh when irzi-
gsation is most needed. There, .8, however, a poesibility of developing thia
form of irrigation in the cosstal artiss whete winds, with velocities of 6 M.P.H.
aad over, prevail over larger part of the year. Government intends to exiimine
furtLer from sll pointa of view the possibility and edvant&ge. of introducing
Wind Mills.
¢ : :

SoMBME FOn CONNEOTING CONTAI WITH (JONTA! R0AD, MROHADA 4MND JALESWAR

*1185. Bhri Basaxts Kumar Das: (a) Wil the Honourable Minister of
Railways be pleased to refer to the answeors given on the 9th April 1948 %o my
starred question No. 1382 and state what action hae been taken tO give effeot
16 the schemes of connecting Contai with Mechada ois Tamluk end with Jales-
war vis Digha? ’

(b} When is the consfruction of these lines likely %o bo teken up?

‘(0) What is the decision of the Central Board of Transport with regard o
these lines?

(d) Is there any scheme %o connect Contei with the Comtai-Road Station
and, if 80, do Government propose to take any aotion regarding that soheme?

The Ewmourable Shri N, Gopalaswami Ayyaagwr: (a) tn (o). The soheme
of connecting Contai with Machada tic Tamluk and with Jsleswsr vic Pigha
wae considered by the Central Board of Transport at their 18th meeting held
on 10th December 1948, and it was decided that the project should be dropped
for the present in view of the need of concentrating our limited resources on
projects of urgent and vital national ,mportanos.

(d) The Contai-Contai Road Project was alao considered by the Centzal
Board of Transport at the same meeting and it was decided to drop the Project
for the present as the area is well served by ros.la.

Incepasnie Fism ProvuoriOon

*1166. Sreematty Annie Masearepe: (a) Will the Honourable Minister of
Agricuiture be pleased to state whether any steps have been taken by Govern-
ment Yo increase the fish production in India?

(b) What is the extent of marine area suited for fisheries in India?
(¢) What is the amount expended for research work in fisheries?
(d) What is the zesult thereof?

The Hooourable Shri Jairemdas Doulatram: (a) For incressing fish pro-
duction in the counfry, Goveenmant of India have helped provincial Govern-
ments and States to c8ITy out extensive plans for the development of faliow
waters a8 productive fiaheries. Details of financial agsistance given to pro-

vinpas and Btates, are shown in the statament (No. I) placed on the table of
e House.

. Babemsee subseidisad by the Cenfrsl Governmemt for the developmeni of
Inland Fisherice generatly consiet in: (1) surveying fallow but oulturable
waters and natural spawning grounds, (ii) arranging increased eupplies of
young fish $or stocking and, (iii) stocking as many culturable waters as possible

- with young fish of suitable species of fish. The acreage of inland waters
surveyed and efocked and the number of young fieh collected and stocked in
ell the provinces and 8tates partly as a reeult of assistavce given from the
Centre and partly on account «f directives from the Government ¢f India are
shown in the statement (No. If) placed on the table of the House.
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(b) Marine_sreas suitable Sor exploitation of Fisheries in India is cobimated
{i:e about 115,000 aq. miles exiending from the shore up to abotd 100 Saidem

(o) A statement (No: IIT) of the amounts. spent during each of tie 1aad 8
yeara is laid op the table of the Bouse:

{d) Fisheries rescarcb by its very psturc is 3 long term projec% asd it i
not possible. thercfore, to ussess the resuti of such work within & few yemis.
The Résearch Stations have been established by the Government of Indi: onily
recently and the inajor pari of the expendit:re detailed in Statement (No. ILT)
placed on the table of the House in reply :v (¢) i8 paturally oo buildings and
equipmeob for these Siations and also on the purchase of fishing ersir; and
gesr. Investigalion: )ave been started on a pumber of gspecies of tish of
economic importianon ard increasing fish supplies »hy stocking fallow watecs
with fry and fingerlings of such species of fish. Tue Pilot fishing experiments
being carried oui from the Pilot Fishing Deep-Sea Station at Bombay are
with a view to charting the fishing grounds, determining the fishing seasans and
most suiteble methods of fishing. The results achieved so far from the work
3% this Station are promising but it ie too early to assess their fuil value.
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STATEMENT 11

Amount expended by Government of India for resetrch work in fisheries.

Kocurring Non-Recurring.

1. Pilot Drop-Sea Fishing Station nt Buobuy =i Re

194647 17.%W 264,360

1947 4% 2,14.500 £.20.7m

"’J"IJU 44713.000 3.30.000
2. Muring: Resarch Hration.

19461-47 2000

194%-48 1, 704530 Sanim

14%-44 4. 31,600 4.00,n)
2. el Resworeh Bttion.

194%-48 D000 .2

194N-41 RNV |.:.11,1IU(!

Sreematty Annie Mastarene: Is Government aware that a great national
viealth ix being lost by not developing the fisberies on proper lines?

The Homourable Shii Jairamdas Doulatram: Yes, that is why Government
is now developing it on proper lines.

Sreematly Annie Mascarene: Is the {(jovernment aware that the preaest
resenrch reheine is only une-sided, in that xea-side research is ncglected?

Mr. 8peaker: Ordler,” ordler. 'i'his ,need 1ot be replied.

Shri H. V. Kamath: Doos the scheme reforred to by the hionourable Miuis-
ter emisuge the preduction und catching of only snudl fish, und not of biﬁ
whitles and slunks ws well?

The Homourable Shri Jairamdas Doulatram: It s wise 10 proceed from
smnll to hig things.

Shri R. K. Sidhva: May 1 kuow whether the seheme referred to by  the
honourahle Ministey provndes for the constrruetion of coldlstor'\ges for presers’ ing
the fish?

The Honourable Shii Jairamdas Doulatram: In Jawbay we are laving
wold-starag for fish.

Shri BR. K. Sidhva: If cold-stornges Jave been coustiucted, how many hove
beun cansiructed, aud what is the cost of vne eold-storage?

The Homourable Shri Jairamdas Doulatram: o are constructing one at
tomiay. [ would not hé ahle to give the cost stwightsaway, 1We are also
mnting amp cold-stoeage plant for, fish in Dedhi.

Shri R. K. Sidhva: What about Madras?

Srecematty Annie Mascarene: Has the Government any jdea of entering
the imernatinng) whale fishing expedition?

The Honourable Shri Jalramdas Doulatyam: This would he a later deve-
ojoent. We must go step by step. .

Sreematty Annle Meaacarene: Is the nosio-econ'mio position of fishermen
under e considerution of the Iovcrmuent? C

The Honourable Shri Jalraggdae Doulatram: This matter also is being gone
into by tlie Provincial Gcvernments.
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DevELOPMENT OF TaPloca. (ULTIVATION

*1187. Sreematty Annie Mascareme: (a) Will the Honourable Minister of
Agriculture be pleased to state whether the Indian Agricultural Research
Institute hag given ung attention tu the develolanent, of upioea cultivation in
India?

(h) If so, what is the resul t?

(¢) What are the provinces suited for the cultivation of Tapioca? .

The Honourable Shri JaZumdas Doulstrax: (1) and (b). Trisle o»
fitteen different vavieties gf Tupiocn have vecently been undertalen at the
Institute. These trials must be .:ontintied for sore time befare useful results
can be obtained. When they have renched this stage the information will
lie published. -

{c¢) Travancore has proved lo be the best for cultivation of tapiocs. Portiona
of Malabar and Cochin are also suitable. It ruay be possible te cultivate tapioca
in the North Bast region of the country tuch «x Assam, Beugal and Orissa’
which are free froni frost.

Sreematty Annie Mascarens: Is the Government aware that tapioca culti-

vation i8 possible all over India, provided one crop is taken every year, from
March to November?

The Honourable Shri Jairamdaa Doulatram: ] think for this particular
crop we require humid climate and freedom from frost. Therefore it may not
i possible to grow it in ail parte of the country.

Sreematty Annie Magcarene: Is the Government aware that at the Rusa
Justitute, Delhi, they:  have tried the experiments w%th Tapioca and found
them successful?

The Homnourable Shrl Jairamdas Doulatram: Yes. I have indicated +hed
we have carried out experimentss at the Belhi Justitute, and we will try all
climates and provinces.

Sreematty Amnie Mascarene: ls the Government aware that with betfer
irrigation its cultivation is possible everywhere?

Mr. Speaker: [ am afruid the honourable member is giving information and
not asking u questicn.  She may put a question and get the information she

may want.
Shri H. V. Xamath: As part of the foodl production drive, is the cultivation
of sweet potato under the active cousideration of Governmient?

The Honourable Sbri Jairamdas Doulatam: Doces this avise, Bir?
3Mr. Speaker: No. .
L4
Shri Moturi Satayanarayana: lz the Government awaie “that tapioca is
being used for etarch purposes?

The Honourable Shri Jairamdas Doulatram: I would not be surprised if
it is, becausc it contains a large quantity ef starch.

Shri Moturi Satayanarayana: ™ view of the shortage of tapioca, will (tov-
erimient stop such use?

The Honourable Shri Jairamdas Doulatfam: As soon as Government con-
cuirtrates on increasing the }:roductiun‘ of tapioea and using it for food,
naturally we shall see that less of it is used for mdustrial purposes, or some
other subetitute is made available for industrial purpoaes.
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TIXaTI0% oF PRRMANENT SIRENGTE OF RAEWAY BoARD's OFrion

t*1188. Oh. Bashir Singh: (s) Will the Honourable Mimiser of Rail
ways be pleased to state whether it is a fact that more than cne hundred
ageiatante and & large number of clerks have besn officiating in the Reflway
Board'e office for the last three or four years?

b) Why haa it taken auch a long time to fix the revised permarment strength
«f &le Boérd's office?

The Hanourahis Shri B. Gopalswami Ayyangar: (a) Yes.

(b) The Hxation of the revised permanent strength of the Railway Board's
oftice has not et been finally decided on by the Bourd.. During the war
the strength of the Board’s Oftce had to Le increased to deal with the heavy
increrse in work created by war conditions. Soon after the ceesation  of
hostilities, an officer was appointed on special duty to go into the question
of the permanent strength required for the Board’s Office in the changed
oircumstances.  Before action could be taken on the report of this officer.
the partition of Railways was effected which altered circumstances. By the
time conditions stabilised again the Indian Railway Enquiry Committee's
report and recommendations bad becosne due. The Enquiry Committee’s

repolt has since been received, and the matter is now under the active cousi-
deration of the Railway Board.

CeXTBAL RESEERVE OF FOODeRAINS

11189, Oh, Rankir Singh: (a) Wiil the Honourable Minister of Food be
pleased to atate the exact amount of foodgrains which were lying in the Cen-
tral Reserve of the Ministry of Food at different stationa as on the 1st February,
1947, lat February, 1948 and 1st February, 1949 respectively?

(b) On which dates did the stocks in the Government godowns come to =
winimuin during the years 1847, 1048 and 19497

(c) What was the total allotment of foodgrains to eaeh of the provincos and
States and on what dates were such suppliee made during the above period?

(d) What was the total number of officers together with their deaignationa
and tlie number of ministerial staff employed to look after the above Gowvern-
ment stores and the foodgmins kept tlierein on each of the dates mentioned
in part (8) sbove? '

The Honourabls Shrl- Jairamdas Doulatrarmn: (a) The totsl quantity ot
foo ins in the Centzal Reserve on the 1st February 1947 wds 1.38,509 tons,
on the lst February 1948, 55,237 tons and on 1st Februars 1949, 23,346 tous.

(b) During 1947 and 1048 the minimum quantities of stocks in the Central
Reserve Depote prevailed during October 1947 and November 1948. The

balances at the end of these months®were 12,084 tons and 38,917 %ons res-
pectivels. : i

() A statement (No. I) showing sugplcs made Ly the Centre to the Pro-
vinces/Btates during 1947, 1948 and the two months Jannary and Fehinary
of 1949 is laid on the table of the House. )

As the total allotment of foodgmins wag not supplied %0 each of the
Provinoces and States on a separate date but the supply of foodgrains to all
the Provinces and States was a continuous and simultaneous process it would

no:d. be possible to give any particular dates on which the total supplies were
aade,

4 Aptwer to thia gueetiom laid on the table, ik guestioner beinz abaent:
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(d) A stetement {No. II) is laid on the table of the House ahowing the
ovumber of officers and minigterial staff employed to look after {he Ceatral
Reservegof feodgraivs on 1lst Februery 1947, Ist Febyuery 1948 and 1st Febru-
ary »04

—
BTATEMENT I
Sypplits made by the Conire 10 ths various Provinces!Ssates during 1947, 1948 and 1949

(Jon—Feb.).
{In thousaad tons)
(fanuary:—
February.}
Provinoes/States. 1947 1948 —
1949
Provinces. ...
Aesa.m . 2 : v 8 22 3
: Bﬁ . 5 . 220 296 56
Bthlr udmg Ool.henm) . A i 223 185 24
Bomhny . P P H 596 746 169
-C. P. and Bar‘r . 5 . . " 216 54 14
Madras i i H 3 i 182 640 53
Priesa . . i ; i : [ ) 1
Eaat P\mjal . . . ¥ " 106 83 - 18
U.P. ; i : ¥ i 246 139 56
Ajm-ﬂorwn; 5 P ; i 28 23 6
5 ] . . . 16 34 5
Da!h z : F . 112 130 22
Himsehat Pndeah 3 . " : 1 1 2
Agdaman . o . . . . 1 i
Total (Provinces) . 1,951 2,361 a1
8eatc0 —
. : . . 32 41 19
. . v 5 : g o 1
g:bad « . » . & 94 28 14
. . 8 19 ° 1
7 3 = i 85 70 16
xadhy. Bbam . s . 5 177 43 14
Mateys U i . . . .. 3 1
Patiala nnd E. P, Sta. . £ . 1 i 2
Bajputans Bte. - i N “ 34 42 21
Seurashtza . > P . : 81 114 36
Travancore . . E 5 . 246 272 1]
Uochin 5 . . . % W 90 89 13
Rampur . % . : Q i 03 2 1
Totsl (Biabes) f 838-3 733 199
Ohvere. 'y
Defeace Service . . » 130 104 30
Refugess Carmupa . “ " . i €l 4
‘Misceilansons s S 38 b [
' Totel (Otheza} . 168 174 65

Gauxp ToTAL = 2,95833 3,158 (1]}
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ScALES OF PAY O¥ STENOGRAPHERS 0N RAlLways

*1190. Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Rulsvays be pleased to state what is the minimum grade of pay for a Railway
Stenographer?

th: Wit is Uhe winimnrn geade of pay for a Sfmogrnph-w' it other Depart.
ment¢ of the Government of Tndia?

(¢t If therve is a difference, why is it so?

The Homourable Shri K. Ssuthansm: (i) The minimum prescribed scale
of pay of a Stenographer on Railways is 80-5.120.EB-8/206/10/2/220.

(b) The minimum prescribed scale of pav fer Stenographers in the Central
Sery-etariat of the (Government of Tndia (including the Railway: Board) is Rs.
1680-10-330 whereas the minimum prescriled seale of pay for Stenographers in
all subordivsre oflices of the Govermvent  of  Tndin  ix Rs. #0-5.120.E13.
8{200.10/2/220.

{¢:) There is no Jifference in the puy of Stenogruphers between Depurtments
of the Government of India, (other than the Central Qecretanat) and the
Railvcay Administrations

Shri Ielebminarayan Sabu: Why should there be this difference in pay?

The Homourable~Sht K. Santhanam: It is a matter which ought to be:
addressed to the Central Pay Commission. That Commission recommendegd
these scales of pay, and the Government adopted them.

Shri R. K. Sidhva: Sir, in his reply the Honourable Minister said that we
must address this question to the Central Pay Commission. Is that comrect?
I would like to know that from you, Skr.

Mr. Speaker: The Chair should not be asked on the merits of a reply. The
Tlonouralile Minister stated that Goverarnent have aecepted the recomimen-
dations of the Pay (lommission, and s it is a matter of the Pay Commission’s
Report,

Shri R. K. Sidhva: But he directs us to the Pav Commission. Is that
correct ?

3. Speaker: It was n polite way ef stating that the question need not be
put as it is & matter of the Pay Commission’s Report.

Prot. Shibban %Lal Sakmepa: If anornslies in the Pay Commission's Report
are pointed out to the Govemment will not the Gow;nment take care to look
into them?-

Mr. Speaker: That is hvpothetlca] at this stage.

Shri H. V. Xawmath: Is it a fact. that Government accepted only some of
the reconytnendations of the T'ay Commission, and rejected the others according
to their own convenience?

The Honourable Shrl X. Santhanam: \o fur #x T am aware, they have
aveented gencrady. all the recommendations.

e 3
ALLOWANORS OF GUARDS WORKING. ON SMALE Quick TravsiT TRAINS

*1191. Shri Lakshminaxayan Sahu: :(a) Will the Honourable Minister of
Railways be pleased to state what was the consolidated allowance of a Raitway
Guard working on S.Q.T. (Small Quick Transit) trams prior te .the recommeu-
dations of the Central Pay Commission?

(b) What is he getting now according to the recommenclations of the Centra
Iay Commission?
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The Honourable Shri K. Santhapam: ] have called for the infonnation and
:a statenrent will be laid on the table of the House in due course.

Mr. Speaker: The question hour is ovet.

() WRITTEN ANSWERS

Punetiast of Raw SuX raem Jarax

*1192. Shri R. K. Stdhva: (a} Will the Honourable Minister of Industry
-aud Supply be pleased to stute whether it is a fact that a trade delegation for
the purchase of raw silk from Japan was sent in 1948?

(b) If so, what is the nam« of the delegation, what quantity of raw silk did
they purchase for Government and at what price?

{c) At what price was thie. raw silk sold and to whom?

{(d) When did goods actually arrive in lndia and when were the sales
effected? : :

() Whut was the market price at the time of landing and the time of sale in
India? -

The Honourable Dr. Syama Prasad Mookerjee: (a) No delegation wus sent
in 1946 for the purchgpse of Rauw Silk from Japan. (n return, however, of
a delegation which bad heen emt to fapan in 1947 10 complete airangements
for sale of Raw Cottonct that comntry and {or imporling Cotton Yarn, Taw
Silk, Textile Machinery cte.. the Govenmient of Indin dcejded to purchase
seme Raw Silk on Government account. '

(b) The delegation wns led by Mr. Tulsidus Kelachand. The quantity of
Niaw Silk purchnsed was 4 lakh lbs.  The pnrehass price was Re. 14  per
F OB .lapau and the landed ecst was about Rs. 25 per Ib.

(el The raw silk was distritouted to the (rovernments of dladras; Mysore
and Wese Bengal for sale to sillk wenvers in these areas. The price of sale to
weavers has varied betyween Ra. 27/8/. and Tis. 35 per 1b. and generally 2
little below market prices.

(d) Shipments arrived in Bombay on the 17th Decernber 1947 and deliveries
to various (Governments werc completed by the end of March 1948,

(¢) At the time of lunding the aversge sale ]Jrlc& for raw silk ruling in the
niarket was about Rs. 82 per Ib. It rose 10 Rs. 85 per Ib. during the period.’

ArLotENT OF CBWENT, IBON AND STBEL ¥OR CoNa'rBt’v'no\ or R®RicuxarioN
PraNTs

*1193. Shri Damoder Swasup Seth: Will the Honowrable Miuister of Agri-
culture be pleased’ to state:

(a) whether cement, iron and steel requived for the construction of retrigers
tion planis in India are supplicd by ihe Governent of India or by the respec-
tive Proviucial Governments;

(b) whether anx of the piovinces have not acted i the watter of allotment
«f cemeént for the construction of refrigeration plants as luid down by the
<Governinent of India and if so, the action (vovernment propose to take to set
the matters right;

(c) the number of applications for the grant of cement, iron and steel which
are over one month, three months and six months old respectively and tho
reasons {ur the delay in meeting the denrand for the copstruction of refrigerstion
plants; and .

1) whether any losses ocewmred by the rotting of food articles as o vesyth ot

the fuilure of provinces to construct refngerablon plants and if so, the monetaty
value thereof?
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The Hopourable Shri Jalramdas Doulatram: {a) The Ministry of Agriculture
sponsors applications from the refrigeration industyy for iron and steel, and
uaea ite good offices with the 3linistry of Industry and Supply to obtain zn
adequate quota for it. Iron and stee! are allocated by the Government of
Tndia and cement by the Provincinl Governments. .

(b) Government sarc not awsre that auy DProvinoial Government has in
any case refuscd to meet th# legithmate requirements* of cement {or the
refrigeration industry.  There meay have heen some cases of delay due to
shortage of supply and transport bottleneck. )

(c) The allocation of cement is the responsibility of the Provincial Govern-
ments as already stated. As for iron and steel allotanents are made every
quarter by the Ministry of Industry and Supply aand, therefore, the applica-
tions even if sponsored by the Ministry of Agriculture must necessarily wait
until the next allottent is due. Irom and steel being in short supply it has
not been found possible to secure a quote of more than about 80 per cent
of the {otal demand. Some cases sre, therefore, held up, Just at present
there are 44 cases six months old which wiil be considered for the next period
at the meeting to be held sometime in April.

{d} No such losses havo come to the notice of the Government of 1ndia.

NFEW ((L.AYSTFICATION ON RarmLwars

*1194, 8kn R. K. Sidhva: (a) Will the Honourable Minister of Railwaye
he pleaged to state when the meeting of the Central Advisory Councll (Rail-
ways), to consider the question of new: classification, waa held?

(b) Did some members send a requisition after the meeting to reconsider the
subject, if so when, and how many timex sud whether the mee¥ings were
called? If not, why not? :

(6) What are the reports of the General Managers of Railways on this sub-
ject?

The Hodourable 8bri K. Santhanam: (a) 1'his matter wie counsidered at
meetings of the Central Advisory Council for Railways held on the 10th of
April 1948 and the 5th of September 1948. The Council approved nf the
proposal at the latter meeting. :

(b) Two requisitions were received. ~ One, dated the 6th September 1948,
wag concerned with only one aspect of the matter, namely, the provision of
Inter ClaskPeleeping accommsodation. The second requisition which asked for
consideration of the proposals was submitted on December 28th 1948, that is.
just before tho revised arrangements were to take efiect and after much of
the preliminary work in connection theyewith had been ¢ompleted. It was
thon too late to call a meeting before the change.over was made, and the
matter was oongidered nt thie Central Advisory Counci! meeting held on 5th
of February 149, -

(o) The reporis received from Qoneral Munagers showed that they consider
it i8 yet too early to form a definiie opinion as fo the succeas or otberwise of
the new arrangements. ‘

DExAN®s or Avu.Ivnia Pestyrr axp Jowek Gravk Srary Uxton

+1198. Giadl Gurmukh Bingh Musa®r: (3) Will the Honourable Minister of
Communioations be pleased t sdate whether the representatives of the Postmen
and Lower Grade Staff Union, iu an interview with the Honourable Miniater
demanded that the number of the daily post deliveries be reduced from five to

three?
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(b) It 80, has the Honourable Minister agreed s their demeand?

{c) What other demands were put forwarded by the representatives in the
course of the interview and how many of them were accepted?

“fhe Hanoursble Mr. Bag Ahmag Kidwai: {a) No.
(b) Does not arise. '
{c) A statement is laid on the table of the House.

STATEMENT

Pojats  raived by o reprseatatices of  Ehy All-India  Postmen and Lewer (@rode
Staff Urion on the 14th Pebruary, 1949 at the interview with the Honowrable Mirister
for Communications and (Ae cction taken (Aereon.

(1) In Delhi for promoiion from I'ostmen’s 1o the clerical cadre applications from
officials who had exceeded the age of 35 yeara were not accepted though the.
arders laid down vo such restrictions.

The matter is being investigated.

(8) 'The leave rescrve uf 10 per cenr. for the postmen's cadr® was alleged to be
insufficient. +

The Honourable Minifler atated that leave reserve could not be increased but that it
woold be ensueed that every body got leave as far as possible.

{3} The question of medical examination at the {ime of confirmation in the postmen’a
gnde was raised. An officiating postmeen from the Bombay G.P.C. said that
e hed been officiating as a postman from 1942 put had recently beer asked
to undergo a test for physical fitnegs.

. The. Honourable Minister pointed out that he had been shown indulgenca for ssven Yeaea
and that a medical teet was abmolutely necessary bsfore confirmation.

(4) The representatives of the Postmen’s Union desired tlist the monthly examination
of sorting postmen prescribed in D.G.'s Circular No. 20, dafed the 7tlt Dacember.
1948 should he abolished.

Tbe Honoursble Minister replied thet the inspecting officer would take a teat ms in the -
vase of sorters, aud that au official whe did rot ¢omme up to the mark would have 1o revert.
He, howevee, promieed to oxamine the matter. : .

(5) It was brought to the notice of Honoursble Minister that tranait pay for tho
joining time excesding 30 days which had heen spent by officiele ooming from
Pakisten had not been given.

Orders nave since been issaed autliorising the Heads of Ciecles to sanction joining time
in exceas of X days npto the 3lst March, 1849 so thst ceses of refugees may be enotthed
without reference to the Government of India.

i6) The representatives of -the Union wanted payment to bs made for the period of
atrike during~Jaiy-Aogust, 1946.

The Houvourable Minister explained the normel policy of Governmeni in such mattcrs
to treat guch daxs as #iex mom and that pay oy ench periods wuld not bo grented.

* (N The representstives of the Umion semplained that temporary porters in Delhi
R.M.8. who had Leeu working fer long periods had been asked to pivduce
character and age oertificates within 7 days.

Thbe ordera issned in the matter have been held in abeyance and the metter is being
investigated as to why pruduction of cortificates is required after the lapse of auch a long
time "

{8) The representatives of tha Union geperally complained that the pay of the officials
ocming from Pakistan had not been fixed ap to this time consequent upon theie
elaction of the veviesd rates of pay and that they consequenily were atil!l drawing
their @3 pay. 5 -
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It war peinted out that the delay in the imatter was due to the nrvice roll and secvice
“bouks of the officials toming from Pakistan not having been seut by the P. & T. suthoritien
in Pskistem. The rnattct has since heea further examined and en officcr on special duty of
the rank of Postimasler(ienersl hes beer sppointed to held Io expelile the fixation of pay
and payment of alredrs 0 such offivials. In cages where oervice recoids were not asv-aildble,
orders have heen issued that the fixation of puy should he dome oa the basis of collatersl
evidence produced to thee satisfacliod of the appointing esiboritiea concerued.

1]
Pavymen1r oF Cagn CERTLFICATES PURCHASED FROX PaxigsTax PosT OFFICES

+1196. Giani Gurmukh Singh Musafiv: Will the Honourahle Mibister of
«Communications he pleased to state:

(8) whetber Government of India propose to make paymente in respect of
Post Office Cash Certificates, purchasec by displaced persons at post offices,
‘now included in Pakistan; and

h) if not, what alternative relief Ciovernment propose to nfford to such
-displaced persons?

The Honourable Mr. Rafl Ahmad Kidwal: (s) According (v the " Indian
l'udcpeudonce (Liapilities) Order, 1948, I’est’ Office Cusb (lertifcates, which
stoord registercd on the 14th August, 1947, at post offices now in the Dominion
of Pokistan ond were not treusferred to the books of 8 post office in the
DBminior of Indiz on or hefore the 31st March. 1948, ofe the linbilities of tbe
Governmout of Pakistan. The liability for all other Post Office Cash«Certi-
ficates bns heen assuwmed by tbe Government of India who hnve been making
‘payments of them.

(b) Tn respect of Post Office Cash,Certificates which are the liability of the
Government of Pakisten, negotiations are being conducted with the Puakistur
Government te evolve g proceclure by which the holders of suob certificates

who have ml"rnted to India can ohtain puyment through the Indian Post
-Offices.

NEW VhLAGE Post OFFICES IN BIRAR

“1197. Babu Bamnasayan Singh: Will the Honourable Minister of (Com-
munications be plessed to state:

{a) the munber of new village Post effices openad in the provinees of Bihar
in the year 1948-49, district-wise;

(b) the munber of new rillnge Post offices proposed to be opened in the
venr 1949-50. in the: province of Bihar, district-avise.

(¢) the principles which are foliowed in opening 8 new village post office:

(«I) tho munber ul petitions received for opeuing new pest offices from the
public ity the Hazaribagh District in the year 1948.49 and aiso the names of
places from which the petitions were received; and

{e) the names and number-of new village post offices opened st.the reqiuest
-of the pulilic iu the yesr 1948-49 in the district of Hazarihagh nnd also of those
opened at the instance of the department itself?

The Houonrable Mr. Rafl Ahmad Kidwat: (a), (b) and (d). A stavement is
placed on the table of the House.

(¢) Parn. 25, page 8 of the Pink Pamphlet nlrendy supplied to all honourable

nieambers, wives the priniples which nre foliowed in qpeming 8 new villnge
post office.

(e) Four, ¢ll at the request of the public, at the following places, Tatzanten,
Bangheppa, Maurarichak, and L.
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STATEMENT

() Disrigiss, the mumber of

post cffices openal in

1883

odiage the 4 of Bihoy
uplo 2810 FPebvuey, 1049 duming the year zua.d.

. Number of village
Distriote Post  afBoes
opensd,
bagalpur 10
Champaran 19
Dbanbad 2
Manbhum s
Mooghyr L ]
llgoﬁhri A
Palamauy .:'l’
Patns . 14
. Puraca 8
Ranchi .o
Santbal Parganas 8
. 26
31 .
Ninghbhom W
Total 217

(ﬁ)mva,aynmvwmmmwbewh

Provings

of Bikor in the yoor 1949.50.

Number of village
Hh Digtriots post. offices proposed
to be opened

Bhagalpur . % 1
Champaran . : . 33
Chapra . . ; >
p P ‘ 26
Geys . . . p 37
Hazaribagh . _ . . 2
Manbhum . . =
Monghyr = 5 n
Motihari ; . i
Purnea s ; 18
. L
Shababad . 35
Binghbhum™ . 2
Total b3+
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i3 it ived for the i new Post
i o};{;‘}‘,;{"’fﬁ“p&';:" ::k :f: ﬁmm“f"mm mfoﬁe yeor 1943-%.-

1. Akpura 9. Katibandh

2. Baleswar Ra} 10. Khijri |
3. Bermasia at Kechapi 11, Kodardam Site

4, Bareawam 12. Meru

8. Cuendwara 13. Pohra

6. Chendrusla 4. Raipur

7. Dharu 15. Singraon

8 Eghra

Pay Soatgs or HRADMATES 7% SgatDaE Division oF E. I Ramway

*#1108. Shri H. V. Kamath: Will the Honourable Minister of Rsilways be
pleaseg to state:

(8) whether it iz s fact that Headmates under the Permanent Way Inspec-
tor in Sealdah Division of East lndian Railway perform the same functions as
Headmistries under Permanent Way Inspectors on other divisions of the same
Railway;

(b) if so, why the diffcrence in desiznntion or description is maintained ron-

- trary to the Central Puy Commission’s recommendations;

(c) whether the headmater are fixed in the scale of Re. 85-1-50-2.80, and the
headmistries in the scale of Rs. 55.3.85 EB-4-125.5-130; apd

(d) if so, the reasons therefor?

The Homourable Shr] K. Santharam: I have called for the information
- and a statement will be laid on the tahle of the House in due course.

PASSENGER A1k SBRVIOR THROUGH SAU€COR

*1199. Shrl B, L. Malvlya: (a) Will the Honourable Minister of Communi-
sations be pleased to state whether Government propose %o put Saugor on the
air route for regular- passenger service?

(b) If so. what steps have Government taken so far in this regard and how
long will they take to start the service?

(c) If not, do Government propose t<» vonsider the desirability of putting
Baugor on the air route between Delhi and Bombay?

The Honourable Mr. Rafi Ahmed Kidwal: (a), (b) and (c¢). There is no
aerodrome ati Saugor, and a halt at Saugor by the Bombay-Delhi zervice or
any other scheduled service is not possible. Srugor occupies a comparatively
low priority in Government.’s pmgraivnae of deve}opment, of aevodromea.

PRODUCTION OF RIWDERPEST VACCINE ‘

+1200. Prof. N. G, Ranga: Will the Honourable Minister of Agrioulture
be pleaased to state:

(a) whether Government are aware that a new rinderpest vaccine, deve-
loped during the war, is being produeed at a laboratory n Nenking (China)
under the direction of 8 Food and Aerisnltural Organisatian expert;
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(b) if so, whether the experts of the Govmwent of Indis have studied ite
manufacture and efficiency;

(e) whether it is cheaper and more effective than the vaccine so far popu-
larised in Indis; and

(d) whether Goverament are ma.kmg any study of the comparative merite
of the oid and new -vaccines ?

The Hanourahle Shri Jairamdas Doulatram: (s) to (d). Reply to all the
four parts of the question is in the affirinative. A statement on the tecbnical
aspects of avianised and lapinised vaccines is placed on the table of the House.

STATEMENT
Technical aspecte of dvianised anti lapinised Vaocines

(a) Two types of vaccines were being produced at the laborstory in Nanking. (i) The
avienised vaccine by adspting the virus to the developing chick embryu aud (ii) the Japinised
vactine adspted o the rabbit.

b) The lapinieed virue ie less virulent than geatsdapted virus vactine and can be used

ighly susceptible animals without illeflects and with a minimum of reaction A few
capee of abortion bavo been reported following the use of this veccive in the field, pioof
AR5t the abortions have deen caused by the usc of this vacring was aot available.
. The avianised virus vaccine caused less reaction than any other attanuated virus vaccine,
#3d no deaths, and is useful for the protaction of hy-per-susceptible cattle, particularly if

disease nsppens to gain eotrsnce into countries where $he disease does not  exist.
Diffcully experienced in adopting the virus to the egg has been insnperalle and so far
evcceas bas been achieved with only ooe sirain of the virus. There are other limitstions ench
as the viras is very fragile and requires to be transported in joce. If pamagre is cootinued,

- it ma) lose itynunising value.

The goat-adapted virus, it may he ‘noted, is the moet stable of the atlenuated viruses
with better keeping qualities; bnt it is tuo virolent to be nwd with eartsin tyjes of snimals
ouless admiuisiered with antiserum.

{c) The goat-adepted vaccine, 60 far popularised iu India, when used uleue, costs 2-5
piss per dose and when used with auliserwm about 2§ zanss or more. The Japiuiied viras
vaccine and avianised virus vaccine will cost 1-5 and 0 -5 respectively per dost.

* (d) At the Indian Veterimary Research Iustitute, Mukteswar, the comparnu\e merits of
the goatadapted vaccine and the Nsnking strain lapinised vaccine are being investigated.
The latter was found to give rise to a milder reactisn, not interfering with milk-yield in
miich cattle. Immunity tests carried oat in a few animals have revealed satiefactory resnls.
Attempta are being mmde to extend the trial to the provinces.

Due to inherent dilficulty in adapting cersain sirains of viros to the.egg. n. has not besn
poasible to adapt the laborstory strains of rinderpest virus to the egg at Mukteswar. The
* Food and Agriculture Organisation hse Leen requested to arrange for the supply of a strain
of avianieed virus for experimental trials in lndia.

AFRALYSING AND TESTING of FoRBST 8EED

*1201. Prof. X. G. Ranga: Will the Honourable Minister of Agriculiure
bewpleaged to state:

(8) whether Government are aware that 8 Feod and. Agricultural Orgarisa-
Yon Forestry Specialist is organising the anslysing and testing of forest seed
and experimental work in exstic forest species; and

(b) whether Government propose to develop similar ‘work in India?

The Honoursble Shri Jairamdas Doulairam: (s) The Government of India
have no imformation on this subject matter. An enquiry is being made from
.the Food and Agriculture Organisation and the mformazxon coflected will be
“placed o the table of the House.

(tl Sum?nm work in this couatry is aiready being done at thé Foree: Bemeasch
Imsta te, ra Dun
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MANUFACTURE OF BALT BY PgIvaTe ISDIviDUALS

©12032. Strimatl Delshayani Velayudhan: (a) Will the Honourable Minister
of Industry and Supply be plessed to stabs what are the terms and oonditiona
for the manufacture of sult by private individuals?

{b) What were the concessions given to private salt manufacturers?
(c) When were the concessions withdrawn?
(d) What are the ressons for the withdrawal of such concesasions?

(e) Are the same facilities of rail and road transport available to both the
private and factory salt manufacturers?

The mmonuhh Dr. 8yama Prasad Mookeriee: (a) Smsll scale manu-
facturers have complete freedom to mavufacture and sell salt without any
licence or application, provided the totsl area of land covered is not more than
10 acres.

(b) The concessions given last year to small scale manufacturers are:

(i) The restrictions applicable to large scale manufacturers regarding
the method of extraction, slorage, transport, sale and licensing
have been withdrawn in the case of small scale manufacturers.

(1) The oess of -/Q}- per maund charged on salt manufactured from the
private licensed factories ia 1ot charged on the small scale manu-
facturers.

(0) No concession has been withdrawn.
(d) Does not arise.

(e) Movement by road is free to all. Mevement by rail takes plece under
a ronal distribution scheme. Salt produced by private amall ecale manu-
facturers is more useful for meeting loeal demands than for despatch over long
distances by rail. Ttsé movement by rail i$ not actively encouraged by Govern-
ment, although there is no positive bar to such 1novement.

UxnirorM SysTEM OF WEIGHTS AND MEASURES

*1208. Shrimati Dalohayani Velayudhan: Wili the Honourable Minister
of Industty and Supply be pleased to state whether Government propose to
introduce a uaniform system of weighte aud measures throughout the Indian
Union and if so, when?

The Honpurable Dr. Sysma Prasad Mookerjee: A statement is laid on the
Table. *

——p——
NTATEMEN‘'

Under the presast Constitution, the Ceantsal Gov 4 ible for the cata®@ish-
ment of standards of ‘weights’, while the enforrement of these lmduda end fall cespansi.
bility for ‘meascres’ fall within the Provincial sphere. The Central Goveramant have already
enscted the Niandards of Weight Act, 1938, under which primary etandards of weight have
been laid dewn, uamei—tola, seer, m.und onynce, poond and tom The Provinces have heea
vequested t, take smss to ensct mce.e.u'y legislation for enforcing theso etanderds in_ their
areaa. Madras, Bomtay, C. P., Eset Puojab, Orissa, U. P. and Ribar bave already

enscted legitlation in this direction, and other Provinmms are e to do s0 in the pear °
futare. The quention of enforving the stendards in the Centrally Administered areas and
dMmmwvnnouwmmmkmﬂm“onmmhmudwunde.-

In tho draft constitution mow ander id the ihility for establishing
standards of both ‘weights' and ‘messares’ is chuded 3 the Dnion, List. ¢ fhae accapsed,
e Union Gow will Te responsible for establishing standerds of memscres for the
w wllﬂ,‘
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CONTRAOT® POR RaNwWaY RESFRRSEMENT RooMs

+1904 [ Kasi 8yed Karimuddin:
Safyid Jafar Imam:

(a) Will the Honourable Minister of Railways be pleased to state whether
Government arc awate that most of the old refreshment room contractors have
been ousted aod that monopolies have been created by the Railway Admiuis-
tration of (lalcutta?

(b) What is tbe number of uslin and Hindu contractors of refreshment
rooms who have been recently ousted by the Railway Administration of
Calcutta?

(c) Why have contracte in. favour of old contractors on the Fast Indien
Railway been cancelled? - ’

The Honourable S8hri K. Santhanam: (a) Government are not aware of
this, However, in consultation with the Central Advisory Cauncil fr Railways,
catering policy hos recently been revised.

(b) In putsumnce of this re-orgenisation, the E. I. Railway have found it
necessary to discontiuue three contracts previously held. Of these, one was
held by a Hindu and two by Muslim coniractors.

(c) This kas becn done in furtherance of the revised policy referred to in
reply to part (a) of the question. It may be added, in respect of two of
these three coniractors, their work has also been found unsatisfactory.

CoNsraucTos ofF Ngw Ramway Lovps_mv BrEAR axp Cmora NacrurRg

*1205. Babu Ramnasaysn Singh: {s) Wil the Honourable Minister of
Railways be pleased to state what is the present proposal for the consttuctiou
of new railway lines in the Province of Bihar and Chota Nagpur?

(b} What is the present stage of the proposed railway lines directly from
Patna to Ranchi?

{c), Hea the survey been made end if so, has the alignment been fixed?

(d) Were the people of the locality consulted in the matter?

{e) Has the m&d line through Hasar{ Bagh and Deoghar been surveyed
alignment

and

(f) 1f the construction of new linas o conneob Barwadih and Eatni is near-
ing completion, what is the approximste time by which it will be completed?

The Homounahbls 8bri N. Gopalaswami Ayyangdr: (a) I would refer the
honourable member to the reply given by my predecessor to statred question
No. 700 put by bim in the House on 8th December 1947. Work on the
first 40 miles of the BarwadihChirmiri Project ia in hand. The remaining
Projects will be contidered by the Central Board of Tranaport wt their next
ineeting.

(b) The eurvey of the Project has bean completed.

(c) Yes.

(d) The alignment has besn selected in consultation with the Im.vinuies
(vavernment.

(e) Yes. -

(f) A connection between Barwadih and Katni will reguire upproximately
158 miles of new Construction from Barwadih to Bijuri. Work is in progress
ao the first 40 miles. Construction of the remaioing portion has not yet
been sanctioned, and i¢ pending completion of surveys of altemative align-
ments. I i nod possible to give at this stage the approximate time by which
the link will be ecopleted,
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Postar INsurance Furp

*1208. Shri Lakshminarayan Sahu (a) Will the Honourable Minister of
Communications be pleased to state whether the Pestal Insurance Fund is
subject. to the Indian Insurance Act in regard to the privileges of the policy
Lolders ¢.g., indisputability of the policy affer some years, automatic eonverti
bility of & policy inte a pasid-up policy in case of non-payment of premia and
assignrent? :

{b) If not, do Government propose to take steps to bring the Postal Insurance
rules in conformity with the provisions of the Indian Insurance Act as far
as the privileges to the policy holders are concerned? -~ .

(c) It the reply to paut (b) above be in the sflirmative, will Goverument
please make these things clear in the Postsl Insurance rules?

The Hanourable Mr. Rafl Ahmad Kidwai: (a) and (b). No. Under Sec-
#lon 118 of the Insurance Act. 1428, she Post Office Insursnce Fund is
exempt from the provisions of the Act as ite business is catried on by the
Central Government. But xo fur us the privileges to the policyholders are
concerned, the Rules ure geneislly in conformity with the Insurance Act.

(c) The privileges available to I’ostal Insuriance policy holders arc clearly
specified in the Rules.

SILAUGHTEBR OF PREGNANT ANDMAIS POR OBTAINING PrLTS

#1207. Shri B. P. Jhunjhunwala: (a) Will the Honourable Minister  of
Agriculture be pleascd to state whether the atiertion of Government has
been drawn to a report 1nade on tunning industry by Mr. Roshan Lal
Anand, M.A,, in the year 1939 under the instruction and direction of the Dir-
ector of Industrics, Punjab, wherein it is said that pregnant snimsls are slau-
ghtered with a view to take oul the skin of the embryo, as such skin brings very
high price and it is prafisable for the owner of the animal to alaughter it for the
purpose? . =

(b) If the soswer to purt () sbove be in the affitinative, have Government
taken any special steps to prevent this practice and find out whether suoh
slaughter has been stopped or not®

() If so, to what extent has it. been stopped?

The Honourahle Shri Jairamdas DouwistrEm: (s) Yes. =

{b) and (¢). The enquiries made in 1945-46 indicaled that approximabel
2 per cent. of lamb-fur-ekins were obtained from lambs dying of severe col
within seven to ten Gays of birth during winter and about 28 per cent. by slaughter
of which less than three per cent. were obtained by abertzon. The. attention
of the Provincial Governments in Northern Indis where this practice was
reported to be prevalent, was drawn to this evil and they were asked $o take
steps to dtop it. I reply the then Punjab Government had raported that in
.their Province an order prohibiting this practice was aleady in fores. United
Provinces Government reported that the practice was not prevalent {0 any
perceptible extent in their Province.

The question of completely banning the export of such skins in order to
discourage this practice was also censidered but on the basis of ‘the replies
received from the Provmcial Governments it was not pursued.

REoBUITMENT oF INSPBOTOBS AND CLERES 1N THE OFFick oF Discror or
: Crvin Svppries, Dermy

*1208. Sardar Hukam Singh: (a) Will the Honourshle Minister of Industey

and Supply be pleased to state whehier any Inspector® and clerks waere recruit-

ed in the office of the Director of Civil Supplies, Delhi, two or theee manihe

#g0?
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(b) If 80, what is their number?
(c) How many of them are refugees?

(d) Is it a fact that none of them has been paid his salury for tbe last two
months and if so, why? .

(e) Was provisional sanction for this payment asked for and has this been
refused and if so, on what grounds?

(f) Are Government aware that most of these employees are in a pitiable
plight, without any means to buy even their daily necessaries of life?

The Homourable Dr. Syama Prasad Mooberjee: Inspectors and ‘cleris
recruited in the Office of the Director of Civil Supplies, Delhi, are borne on the
cadre of the estahlishment of Chief Commissioner, Delhi, and are under his
administrative oontrel. The answers below are based on information furpished
by him.

(a) Yes.

(b) Inspectors 42, Clerks 60.

(c) Seventeen Inspectors and twenty-two clerks are refugees.

{d) The staff in question was appointed by the Chief Commissioner some
time in December 1948 in anticipation of the approval nf the Government
of India. The Aoccountant General Central Revenues, would not, however.
Prermlt drawal of pay and allowances of this staff withont necessary sanctien.

he Government of India approved the¢ appointment of the staff after the
reference was received from the Chief Commissioner. The staff has*since been
paid all their dues.

(e) Yes. on the ground that regular sanction was expected shortly.

(f) Yes. The staff hgs since beenn yuid -ar i-egular basis.

UNSTARRED QUESTION AND ANSWFR
MEETiNGs oF STARDING COMMITTRE FOR MNisTRY OF FooD DURING 1948

96, Shri B. K. Sidhva: Will the Honoursbl: Minister of Food be plessed
to shate the total number of meetings of (¢ Standing Committee for the
Monistry of Food held during the year 11487

The Honourable Shri Jairamdas Doulatram: Jhyee meludmg one adjovrned
meefing.
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CONSTITUENT ASSEMBLY OF I vDIA (LEGISLATIVE)

DIEBATES
(PART H--PROOEEDINGS OTHER THAN QUESTIONS ANI) ANSWERS)
Fridey, 18th March, 1949 !

The Assembly met in the Assembly Chamber of the Counoil House st a
Quarier to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Cbair. ’

QUESTIONS AND ANSWERS
(See Part I} R
r————
11.45 A. M. PAPERS LAID ON THE TABLE
NonF1eATION re RULES FRAMED UUNDER _Imnm AIRCRAFT AOT, 1934

The Honourable Mr. Bafi Ahmad Kidwai (Minieter of Communications)- Sir,

I lay on the table u copy of NotMicatien No. 10-A/28.48, dated the 35th

February. 1949, issued by the Ministry of (Communications relating to the rules

ga:ned under the Indian Aircraft Act, 1984, together with an Explanatory
ote. -

MINISTRY 0F CUMMUNI®ATIONS
‘ NOTIFICATION
New Delki, the 25th February, 1949
No. 190-4/28-43.—In exeraisv of the powera confierred by soction § of the Indisn Air::dl
‘Act, 1984 (XXIX of 1984), tho CemuFGovnrnmcnt is plessed to direct that the following

further amendmenteé shall be made in the Indian Aircraft Rulcs, 1937, the sspio having been
previously publisbed aa required by mection 14 of the said Act, namely :—

In tho Schedules annexed to the said rules—
4- In Bection C of 8chedule II, in paragraph 2—
(a) In sub-pacagrepb {1)—-
(1) for sub-claune (ii) ol clavan (o)\ tle following shall be substituted namely :—

‘(i) For multi.engined flying machine..~Qeneral flying, with an examiner (check
pilot approved by the Central Government on board, during which the following
Hight teatw applicable to tbe type shall be carricd out, with the aircraft loasle
at maximun landing weight, namJ}y = ’

a. All manoeuvres used in normal flight, including take-off and lending.
b. Landings with one ¢aginelnoperative using altemate engine(s).

¢. Emergency manovruvres, inchiding simulated engine fallure after take.fandezp-
* roach to the staff in both level and banked attitndes’’;

(2) in olayse (d)—
(i) for sub.clause (ii) the following shall ba suhsatituted, namoly :—

*(ii) Fbr aingle.engined fiying machine.—Three landings of which at lraat two sbsll be
mede without the aid of a flood-light.”’;

(31) afer suli.clause (ii) the following suk-slausn shall ho insertod: namely - -

“(in) For multi.engined fiying machine.— Oercral Gying. with an examiner (check
pliot) apprdved by the Central Govermnent on buard, during which the faollowing
manosuvren s2all be oarried out, nainaly '~ .

{1607)
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a. With one engine inoperative, usiog alternate ongine(e).—All manosuvres used in noe-
mal fight including landings.

b. At maximum lsnding weight.—Al manoouvres used in norjoal flight including take-
offs and landings.”’;

(b) in sub-paragraph (:2), for the proviso the following shall be substituted, namely :—

“‘Provided that an applicant for the addition to his licence for the first tine or lubseciuent-
ly of a type of a flying machine with two or more ongines shall be required to carry
out the general flying tests preecribed in sub-olause (i) of clause (o) and sub-clause
(i) ofclause (d) ofaub-para. (1) ofthis paragraph’’; : -

{0) after sub.paragraph (3), the following shall be insetted, namely : —

“(4) The flying tests proscribed in sub.clause (ii) of clause (c) and sub-olause (iii) of
olause(d) of sub-puragrapb (1) of this paragraph must have been carrisd out within

tlw period of six months preceding the date of application and must all have been
witaessed and certlied by the same examiner (cheok pilot)";

I, In ssction C of SBohedulo VIII—
{e) in pardgraph 2,—

(1) fo: the word “Pllot", where it ocours for the first time, tho word *Pilote’ aball he
substituted ;

‘(ii) sgainst item B iu the last coluhn, the following words shall be omitted, namely :—

"“The Pitot shall demenatrato his ability by i\g three take-offs and three landings in
the type of aircraft in which he is to aerveé'';

i{b) for paragraph 6, the following shall be substitutcd, namely : —

*‘6. All pilots while engaged on a ticenscd air tranaport scrvice shall, every three months,
undergo a chock in instrumont flying in actual flight, or for each alternate check
in approvod simulated conditions, under the aupervision of an ¢xaminor

(ohock
pilot) upproved by tho Director @eneral, this check to include—
{.-) 180° turus with 30° bank to port and star-board, viriation in beight not to exceed
200 feot; .

(b) lot.dowa procoduso applicsble to the aerodrome i use ; :
(0) recovery from unusual attitude™;

‘(o) after paragraph 6, the following paragraphs eknll be inserted, namoly :—

7. All pilota beforo flying as pilot.in-command of an aircraft with two or more engine)
on a jiconsed air Lianaport servio- shall demons’rato to an examiner (check pilot
approved or appointed by the Director-Goneral their proficiency in the perform-
ance of the followhig fiight tests on the type of aircraft to be operated, namclyi—

{1) For operation by day :—

L
{a) 8ix take offs, circuits, und landinge, _at varying degrees of load to include one take.off
at maximum landing weight.

{b) 8talls, to the point of waruing, with wheels and flaps up and down, during normal sn
saymmotrio flight.

{e) Asymmetric Qight, including isndings, using alternate engine(s) and emergency action
with asimulated failure of one or more eng?nea during take.off.

(d) One .ppl’omh at too low a height and one approsch at too great a beight, with one or
more ongines inoperative,

{°) A obeok in instrurnent i ying, in actusl fight, oompﬁling —
i) Ope Agure-of-eight turn with 30* bank, varistion in height not to exoeed 200 feet.
{i)) Recovery from unusual attitudss, loss in height not to exoeed 1,000 feet.
1)) Azmmh flight to include 180° truns with and against inoperative engine(s), lose
. in beight not to sxceed 200 fost .
{iv) 1at-down procedure applicable tc the aarodrome in use, varistion in fpeed during
descxpt not to exoeed 5 m.p.h. above or bolow the stipulated speed.
2 For opootion by night:— ‘
Night fying teete.—
{s) Aain (a), (b), (0} and {d) above for oporation by day.

.
b) Iet.down procedure applicable to the asrodrome iu uso ; varistion in s ie
(é-)wm 15t Vo anered § m'.’.‘,’.h. above or Lelow the stipulated e peed; Pecd durirg
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Provi 101 thet the Ceniral Ga¢ romont may Jxempt from sny cr all ofthe tests presoribed
in Ubis Pura;raph a Pilot whose experienoe is 80 ‘ong and.varied a3 to indicate his proficie.oy

to tb » reguinise standard;and provided further thst a Pilot who, on the first day of Bepsember
1948, is alr 'ady employed as a Pilot-in-oo:umand, may oontinueto aot in that capaci
wmbj ot to h> onmplition of the teets prasoribid in this Parayraph by a date not laier than $he
8lat day of May, 1949.

8. Al the flying tosts Erosoribed in paragraph 7 must have beon carried out within the period
of six monthe peacoding the date of appliostion and must have beon witneased and certified by
the same exeminer (oheck pilot) :

Provided that where more than one oxawiner (check pilot) is employed by a liceased
sir transport eervios, the flying tests may be oertifiod jointly by two examiners (check pilots)
000 of whom witnesstd each test ; and provided further that a test already performed during
the provioussix months for theendorsoment of the Pilot's ‘B’ licence in eespoot of an additionsl
type of flying roachine, in acoordance with Schodule II, SBeotion C, paragraph 2, aub-par
(I)y olause (o), mub-clause (ii) and olause (d), sub.clause (iii) of these rules, Beod
not be repeated where an indentioal test is preacribed in paragrasph 7 of this Bection',

K. V. VENKATACHALAM, Dy. 8eoy.

Ezplanatory Note

It is considered thut the existing pravisions of the Inldisn Aircraft Ruloe, 1937, with cegard
4o fying tests of ooinmeroiul pilo's (8 ticonc. pilot run wulti-engined sircraft, whether em.ployed
on licensed air transport servici:e rowitharwis, iro 0. «fdte und sre fuiling to provide a sufficlent
atsndwrd of oporitional aifety. Tha acute short g of tochnic: 1 personnel of nll grades in this
country has created 1 etits of intorie oorpeditien hotween the Cox:pinies for the sarvices of
all svail ible muen, with the 1'eeult th it ovory * s. “licenss pilot good, bud or indifferent jis
absorbed and the noraial prosese of eliminataon of thrse who ure of inferior ability hee oeused
to exist. Thid situation f:a . tended tc caune u lnworing of the st.adurdeofscfety und efficienoy.
Theintraduction into this -ou. trsnlair swaft (. Jranced design, e.,g., Vikings assd Constelintioas,
inakes it neceasary that tie conwe oneraty, g tir m shonld have o high standard of oporsting
tochnique. The operating Cw 1unies  omnaives ikve eee lised the neecerity for the lig Ltenia g w
of the Airoruft Rulos relitiug tu flving icria for n coramercial pilot who hax tu handle m:lt{,
ongined .tiroraft wnd aleo for tixe introdociion of ﬂyinﬁ tosts of 1 much highor gtand. rd fnrl)ilou
authorised to act as pilot-in-commagnd of ruch  aitcecft when enpliyed on a aeheduled air te no-
port sorvice. 'The QGovoruuent 1y accordintly deciied to mnend the Rides  suitubly. teking
also into ucoound the new rioyul tic.s which W v becn upproved for internitivual adepticn by
the International Oivil Avi..ios Orgiiiastior 1hor les s amended will provide for stringent
teats for ad well wa fur peri .1~ checks of the «ilets Ly authirisd ex miners, The propceed
amended rules have becn :.00:).tad by the air trgport companies.

-« @ ¢ —_—

PROTECTIYE DUTIES (MISCELLANEOUs PROVISIONS) BILL
The Honourable 8hri K, C. Neogy (Minister of Cotmuerce): Bir. T move

tor leave to introduce a Bill to extend the date upto which ocertain duties char-

acterised us protective in the First Schedule to the Indian Tarit Act, 1084,

shall have effect, to determine or levy protective duties in certain other cuses
und furtler o amend the Sugar Induatries (Protection) Act, 1983. -

‘Mr. Bpedker: The quest'on is:

* Thut loav'e be graated to iutroduce a Bill so extend the date upto whioch certein daties
ok.r scterisad «a protective in the Kirst Schedule to the Indien Teriff Act, 1934,shsll have effeot
t datarnine or levy prosSotive duties in cortain osher cases and further to amend the Bugar
{pjuetries  (Protection) Aoct, 1982."

The motion waes adopted.
= The Hooourable 8hri K, 6. Neogy: S8ir, I introduce the Bill.

S 4
GENERAL BUDGET—LIST OF DEMANBB—contd.
. Becenp Staoe—contd.

Mr. Spealer: The House will take up today the Demands for Grants {n
respect of Heealth, ¥.ducation, J.nbour and Transport. Obviously, all these four
will be teken up one after the other and, looking at the time a¢ onr dispoml;
the aliotment ¢f time will be one hour for Heslthmul. 4 f i nsnimm i dhmmm
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[Mr. Spcaker] \

tine limit us to the spceches vf honourable Members—Iducation one hour,
l,ubour ¢ne hour aud Transport 45 minutes.  That is the allotm.ent of time.
1 believe these are generally acceptable. :

That mneuns the time allotied for Health will be from 11.45 to 12-45. We
will be left with 15 minutes before Luuch and Ealucation will procewl in com-
partments nud after we meet ugain, we will take up Kducation. lliscussion o1
Lisbouy will be one hour and Trawsport 456 minutes.

The Honourable 8hri Satyanarayan 8inha (Minister of 8iate): Muy I sug-
gest that the honourable Ministers in chargé of theae Departments should be .
requested not to imuke an ¢ pening speech, so thut they may give an opportunity
to other Members to speak’’

Mr. 8peaker: It iz entirely o matter for the honourable Ministers and the
Itouse to choose among themselves whether the Ministers should vr should not
make a statemient, but 1 believe the books have been circulated. 8o, I shall
tirst plice before the House the Demands for Grants in respect of Heulth,

Dumann No. 18—Mixistry or HeaLTH
Mr. 8peaker: Motion is:
" Thut & sum not exoeeding Ru. i, 82,000 be granted to the Governcr Senersl to def) ay

thecharges which will comein course ef psyment during the yeur ending the 31st dry of Msrch,
1950, in respact of ' Ministry of Heafik ', *

DrMaxp No. 51—MBDIOAL SERVIOBY

Mr. 8peaker: Motion is:

“That a sum not excecding Ra. 29,569,000 e granted to the Governor General to defrey
the charges whioh will come in couree of payment during the year cndirg the 31t diy
of Mur«lh, 1950, in respect of ' Medioal Services '. **

brvaxp No. 52—D1osric HraLTh
Mr. Speaker: Motion is: -
A4%hot o sum not exceeding Re. 69,035,000 be granted to the overncr Coricnl ¢ «ai:s

the chirges which will conein course nf’puyment during the yenr endirg tle?’s it Cry «1 Ml
1980, in respect of ‘ Public Meulth °,

. PO

1 do not krbw whether the honourable Miunister proposes to address the
¥Jouse now er at the end. "

The Honourable Rajkumari Amrit KEaur (Minister of Health): In view of
the vury short time that has been ﬁivén, I think it would be botter for me to-
spcak at the end after the honourable Members have spoken. - '

Mr. 8peaker: Bball I leave 25 minutes for her reply? ’
The Honourable Rajiumari Amrit Xaur: Yea. / - ~14

Mr. Speaker: Very well. The time limit for membars bus $0 be i any case
beivvedl seven to teu minutes.

Mr. PFrank Anthony (C.P. wud Berar:. General). 8ir, I request your pernis
sion 10 wwve 2 cut motion.




M1, 8peaker: Is it @ cut motion with reference to the Health Ministry?
‘dle: houourable Member ia perfectly entitled to do so, /7

Tinprovement of conditiony of Nursiwg Services.
Mx. Frauk Anthopy: Bir, I move:
* Uhat tas deund vudsr the hoad * Miwstry of Health * be rduced by Re. 1oy ™.

Sir, 1 have given notice of this cut motion in order to focus attention on the
deplorable conditions, which in some purts of the country appear to be gesting
werge, conditions under which nurses %oday are having to live and to work,
Sir, ] know that our honourable Minister for Health will say tha? while she bas
tha greatest symputhy for the terrible conditions under which purses bave w
work and live, she_will plead inability to intervene effeotively, because unraing
is essgrtially a provinecisl subject. feel, Bir, that we must cal} & stop to
pious declarations, pious promises, professions of sympathy. In spite cf the
fuct that nursing is essentially @ proviucial subject, I feel that very much :an be
done if more drive aud more initiative is shown from the Centre in order to
make the proviuces realize their serious dereliction of duty in this matter. S8ir,
tha lauguages 1 use or will use will perhaps be regarded aa a lit}le strong, but I
feel thut this is « subject which requires not only stoug language, but equally
strong mcusures.

Sir, we hear und rcud of frequent uppeuls by the howourable Minister for
Heulth and persons like the Governor-General, pointing to the acute shortage of
nurses, requesting the womunhood of Indie to make up this acute shortage.
Sie, 1 am quite convinced that all these appeals, from whichever direction they
ure made will be still bori.  And 1 go further sud suy that these appeals de-
serve to bn still born. No person it nnthority hus the right to ask India's
womnnhood totjoin the Nursing Services unless he is prepared to take ac-orns
panying and corresponding meusvres (o see that the present terrible conditions
undes whiehh our nutses are made to work alt over this country, to see thut
comditions where they ave imdex-paid, imder-feit, nnder-housed. and over-worked
deliberatelv exploited to the oxtent of destroying the henlth of many of the
women, to see thul these counditions nre immedliately improved.

Bir, I feel and sny one who kuows something about the mmsing prefession
must feel that the present sonles of pay nre not only niggurdly, but that they
ars scandnlously disgraceful. What does the probutionary niriss get? She guts
90 or 22 rupees n month; she gets amother Rs. 20 a month as dearness allowsnce,
i“rom thix total figure of 40 or 45 rupees n month. she has to pay house-rent,
for her foad, deductions are alsu made on ncoount of linen that may be destroyed,
on nceount of hrenkages. She is left if she is fortunate with a paltry sum of
Rs. 20 4 wmonth with which to meet all her requirements in the way of civilian
clothes, toilet requisites, recreation and amusement. A nurse after she bhas
completed her trsining, starts on an initial enlary of about Re. 45 a month.
With regnrd to miiforus, the allowances in mome provinces ure so scandalously
low that T know of cases wliere two nurses share one single uniform. A girl as
ghe completes her day dity takes off that uniformy and hands it to her colleague
who goes 01 night duty. B8ir, the position with regard to food is equallv bad.
T receive nlmost universa! complaints that the food is not only inadeguate, but
it is regarded ne dog fond, thit thig inadequacy and poor quality of food iz lead-
ing progressivelsy to the ander-mining of the health of there girls who fuke 1.9
the nursing prafession.  Anct 1 sav. Sirv, that the exploitation with regurd to
work heggnrs description. T do not know whether hononrable Memberg renlige
that a nmse is required to Ao at least eight honrs regnlar duty a day.  Unlike
persons in other derviens, n nnrse gets no dny of rest durjng the week. A nurse
irk lucky if she rets nhe Sundns off in the month ur » day of rest. And it is



{Mr. Frank Anthony
Wwith regard to the positiou concerniug might duty, Sir, that T wish to draw
particular attention. [ consider this position us ubsolutely scandalous. In
avery three imnonths, a nurse is required to do one month’s continuous night
duty. She is required to do 12 hours duty every night for 30 consecutive
nights. ‘I'his is 8 mntter whicli T feel requires the immediate attention of the
Minister of Health. And we must remember this also, that unlike other ser.
vices, u uurse is vequired to undertake hurd study. In addition to hard rigor-
ous dutiés of work, nurses are required to pass severe and difficult examina-
tions both theorctical and practical. Sir, I fcel that much of the difficulties
of the nurs:s in the country are due unfortunately to the attitude of contempt
towards and deliberate neglect of our nurses in this country. Unfortunately
there is 'a widespread feeling in India even in the highest civilian official circles
that the nursing profession is ignoble, low and demeaning. In all progressive
eountries of the world. the nursing profession is regarded not only as a fine
profession but ss one of tbe noblest of ai} professions. And I feel that our atti-
tude iu this respect is largely responsible for the continuing neglect of the nufs-
inz service.

What is happening in Madras? T am told that the scales which were :l-
rendy inequitously low have been further reduced. I know that in Bungalore—
in the Bowring nml Lady Curzon hospitals—the scale of pay of the nurses has
been reduced and that 18 a result even the probationary nurses are going out
and the staff nurses also are leaving the hospitals. I feel that even in the
Centre not enough §s being done in the matter. We hear profcssions of sym-
pathy for the Service. We hear views expressing approval for the need to im-
grove the condition of the nurses. But what has hagpened in the Centre? I

ave heard complaints from the Jrwin Hospital. The girls have complained
to me that the food given to them is nothing but dog foo%. When I suggested
to them that they should have made representations about it, théy said that
if they made representations they would be immediately victimised as agitators,
I told them: ‘You have a fine Christian lady as Minister. Why don't you com.
Plain to her?’ The trouble is that the Health Minister is toco good a ghr'stinn,
with a superabundance of faith in human nature with the result that any cock-
and-bull story is accepted as gospel truth. The girls said. therefore, that they
did not go to the Health Minister, because their last condition’ would be waorse
than the first. When I asked them whether the Henlth Minister does unot
tnepect the Hospital, they said that when she pays an official visit everything is
put in top-notch condition but if only the Health Minister visited .the hospita?
incognito and took her dog with her, thet animal would refuse to tuke the usual
fare given to the nuraes. I know that the Health Minister is svmpathetic and
that her sympathy is active and real. But unless something is realy done no$
anly you will not get new recruits to the profession. but my own fear i that
even those that are there will progressively go out.

Mr. Bpeaker: Cut motion moved: - '

** That. the demand under the head ‘Ministey of Heelth ' be reduced by Rs, 100",

Shri X, v. Xamath (C.P. and Berar: General): Mr. Speaker, the Health
Minister is charged with the essential and very arduous task of nursing a sick
nation back to health. The vitgl statistice in our country go to show that the
atate of health of the nation is”alarmingly poor. T.fe expectation. infant mor-
12 ¥ooN tulitv and ranternity hospital returns show at whal a low level of

heath the nation as a whole is. The primary nceds of maw include

amony other things, medical aid; and medical aid, to my mind, includer both
preventive and corative aid. I would like to point out that ao far as Indiu is

concerned. with our low per capita income. the only system of medical aid

we can cncourage today is the ancient science of Ayurveda.thg fifth Veds asd

the system of Yoga, especially Hatha Yoga and Yogic therapy. T am hsppy to

"note that the Chopra Committee has made a specific recommendation in this
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behalf. I shall with your permission read out an extract fram tlLat Repors.
It ie this: ‘‘The approach to research should be more in scoordunce with the
systems themselves '~ (The referense is to the Indian Medical syatern) “That
is, not only: through observation and experimentation in the latoratory, but ulso
through meditational and intuitional means us practived by ancient savants’.
Obviously ‘meditational and intuitional means' refer to Yogic practices 8s
practis¢d in India in ancient times. )

It is a well-known fact that Magasthenes the Greek traveller who vis'ted
Indm during Chandragupta's time testifie] to the fact that “‘this nation is a
nation of Gods.”” He visited India at a timc when all our sciences wero very
much sdvanced. Among the sciences that had thus advanced. the foremiost
place was taken by Ayurveda and Yoge.

' The other day, the Health Minister, replying to a question on Psycho-
- Therapy said that she was willing to advance it if it was conducted on modren
ncientific lines. I dv not know what she meant by ‘modren scientific lines’.
You should not however make a fetish of soience. Science is all right. . But
1 wonde: what exactly ‘science’ -connotes. Science in the widest sense con-
noter knowledge, even the highest knowledge. Certainly the ancient savnnts
referred to by the Chopra Committes did attain to a very high level of know-
ledge as regards the Science of hena!th. As regards modern medica' science, yotr
may have heard of the common saying ‘Operation was successful, but the petienl
died’. That is pePfectly ecientific! 1 hope that the Health Min'ster would
pursue u truly seientific policy. I would not discard anything ancient, jus$
because it is an ancient thing and has faller: into disrepute in somé places in
the hands of quacks. Yesterday, I helieve in reply to a question on Nuturo-
. pathy the honourable Minister said that no proposale had heen received fiom
Naturopaths in the country. I hope Government will not be so indiffercns
with regerd to bealth, but will take the initiative in this matter and promote
the system of Yogi¢ Therapy es practised foday in Bombay and T.onavala.
When the Minister goes to Bombay, if she would take a stroll nlong Chowpatty,
rhe would find an instifute cnlled Kaivalyadhams on Chowpatty. There they
practise Yogic or Psycho-Therapy of a fairly high erder. T hope Government wift
invite the founder of the institution. who is the chsirman of the Boerd of Phy-
sical Education of the Bombay Government, and ask him to submit prpo-alm
for the encouragement of Psycho-Therapy, especially Yogic Therapy in this
count’y. The two institutions in Bombay and Lonavala are doing very rom?
work not only with regard to preventive aspests but a'so with regard to the
maintenance of health. It is not enough fo build up muscles of iron for healt.h.
The nerves should be of stee', as it is the nervous system that is the base of
health. Yogi: therapy and Aynrveda promote the healthy growth of the ner-

vous eysfem in man.
s

Now I want to say a word about the B.C.G. vaccine which bas heen \lnh-_!y
introduced in thir country. ¥ hope Government will #o slow with this 13.C.G.
vacoine. (pinion is not unanimous with regard to this and there is a Yry
fundamental cleavege of opinion amonget experts and health avtheriiirs.
9)ne heslth authority goes to the extent of saying that—

" public should note thet B.C.G. isa dap unatable preduct and othse world' exe

m the Health Departments of many countries have net prrmitted ita tae hecrure it in &

ive wvaccine and ahould be need within a shert od of 1te preparation. M nrn-.w.r:'t.he .
o of the B.C. Q. 1s not fixed and harmful resctiona may occur tf it is tae virulent.

I hope, ..therefore:thet B:C.G. will not be used on too wide n-acnle in this
country before its value and ite harmlesaness are ascertained beyond the +hadow

o‘f. a doubt,
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_ Then, Sir, there is the other question of housing. A faotory has been get
up in this country for manufacttire of pre-fabricated houses and the general
problém of housing is looked after by the Works, Mines and Power Ministry
and the Health Miniatry. 1 wish that houaing should be entirely under the
Health Miviatry and should be dissociated from the Works, Mines and I'ower
Ministry.q It must he looked after by the honourable Minister for Health aa
it is done in the U. K. In the U.K.,, I understand, the houvaing portfolio is
part of the Ministry of Health. I hope tha$ it will be done here too ip our
couniry. f

°As regards pre-fabricated houses. it is & novel experiment but I was sorry
to note the other day that before the plan” was finaliaed Indian housewives who
are the most vitally intcrested in this problem,—in the housing problem end;
bousehold managemeut in geversi—were never consulted at any stage before
the plan was finaliaed. I do hope that at sore stage m the future, before the
plans for pre-fubricated houwen ure finalised or before these houses are finally
built houaewives will be taken into consultation, will be taken into oontidence,
by the Health Minister.

Shrl Mahavir Tyag! (U.P.: General): Housewives or midwives?

Shri H. V. Eamath: Tastly, 8ir. there is the question of the mendical
licentiates and the medical graduates. I feel that ithe Indian Medical Councils
Act has doue wn injustice to the Indiun medical licentiates in our country. I
hope that it will be reviscd ere long so as to bring the licentiates nnd gruduntes
on a more or less equitalile level, if not absolutely equal level.

Finally. Bir, 1 hope that the Ministey of Health will function in such a way
that it will look after Health not merely in the Centrully Administered Areus,
but also will huve coordinuting powers in regord to health mutters in the pro-
vincos. T hope also tlwt there will Le an :All.Tudin Medical Institute in this
country befors long and T also wish und avdently hope that there will be a
Central cedre to supply the staff needed for post-graduate teaching nnd ro-
search institutes in this country,

May I end with this observation that on the portals of the Ministry of
Heulth muat. he inseribed the ancient motto of our oountry:

Sharceramadyam klialu dharmasadhanam
a

Shareera means hodily health, which is the pre-requisite of the higher life.
T hope that we in this country will resurrect our ancient systems which main-
tained our nation in supreme health and that the sick nation that it in today
will ere long be hale and hearty ‘and—I would not say alive and kicking—but
certainly reatored to that state of health in which it can prosecute vital tasks
of nationsl reconstruction with grester energy and vigour. Our genius has
alwayr looked upon the heslth of man as only a means to an end, as & meana lo
the perforinance of the highest Dkarma snd the achievement of Moksha for
man.

Sreematty Annie Mastarene (Travancore State): 8ir, of all the fundamental
pProhlents that await solution at the hands of Government, public health is the
most important. Other problems like Tnduetry, Commerce,—in fact, all de.
velopnsant schemes—can wait, but problems like, Food, Health and Finanoé
eannnt wait, and if neglected, the nation will perish. If the health of the na-
tion ix the wealth of the unation. a grave duty (®volves on the Government to
ook after th: nation’s health and build up the natiop on sound healthy basis.
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The bygienic aspect of Indian life, Sir, has been « long naglected subject.
india bas been a scene of famines, diseases, epidemics, all carryiog a heavy wil
of buman life. The receut Bengal famine and its consequent epidemios ie-
corded in the annuls of history is a lusting biot on British administration.
Dublic heplth has buftled a'l admi'nistrutors und in ludia it hus been a standing
Problem. VYoverty aud disease—the twin sisters of destruction—have taken a
long stride ovdr the teeming population, carrying millions with them.

- During the last twenty years, between the First and the Becond World
Wars, the population of India bas increased by 85 millions. The present essi-
mated iucresse of population is about 8 millions. If India bas got the highest
record of death rate, namely, 22 per thousand, it has the higheat record ot birtk
rete, namely, 34 per thousavd. Over-populatior ond under-feeding have oha-
racterised the socio-economic life of the Indian pecple. ‘The present condition
0f health is very unsatisfactory indeed. .

Statistics regarding diseaseis in India had been published in one of tbe
American journuls, the Readers Digest, in an article called ‘'India—poor and
stasving'’ eppearing in the 1949 January issue. In that article, they had given
the statistics ae follows. India is said to have only 45000 doctors. That
means an average of one doctor for every 7,000 citizens. In the C.P. thero i
only one doctor for every 14,500 cilizens and ovne hospital for cvery 1 fukh 5
thousand peopie. 'I'he Heulth Ministry estimules the minimum uveed «of the
country to oe 1 lakh and 85 thousand doctors. l.ook at the time we have got
to muke: up for all this loss.

But what surprisess ane: Inost, Sir, is the prescut policy of Goverument to
throw the licentinted edical practitionors overbosrd.  So many  vilinges  in
India are in need of n midwife :md & nurse.  \Would it not he belter il we can
provide them also with u liceutiuted medical practiioner? And what about the
docters’ case? A doctor who xpénds so wmauy vears of his life in prepariug
himself to be fit enough to syrve the nation, to fight with death and suve anen,
women and children. he starts his life on n pittance of Rs. 160, A Kadio
snnouncer is getting Ra. 400 for his very voice. \ clerk staris on R« 160. Why
is the medical practitioner, the doctor, why is he so under-rated when hisservices
are 80 very necessary for the nation? We have got to fight epidemics, not with
Radio announcere. not with clerke, but we have got to fight epidemics with
doctors and their ekill. It looks from tbe statistics tluat we have at our hand
that the conntry is badly in need of doctors It looks as if the heritage that we
are going £o leave to posterity will be one of tuberculogis and malgpia—nwmlaria
that eats like cankers into the heart of the nation, kille a8 million a year. 500,000
people die of tuberculosis a year ‘and in the population there are about 3}

.milrion people suftering from tuherculor’s. Not to couni the mnnher of people
who are carried away by small-pox, dysentery, and other epidemiea and the
wespon we have to fight with these is the inadequate number of doctors. T
would like to make a few suggestions to the Government with regard to the
weapons to fizht the poor conditions of living and the want of ssnitation all of
which coutribute to the growth of vice as well ne to the growth of epidc:mica.

Tn order to enlighten people, whose literacy is not. ahove 17 per cent.. we heve
got to sesheme how to tench them to fight against epidemics. Visual aduncation,
that is teaching the villagers throuch films. to live under sanitary conditions
and to fight ngainst epidemics, will he a proper scheme. Tt was adeptel in
Travancore and har been found to be anocessful. Similarlv radin tallix on
health. will hie ancther means of helping the villagers to fight against epidemcs.
Ahove all, the ‘1eg! cure lies not with the Heelth Minister hut with the Food
Minister. A country which i fed with food bought from the world pool cannot



1516 CONSTITUENT ABSEMBLY OF INDIA (LBOISLATIVE)  [18TH Mamrcw 1049

[Sreematty Anpie Mascarene] :

last long to continue in ths health we are having now, The best thing is for
India to produce as much food as possible, for the nation lives not by drvgs
but by food. Therefore. it the Food Minister and the Health Minister—a. d

of course the Finance Minister—put their heads together I think we 2an scive
the problem.

There is one more point 1 wish to dea! with and that is with.regard to mater-
nity and child welfare. Even Delhi Las not got a qualified Muternity und
Child Welfare doctor: I mean one who has a diploina on Maternity and Chiid
Welfare. It ia a great pity that thie nation cannot give sufficient medical help
to women in lubour. Our infant mortality is 176 out of every. 1,000—the b gh-
est in the world next to Chifta. Unless we take proper care of our, womch and.
children, the nstion is not going to grow healthy.

I would suggest that the Heaith Minister will train ae many doctors =
possible in maternity and child welfare service so that our netion may be better
looked after. The children’s mortality should be fought out by clinics® es-
tablished or organized all over the country in every villege. Unless every

village can afford a midwife and & nurse. I do not think that this problrm
can be solved.

With thesz words, Sir. I thank you for the opportunity you have given me.

Dr. V. Sulramaniam (Madras: General): I take this opportunity of plac-
ing a few facts hefore the honcurable Members in this House. The firat thing
is that the previous speakers have given some statistics and some facts about
midwiferv and nursing. Ae far as nursing is concerned, it will teke at least
80 years or more if we want to train nurses ip suficient numbers for the villages
and towns. ®o I will make one suggestion. If it is feasible, the hononrable
Minister can take it: or otherwise, after tnking expert opinion reject it. After
the age of 15 or 16 in the girls' curriculum of studies, n course can be talien
in midwifery and nursing, so that when such a girl goes out and marries, she
can become the nurse and midwife for her daugbters and neighbours. If same
such method is adopted and also village dhdis or nurses or young ladies prepared
to take some training for rix monthe are sent.to villages and settle there, then
the professiom of nureing and midwifery will be an essy matter. Even fcday
nursing and midwifery is being practiaed by so many village women and resp ct-
able ladies, but some instructions muat be given. Unless some s&ch method
is sdopted. it will be a long time before this problem is solved.

The other thing is the medioal profession, and the relief that is given hy
sllopathic doctors, Ayurvedic and homeopathic doctors, and so forth. In the
%ivld of sallopgthic doctors, there are Licentiates and Graduates. In the matter
of registration. Licentiates and Graduates In the provinces are registered vnder
one Act and one Register and in the Centre they are not registered under tbe
All-Indis. Medicn) Register. In the case of Licentiates, there sre anamalies
and caste-distinolions. Those distinctions were kept by the foreign (iovern-
ment probably for some political motives. But now it is bhigh time that all
these custe-distinctions are abolished and one All India Medical Register is
created, where ull the Ticentiates and the medical graduates can be registered.
Unless this is donc there will be some sort of bickering even in the alloputhio
profession and 1 hope this matter wilji be taken up and the Indiau Medical
Council Act amended accordingly. In this way the Licentiates can be given
some encouragement. Fortunately, the provinces bave closed fhe licentinte
trainins schools and there is only one graduate course now.
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The other thing is that the minimum qualificatiou for registration must bs
fixed in the Act. It is said “‘'maximum qualification””. But uulesa the miui-
muni qualification is fixed and registration is started, we néed not fix the. maxzi-
mum qualiticstion. People wanting the latter quulitications can go to America-
and Eugland aud obtain the knowledge which is required. -

T'he other thing is that Ly the allopathic tield, or state medicine ouly 15 to 20
per cent. of $he populution are being given medical aid by the Governmeit.
What is-happening for the rest of the 80 per cent. of the population? They are
beung treated by the local Vaids under thy Ayurvedic system, which is an ndi-
gen(?us system. Certain Provincial Governments have started their own
colleges. It is the Central Govermnment's duty, especinlly after the raport of.
the Indigenous systems of mediciiie Coftmittee hss been, published to chalk vut
a clesr policy and give a lead to the provinces. I kuow medicine is a provincial.
subject and resear&. alone .is in the central fieid. Unless thé Central Govern-
ment gives & lead und takes measures to organise rescurch instift.utions the indi-
genous system will not be able to become selfsufficient. In the matter ot
heleuce, the Ayurvedie niedicing is n science in itself. Tt has been in cxistence
for 5,000 years and even today 80 per cent. of the people are treated effectively.
for all diseases. The (uestion is whether the State is going to condemn that
gvrtem or whether they are going to improve and encourage only the foreign
syitem, however scientific the former may be. Even ufter all these thousands of
sears, the Ayurvedic systein is bused upon certain princ'ples, though .it has ‘ts
defects und one such defect is in the field of surgery. As an Ayurvedic practi-
tiouer, I know where the shoe pinches because that sy«tem has been neglected for-
200 years. Before the British came the Ayurvedic system was cutering to the-
needs of the people including military. But after the Britishers came, the.
system was neglected. It is a perfect system though it has some defeots It
is the duty of the civil Governments not only in India, but also in the medical
world at large to encourage that system, which has stoad up to the -eeds of.
people for generations to come.

The Axurveda on the other hand has analynsrd all organic life as structures
on the primal five cslled the Panchabootas, corresponding to the modern Nuc-
lear theory. that is, the las- governing matter. Deducting from this theary
it has built up a wonderful system of medicine whose efficacy has been conﬁr_m-
ed by experience of the past some 5,000 years. 80 medical relief and educsti.in:
as I conceive will be: lopsided and pertial if it does not take into account a:l the
systems of prevention /md cure applied by mankind till now.

Medical educatiol. to be complete in In:dia should mean full knowledge of the.
ancient svstems of the loud combined with the modern conoeption of medicine

and knowledge,

Medical colleges should be sble to impart a synthetic knowledge of these
systems Ayurved, 8iddha. Unani. The pructice may orystallse into any one
of these channels but the knowledge of the other systems sbould be thers.
That is my candid opinion about medical relief in this country. '

As regards the other point, fortunstely a medical institute hng heen recoms.
‘mended by the Chopra Committee. There are so many other recommendations
of"tbe Comuraittee whjoh will take a long time to be implemented. But hefore «ll-
that a minimum qualification or a minimum knowledge must be insisted on in
regard to all doctore who come into the profession. Unless n man has the raini.
mum knowledge or gualification he must not be sllowed to practise. Tbat mucb
I am prepared to admit. As I said the Central Government will have to take
strong measures to see that.some sort of lead is given not only in_India but for-
the whol: world, heecause Ayurveda is the secience of life. It is a seience whiok.
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deals not only with the human body, the flesh and blood of it, but aiso with
‘the soul of man. So both theso uspects of man are combnned in Ayurveds.
“There is uo cure ot the body unless there is ahio cure of the mind. 'The scicnce
of life or Ayurvedu deals not only with the human world but it ulso recognises
that man bas also other duties to perform, It recognises thmt unless we huve a
.strong mind in a healthy body we cannot f{ulfil our goal in life. I, thorefore,
request the houourable Miuister to take proper steps for the erganisation of
medinal relief in the country. Whatever may be the systems, every thing good
in any system n:ust be accépted and consolidated and a national medical sysiem
anust be encouraged in this country. 8ir, I support the Demands.

The Honourable Rajkumari Amrit Baur: Sir, I have listencd with consider-
-able interest to the various pointe raised by the honourable Memhgrs who have
.spoken on the budget demand on Health and I ouly hope that the speeches
they have: made sre indicative of the growing iuterest in this subject.

The brief report of the activities of the Health Ministry, which hus already
been circulated along with the Budget papérs, must have given honourable
Members some iden of the more importunt items of work which the Ministry
of Health has undertuken in the current year und nccomplishe] and which we
‘bave programmed to do in the coming year.

Beforc 1 reply to some of the surgestinus that huva been thrown out in ihe
spcechzs made by honouruble Members 1 would like brietly to dwell un the
policy, as 1 comeve it ought to be, of the Cceuteal Ministry of Henlth, As
honourahle Menibers are awure 1nost of the subjects in the field of hea!th fall
in the proviueinl sphere and the oxecutive wsponsibility in tne wmntder of sani-
tution, Public health aud medicu] relief lies Inrgely with the provincial govern-
mants. While saying this T do not for one moment wish honourable Members
to go away vith the impression that I take a narrow view of central responsi-
bility in the vital matler of wntional loalth. On the contrary, my work and
-experimce in the Ministry which I huve the honour to serve, have left no shu-
dow of doubt in my mind that health administration in every part of India is
a watter of diract and deep concern to the Centeal Government and in the pro-
motion of health iu all its aspects throughout the cotintry and in the enforcing
of the maintenunce of high standards of efficiency iu tenclung in research nnd
-generally in medicul institutions the Central Government must nlwngs play #
big and positive part. This hus always been my endeavour mnd it will continue
to be so. Apart from subjects like Tnternational” Heanlth Orgnnisntions, port
'quarantine, ceutral agencies and institutions for research, professional or stech-
nical training, #nd health in the centrally administered areas. for which the
{'entral Government have direct responsibility, the Central Goveriment's func-
tions in regard to the matters which are primarily a provincial responsihility can
‘be stated in very general terms to he co-ordination. provision of facilitiea for dis-
-oussion, the supply of information, competent advice aud guidance and guch
othar assistence as they can give to the provinces for the promotion cf the
hanltb and wellbeing of the country. Tt is onlv by the Centre acting with
imagination nnd sympathy and extending ite help to bring together the differ.

" ent administratlve unite of the Indian Union, with their varving mresouwrcus aud
difterent. levels of hculth. that the past neglect of public health and partcularly
‘that of rural India. can he rectified and an improved state of affairs hrought
‘into being within a reasonable period of time.

Therefore the ides that some people seem to have that health is a provin-
~oial subject and there is not much for the Centre to do is not quite correct and
+such people are, in iny humble opinion, taking a very shortaiphted and narrow
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view and ara followiug the patb ot ¢vuasion vi respousibility. We havs there-
fore euduuomed, 1o take the iniuiative und ‘given s leud wherever Jnssible to
he provinciul ‘governments snd it was with the objdct of promoting ucuve co-
ordination iu the promotion of health under locul government administration
that ¥l convened a4 conference of Health Ministers, Ministers of Looal Se.-Gov-
croment sud Chairmeu of Improvement Lrusts last yesr. It wus with the same
object of prumoting co-ordmatiou of hesith policy throughout ludin uud of pro-
vidiug the necessury advice and gundaut,e to proviuciu] governmeuts and ud-
ministrations that conuuittees of enquiry were appointed to report on the indi-
genous systems of _vedicine, en cuvirontuental hygiene so intipmtely connected.
with rural medicul aid, homeopathy, vital statistics, und lefrosy and finunces
of looul bodies also. Agam. it wus with the same iden of prowmoting cvordisiateds
developme:nt of certuiu imporiant professions intimutely connecled with health.
that legislation to regulate the professions of pharmacy, nursing and dentistry
were spousored by the Central (overnnieut last year.

I mention ull these¢ instances in order to show that the geueral policy of
my Ministry is to ptomote actively the cause of public heulth throughout the .
country to the maximum extent possible within the prescribed coustitutional
und financial limitations aird here I woul# like to commend the keemiess that.
hss been evinced by the Provincial Ministers of Health and of Local Self-Guwvern-
ment and Chairmen of Improvement T'rusts throughout the country at the-
conferences held last year. 1 believe the provinces are forging ahcud with
their plans for health. ‘They would forge nheud tmuch more quickly hut. they
too like the Centre suffer from financial disabilities.

It must be admitted, and 1 am sure the House will be at one with me when
1 say, that the money we spend on health is véry much less than what is need- .
ed to provide an adequute health service for the evuntry. Our hospiluls
and our=health orgauitsatious are under-staffed. They are not slways adequately,
equipped ani uulesa more money is forthcoming progress must remsuin unsatis-
factory. Sir, I stand befors the House today with almost a guilty conscieace
when 1 am asking sunctiou for demands which do not go ad y length whatsoover-
towumds fulfilling the needs of thix vest land of ours in the iield of health.
Nqpe of the niany plane we have iu tnind for increase of produetion «an fructify
if the health of the notion is not up to mark. Even ermsments wiil be worth
nothiny if the men of the armed forces are physical weaklings. I am alarmed-
at the growing deterioration in the general health of the povulace and parti-
cularly in the health of our children. We have to save them. We have {o
save our youth and all our people from mal and under-nutrition and disease,
if we are to raise our stature in any sphere. But how can we do so if 30 per
cent. of our revenues go towards defence and less thun 5 per cent. is spent on
health as a whole in the country and less than 1 per cent. in the Centre? 1
want the House to ponder very deeply over the figures that I am putting before
it and I want to know how it expects me to do things if it does not give rae the
money wherewith to carry out my plans. I think sooner or later~~and I bopex
sooner rather than Jater—the House will have to decide 68 to whether it is go-
ing to continue to stsrve this most vitat Department: in other words, are they
going to choose guns instead of butfer?

There dre schemesn in the spbere of health which cannot brook any delay in
being brought into ection. The All.India Medical Institute must be brought
int hemg We have attained political. freedom no doubt but we :eed well
qualified men and women in every sphere of life if we are to obtain tlie fullest
benefit frore it. A handful of young men and women sent abroad for study
will not suffice. We want to give every facility for post-gradvate study and
research to vast uwumbers in our own land. Those Members of the House who
are anxious to havs a Medical College in Delhi must join hands with me in- .
pushing forward the scbeme because i{™e only money that deteg me.
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Meanwhilc 1 would like o say for the benefit of those Membgrs who are,
1 kuow, very agitated aboul the lack of medicul education that can be provided
in Delhi that in tbe Centrally administered areas and in Delhi steps wrs being
takea to reserve seats in the Medical Colleges of neighbouring Proviuces—at
.Agra, Iudore, Jaipur, Gwalior and in the Glancy Medical College at Amritsar.

Babu Rmanarayan Singh (Bilisr: General): How thany sents?

‘The Honourable Rajkursart Amrit Xawr: I think we have got about twenty-
tive seats in all in these places, but I em trying to gef more if I possibly can.
But I entirely share the opinion of honourable Members that there should be a
college here. For that, as I say, give me the money.

An honcursbl: Member of the House has talked, aud.talked very strvog'y,
-about the nurssing services. I need hardly say to him that I wm in entire sgree-
-ment with every werd that he has said aud 1 know how extremely badly staffed
-our hospituls are, how over-worked nw'ses are und how shockingly under-paid
they nre. I would like to ussure him ghat no branch of the medical profession
-bits had more uot only of my keen sympathy but also of my active sympathyin
bettering their lot than this one and I put Nursing specislly on the agenda of ths
last conference of Health Ministers that I called. £ven more than scales of puy I
agree it is the uusutisfuctory living conditions which stand in the wuy of many
girls joiniug this profession. I would like to assurs the House thut we have
gropomls now for the provision of adequate Tiving quarters for nurses near the
Irwin Howpital. T have long since taken up the maiter of the extra food allowance
of the nurses in the hospitals in Delhi. It is not that I am not avaiiable to
the nursing profession in Delhi. They cume to me. They tell me their griev-
abces and [ take wup their cause at once. But there ugain it is u question of
finance. We huve gll along been drawing the attention of the Provincial Gov-
emments to the veed of improving the conditions of the service of nurses, of
raising the status of the profession and of improving facilities for training.
I am glad to inform the House that many Provincial Governments have includ-
ed plans for these purposes {n their post-war developmeut schcmes. To raisy
the status of the profession gazetted status has been confirred or purses of the
rabnk of Nursing Sisters and above. The House is also awsre that with a view
to impreving nursing education and to provide a highly trained class of nurses
who. it is hoped, will eventually provide the leadership for the profession, a -
‘nursing college afiliated to the Delhi University was established in Delhi two

eurs ago. It has on ite rolls at the moment 49 students studying for the B.Sc,

egréise in Nursing in the Delhi University. It alao has 12 students undergoing
training in Hospital Administration and other subjects &elected nursce who
have already undergone training in India are alao sent abroad for post-graduate
‘training. 1 can assure bonourahle Members that everything possiblo will be
done to raise the status and efficiency of the nursing profession. But there
again T have to plead as to how I can pay them adequately when we have not
got the money, when health is not given adequate funds. The lack of funds
for buildinga even for the Nursing College here and the forcible uccupation by-
the refugees of evun some of the meagre hutment accommodation that I have
for the Nursing Cullege in Delhi ia retarding the progress of this matitution,
and I eay it is retarding the progress of this institution and adding to the detri-
‘ment of the cause of nurses in India.

1 agree that probationsry nurses are under-paid, and their bours of work
are too many. There again how am I to get more money for tbem Lnd more
‘food. ‘But T assure tha House once again that this is being sought to be done.
I think that the attitude of contempt that the honourable Member referred to
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hias now really vauished anl that many nurses from very good faruilies are
willing to come forward 1f only we could give them the facilities fur training

and if only they vould be assured of proper pay, proper living accommodation
‘and proper food.

There is the question of the cause of the indigenous systems of modicine
which is almost n hardy annual. I would like to reiterate every word that I
said in regard to this on the floor of the House last year. It is not that Govern-
ment is not anxious tc give all tho facilities that it can for research in indigen-
ous systems of medicine aud also indigenous drugs. 1 conzider that if is ex.
‘tremely neoessary. But I do want the House not to be guided purely by senti-
ment in this matter and not to think that because these systems are ancicut
- and because they belong to India they are the only or tbe best systems of medi-
Qe

Shrt H. V. Kamath: They have stood the test of ages and proved their
eflicsoy. :

The Honourable Rajicumari Amrit Kaur: India cau not, must not, dare
not, run away imom or not give évery encouragement to modern scienoe. We
would belittle ourselves in our own eyes aud iu the eyes of the world if we did
8o. Only those methods in medicine can be accepted which can stand the tesy
of screntific scrutiny. Therefore basic training in modern science and ita

methods is necessory for anyone who cluims to cure human disease, be it by
whatsoever mcthoa.

I om glad one oi the Meubers has ruiseéd the question of registration of all
medical practitiouers. All medica! pructltioners must be registered if we are to
banish quackery from our land. they must huve the same miniwum standard
-of training. I'bis does not preclude reseurch in our indigenous systeins and in-
digenous drugs. Ever wider opportunity for such research must be provided
so that we mny see te what extent indigenous systems and homeopathy too
ca: be developed wud regulated for medical relief in the couutry but wot, I say
againgin any spirit of rivalry with allopathy.

8hri H. 1{ Kamath: 1In a spirit of co.operation.

The Honourable Rajkumari Amrit EKaur: Rural medical relief has heen
mentioned by :ertain speakers.. That subject is very near my heart aud I may
say that in the Centrally ndmiuistered areas I have given priority ‘A’ to rural
medicat relief and two primary centres, according to the recommendetions of
the Bhore Committee. have been suuctioned for the Delki Proviice. The
foundation stone of one has been laid and I hope that both of them will be
functioning within a year. This is a definite step forward.

I may also say this for the Delhi Province. I would like to make it a tnodel
provinse before I leave this Ministry. We must have plans for providing
%ealth edulation for the people because I feel that prevention is better than
cure snd that we must teach people how to live properly. We could barish
50 per cent. of the diseases if they knew this urt. [ hope that the housing depurt.
‘ment under me will also function well, not only in producing houses which
may oon:w under the'prefabricated housing factory but also in the entire matber
-of housing and in laying out proper plaus for eillages much more even than
for our towns. I am aleo going to have for Delhi mobile dispenssries wlich
will. at any rate, go out daily and serve the rural areas.

I have spoken enough aboyt the lack of money. Being a spending depart-

meut as health muwt *be, it cannot make any rcal progress witbout ndeqnate
granta,
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'The pro\»lem is too vast to be dealt with in a short tinie, aml‘if bonourabl.
Members are at liberty to criticise the Ministry of Health, I ﬂ:llllk 1 muy be
permitted to say, Sir, that it is scarcely fuir for sublects eo vital H8 heul‘th,
education and labour welfare to devote only one working day fer discussiou
thereou with a fourth subject thrown into the bargain, These ure constructive
activities; iu them and.in their proper development lies the happiness, moral,
mentiil and pbysical, of our people. We are passing through .c'riticai times.
We have to begin to build fvom scratch in every phase of activity. Nothing
cau be given priority. It is often said that we must have this and that and
that bealth and educution cun wait. 1 entirely disagree. Nothing can wait, -
nothing cun be given priority: everything is inextricably bound up with. every-
thiriz else. Sir, I beg of the House not to ignore heulth. '‘That way lie danger
and disaster. May I inform the House that in the U.5.A., inspite of complete
autonomy iu the Stntes. under the Federal Security Act the Burgeon-Gencral
of the Yederal 1'uhlic Health has 4 lurge amount of money placed at his dis-
posul fo- assisting the States in the development of their health plans. These
grants are given to the States with certain specific conditions atfuched to them.
There is a Bureau of Health Services under an Assistunt Surgeon-General with
an adequate number of technical experts whose services are utilised partly for
negignment t> heulth organisations in the Btates whenever necessary, and partly
for enauring supervision over the execution of the schemes for the grante-in-aii
that are given.

I would also recommend to honourable Members to study the latest national
health programme of U.K. which makes available free of obsrge every medical
amenity to everyliody ir the country. They huve not counted the cost in terms
of money; they bave laid the greater emphasis on Iniman health und happiness.
These nurely are the lines which we should also follow. '

I ask the House Bir, not only to pass this Budget without altering oue iota
of it, but to press for more money for this life-giving and” life-saviug Mirystry.
I not only ask for money, but I esk for adequate and highly-qualitied stﬁ in
order to carry ou$ cur plans for development on a scale worthy of our country
and ita far name. Anything. less would be unworthy of the millions com-
mitte.:l to our charge. :

Mr. Prank Anthony: Sir, in view of what the houourihle Minister has stated,
1 would réquest permisgion to withdraw my cut mantion

Mr. Speaker: Has the honourable Member loave of the House to withdraw
his cut motion ?

The cut motions was, by leave of the Assemlly, withdrawn.

Mr. Speaker: I will now put the Demands #: tho Iauee.

“The question is: 4

. "Thw & sum not excesding Ra.7,82,000 bu granted to the Goveraor Gsneral to defray.
#he charges witich will vonie in courss of p-aymentduring the year ending t}o Ylst doy of Merch, .
1930, in.foapoot of * Ministry of Hoalth ™. **

The motion was adopted.

Mr. S8peaker: The question is:

Tt sum ot oxcoeding Ra. 20,569,000 be granted ts the” (Yoyeruvr Gonernl to  defray
thoohirgos which will come 1n courwo of pivm2nt during the yeur ending the Slat day of March,.
950, in respzot of ' Mocliosl Services .

The motion wae adepses.
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Mr. Bpeaker: The question is:

" That 8 sun not #xceeding Re. 69,05,000 be granted ta the Governor General to defruy
the chwrges which will come in osuree of payment during the year ending the 31st day of March,

1850, ia. respoct of ‘Publio Health'."
T he motion was adopled.
Mr. Bpeaker: We now take up the Demands in respect of Education.
DenarD No. 16.—MD0sTRY OF EDUCATION.

‘Mz, Speaker: Motion is: -

*Thet a sum not exceeding Re, 33,786,000 be granted t» the ‘Governor General to def-tty
the oharges which will cowe in ouree of payment during the yeur ending the 31at dey «f March,
1939, in respact of * Ministry of Education'. "

DaManp No. 46.—ARCHAEOILOOY,

Mr. Speaker: Motion is: .
** That s sum .t exoseding Re. 28,71,000 be granted te the.Governor Gener.l to defe.y
the ohazges which will cone in o>urse of payment during the yeur ending the 31st d y nf Mare)-‘

1050, in reapect of * Archaology *."
Deyanp No, 40.—OTBER SCIENTIFIC DEPARTMENTS.

Mr. 8Spesker: Motion is:

“ That a cu'n not oxceeding Rx. 1,51,4(,000 be granted to the Eovomor General to defray
the charges whieh will come in course .f payinent during the year ending the 81at diy of March,
1950, in respact of ‘Other Scientifio Dopirtmente’. "

Demaxp No. 50.—EbpucaTioy.
Mr. Speaker: Motion is: %

“That & 81m nod exceeding Re. 93,41,000 be granted $o the Governor General to defray
the charges which will come in course of payment during the year ending the 31rt. duy of Murch,

1980, in foapect of * Educ: tion '.
(At this stage Mr. Speaker vacated the Chair, which was then occupied hy
Mr. Deputy-Speaker (Shri M. Ananthasayanam Ayyangar).]

" AR @A T AgEd, Education TFAT IRE FIAR (vast
subjeot) & 1T T® ford o7 W wAw @ W E, @A for Ww
TgA 5@ & | (IYHTT UF 71 Important Subject & f& Famy sfos
(India) # Development Plans ® First Priority fa=v sfgg )
3feq q@ &1 T § & g T vk QAT EM E, A @=T gy
R B 39§ § 9] R N g Education § &1 AR A 2
@ &1, 4m famd amR ToF &, 37% a2 Education N ¥H w1
importance € It & g@ferd Edwoation ¥ discuss #74 & f5f aga
TN AT H X8T QA &

trw T¥ g 9T AAWT ¥ TEAT oY, T FHAT UF  bureaueratio

Government 9Y #IX qg N1 T IRH 4 fio F9T MY ax2T & 1 W@
(Support) ¥ ¥& & & T §T1 dfFT I § @R AT AF o
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JATAT FONT &1 g wrfed fr fagdr sq1 & F9T%1 &% education
F W IT ] 1 g%, A7 FwH € Fifaw £ @R aEAT orgdes
fafae< WTgad Basic Education ¥Y, a1 &7 vt &, I® A=
agT JrET &XF T A AR @IS T A FF A ATFS education
& 38 T AW #33 g% ag €81 impracticable & AT T I STIIT FTAT
¥ &7 8 & T & | #fcx 74 fawa § gAF N Adult Franchise
feat &, Ju% fod o®T § FF TW masses M educate F¥, AT
masses ¥ educate ¥ ¥ fo@ a1 AT THWT WX A N A€EQ@
T & 1 T2 W social education %, ME g7 adult education ¥, e
@A (3 R's) B education A gl IE reading, writ-
ing and arithmatic ¥T provision g7 rfed | 1afed education Qq
§ items T M TA, LAAT ST TIGT @YX F AT @ &, I AL =A% A
7 { %AV § | TAGT qIW 9gH AT T qwWy g g1t nfgw fe zw
ARIT masses ¥ 74T OF education FHAT AT Frad® misses N
T &Y NG 934 FT AT ALY FER N 14 Iq% fod ¥ 0

@ &, AR A [ TlEE

Z8W point N & Tf FIAT AT § I I & & v I wiqan
education system & 3 9% FT g overhwul AT Tfed 1 a7 farg=
western ideology Y 899 3T education system ® I<T7 W& &
7% India. ¥ svit AE FWE | TIA KA o ST Frows W A
FE FW ¢ “Go back to the Vedas” Professor Maxmaller. A 8T &
“Rig Veda is the earliest book in the library of the world”| g Stor
s g FT & fF TR N AT Culture & AT T¥gar € |
IgAYUAT & IEN TTH T AT ATAT AfEF | A gw AT & o gmr
M6 AT ¢, TF WIGT &), UF culture &, AT aF ST, At 7F AT
g ideology #1 ¥94 Education system ¥ &A1 AT TF fagA
#Waﬁmﬂngwaﬁmaﬁn e fanc ik 3T & T dw A
AN EA A fqd A1 3@ 2o % St F 97 0 Wfeg g et
% tone ¥ 3T # fod A IT+ AT A western ideology &, T
<o & fod 28 e &, fs T8 A9} Eastern culture %! ITH &R
I N EATENg @ oA & ag W AT 9 (Invaders) # AR &
araqg W wiw wAw &, ITN A1 ) I FIAT FAT time
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% q77 1 AW § H ZW ¢ tides ! stand ¥T % & 3T TAQ TTHY
ideology ¥ga =@ & < g fFT & I¥ 997 education system ¥
77w JfEg o

Education T aim gar § §& X arfwr grfas wwn S fw
sm'}ﬁ ] wq g:

frr wifr faa—faaareafs amarg 1
TR WARTC R WAy W A guw i

oy fa #1 aim g qu #1 77 | 3feN 3 gW ww 3wd E | 0
el |§ s w3 & frardt s e fn @ aaw addw # feerw
AL AT & 132 AT FA & 9T RAOT ¥ g6 Snrewfgd v
3% fem & fod § T w1 & fod @ o sPR AR fsd wT @Y G,
T AeEE § o 1 3% faar 919 o e @ faems @3 A g
arfgd | & &Y Taw ) qaw ggwen g fir g8 s=de ZTde Right-
type ! education ﬂ'@f! zfer I western eduoation w 91 ®
IFEMNfF e 3o % g ® ol Impraotioable & | John Stuart
Milt 7% &%r wrQ) fagra g & ) 817 €@ 9 ¥ disoover frar d fir
education A 2, a@ fIF 0¥ (3H’s) F LT wWfgd, TN head, hand
and heart (¥¥, &3, vz 712 ) | ot &% s7fem education system ¥
head and hand ¥ A eduocation & S heart ¥ 7gf ¢ ®Wife a1
weetern ideology T I% @ & | #fs gaR T ad FWG & A
3 (3H's) ¥ Education grft 91 SfFT M westein countries &,
I7% F=T LY 0T (2H's) ¥ & education &, Y T heart Y edu-
cation ! §, frgq fF 97% I us za & afd S7 Wiy TE @@
g 9 3T ox WL F) divide FH & ¥R g N7 oF gAR W
TEE FHE IS @A & zafoq zn Wi € 5 o g & s
&7 1(3H's)#Y education & 1 heart ¥Y eduocation W' &, MfF g
i § % qEe & Af7 IW A1 @ R g W g fAw wT @
HA | 9TF F9Y A ATE 27 ¥ 7§37 af 74T teohnical eduocat’on dY AT
fre= @ 7 R AR A W 49 CTGRIA 9 IgT AT AR 3,
37 3% W 8% f5d Technical and Vocational Centrea ¥ q¥ |
zafd ¥ Atomic-Age ® technical educstion ¥ ZAR TEYRIA
fae® 7 1% & sqey A faoAn afzd | & oo & sv4ar #3ar g i«
& technical educition T IZT FANLT €9 4T AT ¥2AT A(fgd | gF s <&
I T AW 7 AN A FF TR AT svan T ol are 7 fEmr g, At

. L]
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g faaret Tailoring, aTAMT, g &R avifers A owd e @ § afew
Y9 Tl § A SFAIRE TR R, AT e T qew a3 fan
g7 fgd | &3 T ¥ @1 ¢ fF agt @@l ok wfest & g
FEIT T Y v dd & A= fowr [/ E 3 gAY FWEL
A Ot & a9 A Fren 3T 1 g &S AT A3 A N IF Al
o 1 fmar w1 TNw GXA AT Fifgd 1 Tecbnical education ®
W MY T NI § WY J9598 physioal education M aF #
Y Tfed, S #€ §r fgd fF &= western philosophy % =T
T3 physical education ®V fe=E™ ignore A1 #X fear &1 &W 9T
fr afaQ) # qoam aiaf g o afora T | RA wd §9F &
T faardff 90 RS AT R F Q@ FAT AT T E IZ FgA( AT -
"I AT § & TR A (vew) @' 4 R oaw oW
g g 7T Fo7 aWA @A Wfgg 1 IR TEE WG & % 7O 4¥
“qedr T AR g e § (f Y dwoam {7 @
A § q€ Faran o7 fF FQ e e A wifed | qEfed = AW
Tt & e @ @@ R I stier R T @ Il e aAr
3T &, AT A g S F7 development, §1r F1fgd | Y =g
3% FawA &1 AT A TAFTF @ I Students TR
af@a1s g1 a1t § 3R Interested parties 3TFX I Indiscipline F<r
RWEI WA G GFR Dt @ IFE 57 FgW @am f oA
3 fr gad QW 9fazg (theory and practice) & 39+ ideals Y
_AF

% g AR Y w Sy g @R 38 wIEET et
0 & @ follower & | ¥ MET § o 5§ 39 7 Claesless Society &Vt
Tafed I backward claeses # fo T ot T9% # Sanction &F
g 12 ¥ ag g TRa g fF qaad N gfcam frardf & v
Ay &% AN G Pren @17 afefed w1 ST & waiE e
Result fAwet & Q@ M m & sod faaqfa w1 1§ s 741 §)
wWiog I F9w et fasn Tfed |
RAE & 9= OF @F ATAE -
@ X AGE:  GRTATROAwA
¥ & =fed fodq qusai 89w
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woF; ag ag ¢, e areaad & o1 wrgw 3 @ A7 FT WA R e
D q gw vy frar 6t o §27 s Feq & o ag dar wT fis
form axg Rk faardf fndy ik gat AV A fear 933 9 § O
Tz @t gaR & frardt wmad & R afes wTi & fod war w7
Lord Christ WRaat & ox qad a2 faqrdf ¢ Y f&s amen wiw
aafiam & 9 gy zaw 19 ® o g8 “Unknown life of Chriet”
XN fie N. Notovitch 7 foely &, qa# «fagd

TWAW & AT IT AT q@ N AR A of| qrgon &
i F oY 3t o, 9% N 2w o afwy gt ® Tl & § 1 A &
g f& foq yrgwt 3 g8 2w &7 §@ATT fFar a1 1@ THEr ARAIT F49

(Englsh translation of the above speech)

Profl. Yashwant Rai (East Punjab: General): Bir, I am deeply pained to
say that such a short time has been allotted for the discussion of a vast sub-
ject like Education. Education is such an important subject that it ¢thould be
aecorded first priority in All India Development Plans. But it is & matter of
great regret that although our country consists of 85 per cent. of uneducated
peoplo, yet, we are not giving the same importdfice to this subject as it deserves.
Secondly, in all the free countries, great importance is attached to ‘Educatiou’.
Therefore, considerable time is required to discuss this subject.

During the time of the British regime in India, a bureaucratic Government
was in powes and the Britishers aimed to rule Iudia with the support of the iiliter-
ate people. But at present we have got a democratic Government. We shoukd
make maximum possible endeavours to spread education in our country. “The
Basic Education Scheme which has been predented Ls our honourable Minister
for Edueation is likely to involve a lot of expenditure; and in my opinion, keep-
ing in view the education imparted in the schools at prescnt, it seems to be
scmewhat impracticable, and it i3 not considered expedient to incur a azavy
expendituredn this direction. Oun the contrary, it is most essential that we
should educate the masscs keeping in view the fact that we have provided for
Adult Franchise in our new Constitution, and there is bhardly any necessity
for spcuding such a huge amoupt for the purpose of educating the massea,
BMay it be social or adult edueation; but we should give education in the three
R’s viz., provision should be made in respect of veading, writing and arith-
matic. For this reason, I believe that we can reduce the huge ainount which
we ore going to spend in respect of various items under the head ‘Education’.
Qur first and foremost object at present should be that we should try to spread
soue sort of eduoation mmong our masses by means of which they may b»
able tu read the newspapers or at least understand the implications of the plars
formulated’ by our Government for their benefit.

Becondly, I would like to suggest that our existing education syatem should
be thoroughly' overhauled. The entire western ideology whioh is imbibed
in our present education system does not suit India. The Lion of Punjab
late Lala Lajpat Rai used to say ‘‘o back to the Vedas”. Prof. Maxmuller
has observed ‘‘flig Veda is the eurliest book iu the librery of the World”'. All
thece things amply prove that our culture and civilization are very old, ond
we should 8witch back to that direction at present.. If we want that we
should build a strona nation,*have a common language and culture and uni-
fied country, then we shall have to imbue our education system with our old
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ideology. A certain scholar has observed that if we want to spread our thoughts
throughout tbe length and breadth of the country, then we should infuse thosa
thougnte through the schools of that country.  Therefore, with s view to
change: tbe tone of the schools and the western ideology prevalent there, it is
considered necessary that we should devote attention towards our Jastern cul-
ture, which still exists today even aftes' the lapse of such a long period snd
the vinitution of so many invaders, and adopt it. Our culture continues to
exist even after the ravages of such a long period and we have besa able to
stand the tide that betook us from time to time. ()urs is a bigh ideology;
it is ancient, and we should try to wussimilute this in our present educution
systen.

.

The aim of education is to attain peace and happiness, just as has been
taid down in this Shastras:

Vidye dadati vineyam vinayedayati patratam
Patratvat dhanawapnoti dhaneddharmam tatosuliliam.

(Education impartz politeness; from politeness one becomses re¢eptive;
after that wealth follmea. With the help of mone¥y, one can practice Dharma
whioh leads to clernal happineea).

lu other words, the aim of “education is to achieve bappiness. But bat
we tind today ie quite different. Now-.a-days the students in both the schools
end colieges make agitation against the Government in an irresponsible man-
ner.  Before lanunching upon such a course of action, they sbould iealize as
to whether what the Government arg doing for their sake is likely to benefit
thern or not. They sbould not make any agitation againes the: (Governmens
without any cogent reasons. I would, on my part, attribute this deliquency
neot only to the lack of right type of education but to the fact that they are
enamoured of the traits of Western education which are impracticable under
tho conditions existing in our country. Jobn Btuart Mill was a great learned
scholar, He has discovered this thing tbat the education should conmsist of
the three ‘‘H's’’ viz., bead, band and heart. In the present education system,
the faculties of head and band do esist, but it is lacking in lr:art, because,
that is being run on the hesis of tha western ideology. Rut in our ancient
Aryan age, education in the three ‘‘H's’' used to be impurted whereus in
the western countries, education is giveen in the two '“H's™ only. Educat’on
in the third direction viz., henrt is lacking nnd ns n result of this they cannot
foster any mutual concord «r harmony und it tends to divide one aguinst
the other, and those people are bent upon ruining each other. Therefore, we
desire that education in the three “'H's'’ ghould be imparted in our country
which should inelude ‘bheart’ also; so that we may be able to engender nivtual
love and should learn to work as members of One Brotherbood. In the olden
days. very high standerd of techmicsl education existed in our country, aad*
durin? th: last wur also, the British Government lnid s great emphasis upon
this matter. nud for this purpose they had to open vocational training centres.
Theretfore. in the present atomic age, our technical education should be given
a very c¢omspicuous place. I would urge that we sbould spend a very large
amount on our technical education. We thould not feel comglacent by the
mere fuct that we liave sanctioned so much amount in this respect; ard our
students are getting training in the various trades, visz., Tuiloring, Carpentry,
Blacksmithy and (ycle Repairing, ete.. ete.. but we sbould also give tecknical
eduostion in our schocds for the manufacture of arms and awnmunition. In
Englaid, t saw that education in respvct of Luilding of :ereplunes, manufac-
ture of motora and other machine tools snd accessories is given both in the
ooltege:s und schools there.  Immediate arrangements should, therefore, be |
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mude to pive education in all these tradea in our achools and colleges. Along
with the tccbnical education, we should nlso devote 6ur maximum possible at-
tention towards the physical education. Thia ahould not be allowed to happen
that we totally ignore physical education under the influence of the wostern
education. We have got to make our studente physically atrong and idesl in
their character. 1In the primitive Aryan Age when the studeht went to his
teacheor fo.r the first lime, the latter used to say; !

Ashme bhuvt te tanh. (‘May thy body be adamant’) And.eimultaneously
the Guru (teacher) also used to say: Atmavat putra namosi, i.6,
“you ure soul, son is thy name."’

In otber words, the teacher ¢xhorted him that he should have a powerful soul.
Tuerefore keeping iv view both these footors that e men is made up of two ele-
ments, bodv and 2oul, these shoujd be dcveloped. It is then only that (ducs.
tiou can hnve true meaning. In the prdsent day edl“)&tim system, our stu-
dents risc uguiust us and interasted paities intervene and create a tcuse of
indiscipline in their runks. We can get rid of such malpractices only when
we admit the fact that we shall have to act upon our ideals both in theory and
practice . :

I congratuluete our honournble Minister of Education because he is a Lrue
follower of Muhatma Guudhi. He wants that there should be a vlassless socie-
tv in thiv country. _ Therefore, he has sanotioned ‘the grant of Re. 10 lacs for
the benetit of the backward classes. But I would like to say that the Hari-
yun students coming from Punjub hive not 8o far been awarded scholerships.
This iz the fault. of the University because there has been a delay in the an-
uoimncement of their 1sults, The studenta are not to be blamel for this.
Therefore, scholniiships should be awarded to them.

There is o sloka from Mawwsmiriti: Etaddesh prasutasya xaliashadagrajen-
manah, Svayam gvayam charitram shiksheran prithvya xerpamanavah.

“‘(From the Brahmanas born of this lend, learned their obaructer and
sciences, ull the men of the world)'’,

which weink that the Brahinanas who were born in this couulry uied to he the
teachers of the whole workl. We hope that our honourable Education Min-
ister will so arrange that students from different countries of the world come
to ludia for studies just us we send our students to England snd other ocun-
trizg ta geceive truining. '

Lovd Christ war the greatest scholar of India who had studied in the Uni-
versit'es of Tuaxilu wnd Nulunda. I'o know this fuct, we should read the hook
“Unknown life of Christ”’ which has been written by N. Notovitoh.

This country wans ruined at. the time when the power vested in the hands
of the Bralnnanas_and «ven inday it is they who bold sway over this country.
I hope that the swme very Braimanas who were reaponsible for the ruination
of this country will resurrect it.

The Assembly then adjourned for Luncie 1l Half Past Two of the Clock.

The Asxewmlly re-assembled after Tunch at Half Past Two of the (lack,
Mr. Spealcer (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shrimati @. Durgabsi (Madras: General): Bir let me at the very outset......

Pandit Kirdey Nath Xanxro (U.P.: Genersl): Bir may I ask you whether
you wil allow the genersl discussion first or allow me to move my cut motion
first? .

Mr. 8peaker: VYes. As I suid yesterday, the cut mation will sun.y bae
allowed to be moved.  In faot, on the previous demands of the Health Minis-
try, 1 allowed My. FrankeAnthony ta move his cut®tmotion. In care uny honour-
able Member wishes to move w cmt, it i better if intimation is given
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« hafore-hand. so that 1 nmy cull upon him first. Tu this casc, I'h.uw nsked
Shrimati 6. Durgahai to speek first and therefore after she had fimshed, the
honourable Member can move his cut motion.

Sbrimatt G. Durgabai: S8ir, let me at the very outset offer my rongratuln-

, tions to the hoirourable the Minister for Education for what he has been able
to achieve with the limited resources available for the working of his Minis-
trv.  8Sir, some of his schemes, like the establishment of a National* Museum
of Art. Archaelogy and Antlropology and also the establishment of w National

s Cultural Trust for the promotion and fostering of Art, Paintmg und Drama anl
also ‘4 college "of Carnatic music at Madras and an Academy of Hindustani
wusie at: Lucknow, they are all praiseworthy and highly commendable, baut it
is sis0 zratif ying to note from the report issued by his Ministry that the schemes
of liquidsting illiteracy aud also universal secial adult education have been
placed s the first and jforemost of the programmes. 8ir, if we judge the
provisions of this Iiducation Budget in this background, we are sadly dis:p-
pointed to find that hardly anything is done to achieve these ends. Bir, out
of a total budget of 862 crores, only 4} crores are provided for education, cnly
11 per cent. a very poor percentage indeed, in comparisn to the sumis allotted
to various other Departments.. 8ir, the bulk of the money is ear-marked for
Dethi University and also help to the other universities, grants-in-aid to the
scientitiz institntes and other educational institutions, leaving very little sur-
plus for education proper as such. Bcores of crores, could be found to all the
other departments, but hardly anything is done for elementsry education of,
om- mmskes, 85 per tent. of whom conld not tven gend or write.  Sir, it is
a very painfal thing to tulk of mase illiteracy in this country though we wre
tulking boastfully of our Independence and also of international prestige. I
cousider that unless we launch upon a vigorous propaganda and a vigorous
drive to liquidate this illiterary, our boastful talk of our iuternational prestige
and also Independence of India will remain a mockery. :

8ir, today, the chief object of iy .participating in this debatc ia to dra
the attentiou of the Ministry to the fact that very little has been done to the
women's education.  8ir, I may not be accused of ventilating sectiorital griev-
ances. but I have rend the pamphlet detailing the activitiea of the liducation
Ministry from August 1947 to 1948, and except in a single instance where (hey
have: given a grant to the Indinn-Women’s university st Bombay. they have
don¢ hardly unytbing either to encourage or promote the women’s edugation.

8ir. wonuen's education is a provincial subject, I know, but as all Education
is a provincial suhject this is also to be so. but may 1wk whin 'is the purpose
in having a Centrul Advisory Board of Education nud also a Bureau of (en-
tral Education workiv+ wnder the auspices ..f this Ministry? 8ir, this prob-
lem of women's educution is 8o stupendous thut it deserves the attention of the
Central Advisory. Bourd of Education. 1n the report of 56 pages, issued hy
the Ministry, not a single line lins been allotted to describe the efforts or the
achiovements of this Ministry towards promoting women's education. I know,
Bic. this problem of women's education is a very old subject, but there is a
new way of looking at it.  Wheu I am urgiug the Education Ministry to pro-
mote woinen'’s educntion, T am not suppored-to be asking them to siart more
colicees ar more schnole or give more scholurships.

Mz. Speaker: Mny 1 point out 1 the honourable member that the suhject
18 a Provincial one? ~ .

Shrimati G. Durgabai: Yes. Bir, I know that it f8lls within the avone of
this Ministry and I have read the report in which they want to liquidate illi-
teracy and also their programme seema to be to. make 50 per cent. uf adults
literate within a conrse of five years. 1 am talking about the -women's edu-
catioh. because wornen form more than 50 per cent. of the population and
tbeeefere. T am urging upon ‘the Ministry to make a speeial pote of this matter.
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Bir, the problem of women's education is essentially a problam of aduilt
educntion. You may start mere schools; you may start wore enlleges, but
youn cannot make the generality of women school-minded or college-minded:
because in the cnse of 9 out of 100 women, their aducation stops after the
Secondary school and also there are ever so many diffioultiea coming in the
wiy of « marriel woman. Now thes have to prosecute their studies snd they
.will haye th« leisure to prosecute what they have left at s schoolngze or at the

age of 13 or 14 when they are™25 or 27.

Me. Bpeaor: I may again point out that what sbe is speaking is not ir.
relevent. That is not my point, hut the subject being provincial, wny detailed
critictsm in this House will not be of much avail. I may remind tba’ she has
oty {wo minutea now.

Bhrimati G. Durgpdal: My only recourse is the honourable the Minister
for licducation. I cannot raise my voice, I-am urging him to advise the Pro-

vincial Goveggments to do something more.

This problem is not peculiar to India. Fingland and America have solved
this problem by epcouraging private studies. But the Fducationists in India
think that eduoation is education only when a student has put in BS per cent.
or M per cent. attendauce at a school. Therefore it is that | am urging upon this
Ministry to encourage private study. Here T want to pay a tribute to the
Benares Hindu University. No University in India bas. done greater service
thon tb: Benares University which haa allowed women to appear privately and
has tleu: encouraged a number of private institutions to spring up for women's
vducation. - Women's clubs have started coaching students privately. There-
fore 1hev have done a great servicee Here 1 am only drawing the attention
of she Ministry to ope fact. I urge upon the Minister to give incentive to wo-
men's ¢ducation l!%allcvwing them to appear privately for all the Univacrity
examinotions. If this ix allowed, with w little assistuner women will  com-
plete their studies at home and appear for University examinations. This will
bring university education within the reach of all. .

A'he scheme of universnl adult edacation with a view to make 50 per cent. of
the adults literate in a period of five years is a very gigantic one. We require a
num% €t of teachers for this purpose and there ie a very great demand for quali-
tied wemen. teachers also. But there is lack of incentive for women to go and
work, hecansse thex have got varions difficulties, I'n addition to the difficulty
of wanders where the man and the women are in Government employment,
there ie the difficulty of six-hours’ compulsory attendance at school There-
fore I urge upon the Education Minister to create facilities for part-time ser-
pice with a proportionate allowance for them. If this is done w¢ csn draw
upen the scrvices of a large number of wemen who are today available and will-
ing to place their servicos at the disposal of the Minister who has to solve this

mass illiteracy problem.
As my time is up, ¥ sit down.
Tranafer of t'ollegex in Dolhi to the University Area.
Pandit Hirddy Nath Kuagru: I move:
N Tart thadsmind wader the head * Edueation * bs reduted hy R«. 100."

Sir. when the Delhi Univetsity wse estsblished. the first grade colleges in
Delbi were in a very difficult position. The locnlities in which they were situ-
ated were wuch as to mske the oreation of an academic atmosphere almoet fm-
possible.  Baesides, the aceammodation in the eclleges was also limited svd
there¢ were no groundreattached to them. It w2s therefore realised that they

L]
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should be shifted as soon as poasible to new sites. Accordingly, some years
ago, new sites were allotted to them and in the Budget for 194748 u provision
of 54 lakbs was wade to enable Government to give grants to the colleges to
put up new buildings, and I suppose, new hostels. The colleges submitted
_their plans. Nothiug wus done nnd the hulgetted sum thereforo lapsed.
In the Budget for the next year, {hat is for the year 1948-49. a similar pro-
vigion was made for tho sawne purpose. The Vice.Chancellor called the re-
presentatives of the colleges together in order to decide how the money given
by Government was to be distributed uvmongst themselves and the scheme
agreed to by the colleges was communicated to the Government. In May
1148 the colleges were asked to aubmit plans for their development on a tive-
vear busis. This was done, but again the Government, for some reason that
we are not aware of, took no action and the budgetted sum again lapred.

Now, owing to the rise in the cost of building materials, the baildmgs that
were originully expected to cost about 10 lakha now cost Rs. 30%to 40 lakhs,
At firat negot.istions were carried on between the Government and the Univer-
sity wuthoritiess ou thé basis that the colleges and the Government should shere
the cost of ths new buildings in equul propoertion.  Thes Government nevesr cx-
pressly agreed to this distribution, but us it did not express ite dissent. the Uni-
versity authorities hoped that the basis “suggested by them had the approvul of
Government.  Now, however, owing to the increased cost of putting up new
huildings, the colieges would find it impossible to collect 20 or 80 {akhs and
they are therefore asking that 75 per cent. of the cost of the buildings should
be mut by Government, I do not know whether this question bas been con-
sidered by Government. I realise what the financial position of the Govern-
mont is, ns well as any other person.  But the University authoritics do not
went At the Government should find all the money that is required in oune
year, The (Government themselves asked some months ago for plans tha$
could be given effect to fully in five years. The matter still awaits their deci-
sicn.  ln the meanwhile, the Delhi University, that was establiched with
isiglt hopes. is unable to carry on its work as effioieutly as was expected. T
hope. Sir, that the Government will soon arrive at a decision that would “en-
uble the four colleges, still remaining where they were, to plan their futyre de-

velopmrent and thus enable the Delhi  University to achieve the purpose for
which it was founded. -

Mr. Speaker: Cut motion mioved:

*"Tiat the demand under the bead ‘Education ' be reduced by Re. 100,
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(£'n jtsh trarslation of the a ove specch)

M Afit Prassd Jaln (U. P.: Genperal): /sir, 1 seen the report
of the tducation Ministry. It contains a mention o y. plane and
intentions. It tells us what they propose to do. me bst th ey m-
tend §o do with regard to besie education and social educati There is/
mention of the propogals made by the University Commission ‘aud’ the Mun-
' Power Lummxtteeﬁ%:se ure ull good things but whatevir bas been done so
tor is not quxte h e-inspiring. The report contains a mention of fohemes
but it makes very Ofttle mention/fof actual achievements made. I do not lay
aoy particular blame on the honourable Mini or on his Migistry tecause
yit 13 outy obout o quarter less than two ye t his Mimistry started having
an independent existence, and how was it possible, during thnﬁ/ﬁﬁnod to edu-
cate 33 crores of people dispersed over euch a vest country, exfendingfar aud
wide. I hope be will try to carry out with courage whatever hlghly isuned
schemes be has formulated in his report, -

I\ow, 1 wish to draw the atsenti the bonourable Minister {0 8 few mat-
tors. The honourable Minister must have seen pblet about the Delbi
Univereity that haa been issued by the persons elected by this/Aesembly as ite
representatives on the University Court. A copy of that phlet bas bee
snupplicd to_avery Member That pamphlet throws a strange lkurd of Jight on
the sﬁai;vsﬁ the i University. 1 wish to draw $he atteptiou of the hon-
ourzble Minister tofall the facts set down in this pemphlet. I do not cisim
thet whatever allegasions /have been made in this pamphlet are all cotrect but
[ do sssert t.hat. it foontains s lot of sueh things 88 woold warrant invesiigs-
tion.
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With regard to the last/election for the office of Vioe-Chancellor of the Delhi
Univernity, a complaint was made fthat a certain gentiemad who was the Prin-
wipul of the Agriculture College and was entitled /to -take part in this election
was doprived of that right. It waes said that’the ingjpet of the Agriculture
College could not take part in it. The resson adva in this ooghectiou .was !
that the Principal of the Agriculture College could take psrt in? election
in the capacity of 8 Dean. The autho1s of the pamphlet have made/the seser-
ficn that. be used to take part in it previously in the capacity of/th ipeipal.
Simnilarly tWere is another complaint in regard to the office of the' Dean/of Med;- !
cine.  The eleotion of the Dean was made.one day prior to the elect q/of the
Vice-Chanoellor.  The election was not made in the regular way, ‘fbe guoru
should have consisted of four persons but he was eleated by three only.. If i
is correct that the~election of the Vice-Chancellor was conducted .with such
wregularity then]1 would like the honourdble Minister to give his attention to
thut matter because when/such disorder exists at the top there is a probability
of censiderable confusion frevailing in lthe lower strata of the Upiversity. The
boavurable Minister should specially attend to these matters.

It is mentioned at page 36 of the report that has been present.ed on ,Lehalf of
this Jepartment that tbose scholare who are seni abrosd for eduocation would
be‘#.r:t out for special and specified purposes—to acquire technical and scien-
titic cducation—suoh education/gs cannot be acquired in India. In future care
must be taken that when the &tum after having aquired the education they
should be appointed heve on proper ang, aui te. There is no doubt the
Lijovermuent i8 in need of lots of men. /There if no doubt the factories sre al- {
s0 in need of plenty of men. There is no doubt the country is in need of edu-
.cated people, persons with specinl training and expertz. . On the other huaud,
what o we find? This is my personul expericnce as 8 member of the Specisl
HRecruitment Board. I have had a round of the different parls of the country
in thet connection. Several soholara who had been sent abrosd by the Edu-
caticn Department for acquiring special instruction appeared befor¢ us as un-
employed persons. These people were candidates for the Indiun Civil SBer-
vice and she Indian Police Service. I am not going to name sisyone here but
i would cite one instance before the Hcuse. One gentlemaen had been sent
out lor st.udiee in Qrastology. He came back after receiving high education.
Our  country ® lacks pastures. Our country suffers fromn secarcity of fodder.
livery time questions ere asked in this Assembly why are the oattie in Tudis
deteriorating and why there is no improvement on that score. But this gentle-
man who had been aent out to study Grastology now wante {o get into the Ad-
ministrative Service. I think it is not a8 good oountry and it is not & good
Goverument where men who have been so educated should go about unem-
ployed sand should not be provided with jobs, where their special education is
allowed to be wasted and their services are not availed of. (are should be
tnken in future to see that such qualified persons are not kept unemployed.
‘I'nat being settled, what are you going to do about those who are unemployed
todsy?  You should have a list of such persons prepared and provide them
with jobs.  There is one thing more to which I wish to draw tke cttention
of tbe honourable Minister, this relates to the National Library. The i ational
Library in Calcutte is 8 national institution. But I think it will not do to
have just one national librury for such n big country. You should estublish
large number of libraries which might be within the reach of the different purts
of the nountry, so that those students whc should desire to pursue higher edu-
cation and carry on research work might be able to draw upon these libraries.

The honourable Minister has stated iu his report that he is going to found
n National Museum of Art and Archaeology. Tbis is 8 good proposai for wbich
1 coagratulste him. There i« no doubt thc schoal is «n instrument for the
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spread of education but other inetitutions are also necessary for the sske of
cr-ating an awakening in the countty. A Picture Gallery, Museum, Art Col-
lection® are the things whereby the comamon people come to know about their
history and politics. I thing the honourable Minister should establish such ip-
stitutions where the treasures of art, archaeology end anthropology might be
stored up and collections of paintings and sculpture might be kept wbich might
not opiy serve as objects of interest to the public at large but also provide for
their edlucation.

Here 1 am reminded of something else. Some duys back 1 went to Tan.
jore. There is a library that was founded by a Mahratta Ruja. 1t centaine
several thousand manuacripts including many rare ones. But, there is neither
4 proper appraisement nor resesrch. Some little aid is given by the (lovern-
ment. 1 wish to draw the attention of the honourable Minister to it snd
would agk him to have it reorganised. * Tbis would eave a very valuable thing
from being lost. There are many more thifgs that I had to soy but my time
is over and so I close.
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o (Finglish transiation of the cbove speech).
Begum Aizaz Rasul (U. P. Muslins): 8ir, muy object in participating io this
discussion at present is that I should invite the atlentien of the honourahle
Minister to a very important and vital issue. This necessity mxoce
3 PN after | haiu gone through the Report which has been presented to we
by the Ministry of Education and found that it did not contain asy
mention to this effect,. The henouruble Minister is vory well aware o the fact
that his uttention bud been drawn to this vital necessity during the precediug
year, and that is, the preblem of primary ed®cation concerning the cgild:en- of
the minorities. Bir, since this Report dscs not mention anylhiug with zegard ¢
the Governmeont’s policy towards this mmportant. problem. I would, thersfare,
like to submit that we have every hope that the Goverument will elucidate
their policy in this direction in a very explicit mangpr. You know that tiwre .
was u heated discussion over this matter during the fast sedsion of the Cenmi-
tuent Assembly. WNot only is this sn admiited fact but this principle has
been accepted in all the couniries of the world that the primary eduswiiem:
of a child should be imparted in his mother-tongue. It is, therefore;—hzrdi.
necessary for me {o emphasize upon this point any more. But'I falt theecce~
ity for the obvious reason since the honourable Minister has got sufficiént data.
in his possession which would reveal as to how the various Provincial Gowetta—-
" nuents bave been acting upon in this. direction during the preoelling 0:e yeur:

8ir, this proble:n does ndt uffect any particulir religion or community.. O -
the contrary, ®hie yroblem vitally affects almost all the religions and communi-
ties. It is necessury in the iutcrest of the primary education of the children
that thet should be imparted {o them in their own mothertongue. When this.:
matter was under discussion iu the Coustituent Assembly, the bensursble the
Prime Minister wrote to e a letter whercin he admitted this fact und scropt-
e this principle in teto wiz., it is vssentinl thit the prim:ury education of ths
children shou'd be imparted in their mother-tongue. Therefore, I feel that the
Government shoutd necessarily clarify théir policy and issue inaSautions to tlwe-
Provinces to folluw tbia. :

In our own Provinee, our experien@ during the past year hos been (Bat in:
spite of thuse views Laving been expressed by the Goyerument, it.is the Muslinz.
children who are heing haud hit, becsuse no arrangelnents hawe been made for-
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themn in this respect.  In their case, it 1s most essential thal the mediuni of the
primary education should be their own tother-tongue. Notronly i5 the question
of ‘their mothcr-iongue involved, hut the question of their script also should ke
decided to a very great extent. I should like to make it quite cleur thut thero
is pone among us who could either refuse to learn the State langunge himself
or let his children yeud and write it. -1 feel that it is essential for the people
.of every oommunity, irrespective of the fuct as to where they ruside, to acquire
«sufficient knowledge of the State language in vogue there; because thia will
,otadd tsem in good stead, and also enable them {0 get full share in tlie services
-8 well ag other activitics in future. And if. they do not learn this, it is they
.alone who will suffer. But just as I have stated, the medium of primar, edu-
.calion of the childrcn should necessarily be thoir own mother-iongnn. This is
.a vital issue and uirvess the Central Government elucidate their pnlicy towards
.this aspect, it is appreheuded lest it” muy uot give rise to misunderstanding
amongst a large number of people. Just as I huve pointed out, this does not
ouly affect our Province, but concerns every place,, for instunce, if there is o
suiliciently large numiber of*Bengali and Madrasi school-going children and
thoy are imporied primary education in a langunge other thau their own mother-
tougue, then it is likely to affect them adverscly. [, thercfore, fullows fi-au
this that it is most essential, that the medium of their primary education shold
be the'r own mother-tongue, and it, is then only that their ediicutios can bz
.complete, Therefore, 1 think that if urrangements can be made in the schools
flor imparting educalion to such a large number of schoolgoing children in their
smother-tangie, or in case it is cons'dered expedient to do so. then this should
be done. They should he provided there with the teachers whio may be abl:
g0 teach thema throngh the medium of their mother-tongue.

Mheretore, T feel that this problem does not only affect the Musliing alone,
but the whole position should be clarified for the sake of the other miuorities s
wl]; and it is most essentinl that the Govermnent should elucidite their policy
ap this respect; and it is all the mére necesnary to implement Lhis.

]

8ir, T cannot dwel. upon this matter at any greater length for lack of tixne.
I would congratulate the honourable Minister for Education that th> schemes
-which he has prosented ar@@worth accepting. T think the Report of the Univer.
gity Commisgion which has been set up will be presented to us as soon as
possible.  This ik 2 very vital and important issue for wlich the whole country
s ewaiting very eagerly as what the future set up of the University educatiun
wAll bek For this, T would congratulate the honourable Minister.

‘Bhn A. V. Thakkar (Saurushtra): I am speaking today as a cowmon man
in fhe street. I am not a highly eduoated man. T have not got any degree in
Arts or Science. 'I wns a mere working engineer, and therefore I speak like a
common man in the street, in the village and in the field.

We are told, aud it is diuned into our cdvs, that education is ‘a proviucial
subject. If wo, why should there be a Ministry of Education in the Cenire?
I# this Ministry takes fuli interest—and I do not grudge that it is taking the
follrst interest—in the colleges. in technical subjecte, in Arts and Science, in
snthropalogy, in Archacology, even in muscums and national art gallovies. I
welcome it hut ab the same time why do you give a go-by to ‘@ eommon man.
¥'he hononrahlo the Education Minister hee said in his repert. and every one
who is hers knows it that a scheme of Rs. 540 lakhs for distribution in the
provinces for udvancing compn’sory, basic and social educafion has been turn-
ed down. Tt bas not been accepted by the Cebinet. I am making an hamble
appeol to the Finance Minister whether tfe axe of economy shoullr‘lg have fallen

"on this .o0r Mfﬂistr‘y of Fducation. Why should it be €0? We are all pledged
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%o adult franchisv. Js this the way to carry out adult franohise by denying
everything and every proposal of health to the Provincial Minjutries, to the
Provincisl Governments aud cutting it down? 1 was glad to see that a suru of
one crore of rupeos thal was demanded by the Education Minister for social
education has been accepted. That is one gelieving geature of this Budget..
But why has the whole of the grant of Re. 540 lakhs been cut down altogether,
except for a small itemn of Ra. 50 lakhs which is ear-marked for the training of
ordinary teachurs? Ard let me tell you, Sir, that elementary education, the
compulsory education, has been delayed for decades and decades. The late
Mr. Gokhale introduced the first resolution and the Bill in the year 1910 and
1911, Forty years have rolled by and nothing practica] bas loen drne. Ex-
tcuse me, | am not misjudging tge Provincial Governments that have done a
part of their work. Bombay and Madras have advanced far in that respect.
But the other provigges cannot do it for want of money. Unless we from the
Centre help then M thé slarting of compulsgry cducation, they wili néver be
'able to take it up. The -Minister of Education sel. yp the Kher Committee, and
azain, Mr, Kher, modest man us he is, recommended that only 80 per cent. of
the expenses on compulsory education sohuld come from the Centre and 70
per cent. will be ccutributed by the provinces but there is not u single pic in
respect of that 30 per ceut. coming forward, at lesst in the coming year 1949-

50,

Mr. Sargunt evmived a scheme for us, which when it was in {full fruition
wou'd cost us Rg. 4(#) crores. That scheme, may I say, is almost laing for-
otten. The Khsr Ccmmittee brought down, or tziell to bring down tha period
rom 40 yeurs to 18 years. But 1 find thnt it is as fanr nway us possible aud
I see no signs of its coming, not even of the first step being taken towards
realizing compuleory education in the country. As it is known I am a man who
even in my present state of life likes to go into the villages and find out their
wants and neede and into whichever village I go--if it is a school-less villuge—
the first thing they ask for, is & school. I roam in the Adibasi areas of Oriseg,
the Central Provinces, the Vindhya Pradesh, Rejputana, Madhya Bharat, etc.,
and even those Bhils, Gonds and Santhals ask for schools, schools and schools.
Hov can the Provincial Governments-with their limited resourcss give them the
adegnate number of schoole? And in order to give them good scboo's, goed
teachers is the first requisite, and unless we have scoree of training collcges,
primary teachers® training colleges spread throughout the countay, und that
at the 2xpense of the Centre alone, the number of requisite teachers will ncver
come forward and the quality of their work will never improve. It is said that
the army of teachare would come by comscription. It is easy to sav that it
should come by cenecription but gonscription iteelf is a very very costly process,
You will have 1o give honorariums and T.As. You cannot go and simply
ralido the people aml make them teach in schools. 8o you must provide
proper rernuneratinn for the teachers. So the pravision of teachers is the fiest

necessity.

The provision of girls’ schools is another very great nccessity. 1 support
the fervent appeil of sister Durgabai. Slg hes iaade & very. guod appeal on
ehalf of women. Only 6 per cent. of the women in our country are ‘iterats
and 94 per cont. are illiterute. Cun we make any progress nt this slow rite
in the year 1049? 1 a'n afraid not.

1 «¥mpathixe with the honourable Minister iu charge of 1idusation. Tlis
morning 1 was almdet weeping with the Ministor of Henlth who <aid that she
had no funds, 1o furuls and no funds. The same is the case with Education
Minigtdr. If the l‘inance Minister is not nble to spare more thin 29 crores
out uf a revenue budget of 822 crorea. how can we go on? How tuu the nation
Lujld ity future? 1% is not possible. Tt may be _sal(']‘ that we are Tust now
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under the streps of ecoromty ard we must cut down every ithing. Put ever
thing is not cut down. It is only the poor departments of Education, Heult
mi Labour, natiou- bmldmg departments, whie il are cut down, ruthlessly, if 1
Ruzy suy BO.

Leople tulk of adult fronohise. Why do we give adult franchise to illiterate
people? DBetter step it. . Let us say to the world that we are upt ready for
it yet. Two of our lmporcant leaders have said so already,—-Dr. Rajendra
Prasud and Mr. Harikiishna Mehtab of Origsa. TBey have said that we are
not it for adult franchise. Of course with our 80 mer cent. of yonle iliiteracy’
nuad 94 )er cent. of fomale illiteracy how can we wmake progress? Thercfore 1
make an earnest appeul to all of you, one and all, that unless we give much

morg attention to free compulsory, social and basic edqc'a'.; wa can . hever

ke wny progress, .
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Mr. Speaker: The time is already up for tlie ether demands and let us
not prolong this by further discussion. '
8hri Desbbandhu Gupta: On g point of personal explanutnon

Mr. 8peaker: The honourable Momber has already disfributed the
pen.phlet. :

Shri Deshbandhu Gupta: I only want to ask whether the honourable
Minister has himself gone into the matter and whether he is sutisfied.
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(English translalion of the abuve speech). 7

The Honourable Maulana Abul Ealam- Azed (Minister of Iducation): Sir,
88 I 21 not feeling weil therefore I think yon would kindly ullow me to speak
while sitting

At the vory outsrt T would submit o few words about the time that has
been nliotted this yenr for Bducation Budget. It has generally beon complain.
ed that very little time hae been allotted and not only for Eudention but fuor
Henlth und Lahnur Ministries also nu acute shortage of time hos heen felt. T
am fnlly in favour of this complaint. Witkhout the least douht it is essential
that w2 may tuke more nctive interest v those. matters that pertain to the
uation building nctivititss and be able to scrutinise the matter in more detaihs.
T asamve vou that the treasury benches alsn, fragn where I am speukiiig, have
also felt thix recessity. We have decided that from. next year ane full day will
be set apart for Education. As regards Labour and Health also I hope ~riure
titne will be allotted.

8hri B. L. Sondhi (Flust Dunjnb: General): For Transport ulso.

Th: Honourable M2ulana Abul Kalam Asad: Yes, sufficient time should be
allotte:d for this ulso. In this vonnection only 6 specohes have been mude.
The object of the first speech, as far as T have been able to understanc, was
thui while plinuing the schenie of nationn! edncation we linve not.to copy the
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Western education only but have to plan our own parbicular scheme of educu-
tion. 1 think that it is.such un agclmowledged fact that there cau de no-two
opinions about it. Without doubt we cannot refrain ourselves from impari-
ing instruection in miodern sciences and knowledge. We have to go forwurd on
the wuy of leurning.. W have not to recede. But besides this we have to keep
in mind certain other faots a.so. We cannot forget them in any wuay. India
has got u definite oiviiigation of her own. India bas a history of her own und
has well developed ph:losophy and metsphysics. 8he hua her own' nd tions
ubout mentel and sepiritual life, She has taken a conspicusus and splendid shure
in the development and diffusion of human kiowledge sud civilization. Hence
it is essential tlut we should proserve vur splendid heritage and dvaw oy such
u ssheme of our nutional education, iu tie outline of which the 1ntluence of
Indian Culture and Spiritualism muy Le fully upparent. The outlive of our
mational education should be modern but the epirit must be Indiw. ,1  will
assure this Housc tbut the Eddcation*Ministry has before her such a plan und
as far ns this aim is coucerned the Government is whochenrtedly with them.

My honourable friend has drawn attention towurds one more point. He
scknowl:dges the fact that for higher studive in scientitic and techuical subjects
Indian students s{lould be sent io foreign countries. But he likes this work {o
be done Tu such @ manner whereby our objective nsay be uchicved at the
edrliest and, ther. after that we may not stund in need of s¢éndiug auy rmore
gtudeuts to forveign couutries. I arn fully in support of this view poiut. 1
would like to essure them that the Government have drawn up the new over-
geas scholar#hip scheme “with this very objective in view and thig scheme. bas
to come into force frumi the yew financial year. Under this scheme -the Gov-
erument wigh to vend every yens a certain number of Indian 3tudents {o foreign
countries. But thewobject of sending tliem to foreign countries is that neces-
gity of dending studunis ebroad may at the earliest come to an end. Ior
attainiug this ohject it was cssential to investigate the educiations! fucilities
thut are availuble in all the existing institutions of the country and to nzoer-
tain ther weai yointa also. Then in order to substantiate those aspects that may
prove to be weak, particu’sr educntional subjects be selected, and for those
subjects only students be sent to foreigp countrics. Besides this spceial help
may be given to the existing institutious for making suitable arrangemeuts for
kigher #echniounl ecducation and as f:ar a8 possibie new institutions alko be aturted
at the earliest. So tho Edueation Ministry is working in this manner and the
details you have rend in the réport of the Ministry.

As you know thegover-scas scholurship scheme was started by the previcus
Government in 1045 and some batobes of students had been sent to the fuareign
couutries. But when ] took charge of the Education Ministry on 15th
January, 1947 then &t once I came to know that the schenye hag not been work-
ed on proper lines and some defects of fundamental character are workiag
theréin, The first and .fofemost defect has been that the scaame was nog
planned in such a wuy whereby efforts may have been made to titke iuto con-
sideration ull these important aspects. Special empbasie was Inid on the fuch
that maximum number of students Le ecnl to foreign countries for teolmical
subjects but suffizient attention was not paid for the selection of the subjecis
for truiuing for which students were to be sent abroad so that they might praperly
muke up our present needs aud deficieucies in the educational institutions. Th:
result wns’tbat the sphere of benefit accruing from this scheme was ognsiderably
nacrowed down and as much benefit the couniry wss to have could uot be had.

Ons more . mistake wag, committed whereby a8 new 3ype of complication hae
been produced, namely, a great difficulty is being felt in giving immediate ¢m-.
tloyment to all the studente who are returning from foreign cantries giter
completing their etudis. An honouable member has just given out in his
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specch that he has come to know of the case of a cerlain gentleinan who waa
scut abroad under the over-seas scho.arship scheme. He has now returned
after completing his studies but is sitting idle. The honourable member has
come to know oply of one such case, but 1 would like to tell him that more than
one such cases have come within my knowledge and I fear that in future more
such cases will come tg our imowledge, but this is the inevitable result of the
defeots of the previous over-seas schoiarship scheme. As far a8 possible: we
are trylng fo improve the situation’but we cannot escape the consequencos of
ths past ristekes. =

In that scheme it was decided that the various departments of the Provin-
oial und Central Gcveruments may be .consulted as to what kind of persons
they would require for their work in future and for which technical subjects they
‘want students to be sent to foreign oountries. So the Education Bepartiuent
of th past did likewise and questionnaires wore. sent to the different depart-
ments, It was war-time and it was generally thought that the development
Zchemes would surely be started after war and for these schemes tochmical ex-
rerts would be requed. Keeping this inaginary plan of hope and expectution
before them every department ‘selecied a number of subjects and referred them
to the Education Depurtinent. The Eductition Departinent anriotinced these very
subjects and the sclgction board after selecting the students scnt them tor
forcign countrics. * In the meantime the war came to an end but the financial
nd political cordition of the country assumed such a trend. thai the develop-
ment schemes, whose imaginary plans had been drawn 6p, could not be start-
ed and even now it cannot be said whether they pan be started or not. The
veaults is that when these state scholars return alfter finishng their courses of
studies of 2—-3 years then a majority of them come to knoy that the projects
for which they had been sent have not so far beeu started snd so they camot
be given immedinte employment,

Now one mqte obstacle has also aprung up. about which no one ovuld have
the ‘slightest doubt or suspicion, namely, the division of the sountry took place
and 2 large number of Government servants migrated to this country from
Pakistan. Resides this o huge influx of wefugees had to tum its face towards
fudia. Tt was the fcremost duty of the Government to provide ¢inployment to
these unfortunate persous. 8o we had to come to the decision that the refuyeeb
should be wziven first preference while making appointments Jor all {hose posts
that might [all vacant. The resu't wus that the vacancies that could be created
for these state schobirs in Government service, were to o gl';ut extent, filled.

¥rom what T hwve said to you I do not mean to say that the pruseut Govern-
men$ wants to shirk its responsibilitv by laying the fault on thes_previous Gov-
emment, The Governfuent cannot do eo. The Government are fully corscious
of its responsibilitics.  The Government are making all possihle cfforts to give
employment to thes: xtate scho'ars so that the maximum beunefit of their educa
tiou oould be had. 8o a greater number of tlie state scholars, thut have so far
returned from foreign countries have been given employments and the remaining
onef, wlgo will be given employment in the very near future. Of course, th
Government expects at least s> mich that it may not be held respons’ble for the
state of affairs fhat has been created.

~

‘ .

1 em in full cgreement with the motive behind the things upon  which
stress hns been laid by SlLrimati Durgs Bni. No program of national educution
con be appropriate if it docs not give full consideration to the educaticn aid
sdvancenment of one-half of the society, that is the women. The Central Gov.
ernment i8 doing whativer it cau in this connection and is going to ds it with
an even greater speed. But with regard to those matters which concern the
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provincial goveruments or the universities I cannot say anything with absolute
coufidence at this {ime. The Central Government can give them its advice and
oan aleo exert pressure t¢ a certain extent but the final decision has to be made
by them. At any rats, [ should assure her that the Governinent would ceriain-
!y make whatever endeavours it can in that direction.

The Houourable Pandit Hirday Nath Kunzru has drawn attention to the
fact that; the scheme to shift the Delhi colleges to the university grounds has not
been put®into practice yet and the mattcr has constantly been deforred. In so
far as mattets Luve coine to my notice I cun say that the responsibility for that
gtate of affairs does not lie with the Government. Matte.s had taken suck’ a
turn that the scheme could not be put into effect immediately. The scheme had
been planned ou} several years back. The circuihstanccs changed completely
after the war. A building that could theu he built at an expense of one lukh
rupees cannot now be constructed even, at u cost of five lak/is. Then the
difficulties that bave arite. In the mutfer of procureinent of building ruatcrial
are also known to everybody. The neccssity arose that a plan of The entire
schemne be yrepared anew and the case of each college judged afresh. At any
rate, I would assure Lim that there would be no negligence on the part of the
Govermmoent i “this beheif,  Full elforts will be made that the scheme be put
intey effeet at an enrly date and that it should uot remsin in abeyance for lung.

8hri DeshhAndhu Gupta (Delhi)}: Sir, may I interrupt the bonourable
Minister?®  ls it not a furt that the hostel building of the Hindu (‘oliege, Delhi
hus remained as it is for the lmst three years and the Governmunt has paid no
altention to it?

The HonOurable Maulana Abul Kalam Azad: In so far a8 mattaes have
gome to my notice 1 cuu say that a case is going on in court in regord to this
building and the Goverrment cannot do anything until this case is decided..

Shrl Deshban‘hu Gupta: No, Sir. Is it not a fact that tre Guserument
bas paid no attontion to it so far, nor have they appointed any enquiry
committee?

The Hovourable Maulsag Abul Kalam Azad! I can say nothing in that

connecticn.

8arl Deshbandha Gupta: I would enquire whether the Vice-Chancellor has
been wsked about it. How far is Government reeponsible for it.? Have rupees
three /akhs been spent in this connection?

The Honourable Maulana Abul Xalam Assd: Hae this mater houn vrought
to tlc notice of the Education Ministry?

8hrl Deahbandhn Gupta: No. Sir.

The Honouzable Maulans Abul Kalam Ased: If this matter bas not been
brought before the Mmistry of Education what is the honourable metobos com-
plaining about? Whatever 1 have come to know is just this much that 8
case about the building is pending in court and ite decision is being waited for.

An houoursbie membei: has mentionred same irregularities of the Delhi
University and has, in that conneotiom, referred to a pamphlet. 1 feel that
e facta have not come before him in their true perspective. When the true
position comes befor him he will be satisfied. The matter relates t that meet-
ing of the Defhi Un.versity Council that was held in November iast for the
election of the Vice-Chancellor. The 1natter was brought to my potice
on the very duy this meeoling was to be held. I made un inquiry
without delay and duly called for a written reply from the University. The
faote that emerged as a result of the inquiry dig not rontdin gnything so

[ ]
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objectionable us tu call for intervention on the part of the Government, The
result was that the matter ended at that stage. I fail to undersiund what
nocessity has avisen now after four monthe to reagitate this matter all over uvain,

May I tell the House what the true position is? According tio the rules of
the University yprincipuls of colieges are appointed meémbers of the Excoutive
Council. The -objection has been raised that the Principal of the Agriculture
Colluyz was not cilled in his capncity as o membar of the €ouncil” The Vice-
Chavecellor, however, states that the Agriculture College has not yet become a
rocognised University college, thut correspondence is going on iy this «cnuec-
tion between the University and the Ministty of Agriculture and that ustil
this ruutter is decided md the college attains the status »f a recognised insti-
tution its Principal cannot take part i the mecting of the Counoil in the
capucity of a muember.  Ii; reply to this statement it has Lecn said that the ex-
Principa: of the Agriculture College did participate in the Couucil mecting.
In reply to this the Vico Chancellor has stated positively that hic was uot c-nlsl
ed in the capacity of a member but by special invitalion and. tha% at any rate,
be did not lake part in the voting. Now the question i8 uwié both thuse facts
true or not? Jf they are correct no irreg ilarity of any %ind is proved. No
such thing has ccme to the notice of the Gnvernment a8 might wause them to
doubt the corvectness of thgsd two facts and hence there appears to be no
resson Why it should intejfere in the internal administration oi the University.

Auother case cited it thut relating to the election of the 1¢an of Mediciue.
1t has been alleged that his eléction was not nonduoted in a proper manwmer.
I regret my time is vver and I cannot therefore go into this matter in greater
detail. The Vice-C'hancellor’s version is like -this. The Committee consists
of six members and that there is no specified quorum. . Two ‘of .the members
bave already recorded their vote in favour of the candidate before the meeting
and madv w plea that they could not participate in the meeting. There was
only one candidate. The question of a contest between movre than one candi-
date did not arise. There wae & .meeting of the remaining members who gave
their vote in his favour und elected him. Now, I should like to know, in view
of this statement, what was the objectionable part.of the buginess on the
ncore of which the Goverriment might have decided to intervene. =

This fact should be kept in' view that the .University is an autonomous
body, und so long us ccncrete. instanges pre.not brought t¢ the aotice . of. the
Government, they oannot inteifere i its internal aedininistration. '

The bhonourable member should consider the statement made by, mo in
respuct of these two points. 1f he has got any furthér information that would
give a clear proof of the irregularitios in:the existing manegement of 'the Uni-
veraity, then he should bring it to the notice of the Govern:nent. The Gov-
erninent can never suffer the presence of any dort of irreguluriticse in the ad-
mijpistration of vhe Delhi University, and that they should kecp quiet over it.

Shri Deshbandbu Gupta: I would..............

Mr. Spesker: The time is already up for the other dercunds and let us not
prolong this by further discussion.

8bri Deshhandhu Gupta: On a poinh of personal explanation.

Mr. Speaker: The honourable Member hbas already distributed the
pamphlet. -

Sbri Despdandhu Gupta: Looly want to ask whether the honourable Almis-
ter hus himaelf gone into the metter and whether he i. satisfied.
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The Banourabie Maulana Abui Kalam Azad: I have myself made necessary
enqbiries and even if ib is found that whatever T bave stated ia inworreot, $hen
U utn prepared to institube further enquiries.

The -honourable Member Begum Aizaz Rasul has drawn attentiion towards
the necessity of impurting primury education to the children in their motber-
tongue afd urgett the Govermnent of India to lay down a clear-out policy in ihis
respect. I would like to tell her in this connection that this question bus al:
ready been decided ‘once for ail and there is nothing more io be done. The
Central Advisory Board of Educatton have oxplicitly luid down that th»
n:edium.of basic education should be the mother tongue, because thix is the
patura) and appropriate medium for imparting education. The Government o
India have already emplissized upon this prinoiple through their Resoution of
Avgust, last year and this fundamental principle has generaily been accepted.
Aa a matter of fact, the difficulty arises only at that time when there is @
difterence between the lunguage spoken by one group of peopls and the State
languags of the Province concerned, 6.g,, in Bihar there ure Bengali- speaking
clusscs. In suth a case, the Central Advisory Board have proposod that the
medium of primary education should be the mother tengue, and after the fifth
class the Btate language should be taught. But the medium of education
thould strictly» be the mother tongue.

Maulsns Hasrat Mohan| (U.P.: Muslim): Why should n3; the entire edu-
cation Trom the lowest to the highest be given in the mother tongue?

The Homourable Maulana Abul Ealam Aszad: If the language spoken by a
certain group of people is not the same wbich hna been adopied by the Pro-
vincial Guvernment concerned, then in such a contingency it shull have to be
admitted that every ithubitant of the Provitice should learn the State lipgu-
age; otherwise- he will himeelf suffer. Thia is also obvious that the University
education cannot he given thmugh the medium of different languages, .One
language only shall have to be adopted and that shall be the State language.
Except this, there cannot be any practical solution of this problem.

To this connection. 1 shall also admit that complainte are regularly pouring
in from.certain provinces to the effect that this fundamental principls i8 Dot
being fully acted upon. 1f these aomplaints are comrect. then € must ndmit
that th® is really a deplorahlc” state of affnirs and it i most essential that ib
should he remedied. The (Government of India are already in correspimdéiice
on this subject with certain Provincia] .Governments, and it is very likely the®
a conferenc. of the Provincial Education Ministers may be convened in this
conneotion. In any case, I shall assure the hopourable Member, Begum Aizoz
Rasul. that the Gavarnment are fully alive to the importange nf thie matter,
and they shall do their utmost to remove genuine complaints.

Now, T rhall sav & few wnrds with regard to the last speech dolivered by
my honourable friend Mr. A. V. Thakkar. As a matter of fact, the poning
raised by him is the crux of the entire subject of education. I the problem
of cducation is treated ns the fundamental basis for the uplift of the nation, then
ir it not: nemessary thag more money should be earmarked out of the revenues
nf the Clentral Govermmnent for thie purpose than what is heing spent at wrerent?
Tha previous Government used to spend RBa. 2 croras at the trnost for the purpns.
er of ednention which did not form even one per cent. of the (Central Dudget.,
1t was hardly 5 per cent. After having put in strenuons efforts for the last two
vears. I have bheen able to get it raired to Ra. 5 crores. and new it san be smd
that 3 per cent. of the Central Budget ehall be spent for the purposes of ediica-
tion. Put I would liko to know whether this amopnt i8 adequate for & cenntry
whore literate pppulatin® does not exceed 15 per _cent. even. And :hieuld our
ennscienc. feel satisfiad after spending this amoun( ? .
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Today, there is no other matter which more vitally affects the oountry than
this problem. When will we be able to confer upon 85 per oent. of the subjeots
of the [hdian Union heir birth-right of learning 8 R's? The Sargeant Scheme
had costemplated a period of forty years. But' I do not think that today any-
one of us #hall be prepared to wait for such a long period. On my, assuming
charge of the Minustry of Education, I devoted myself towsrds this aspect;
and prepared a fresh scheme for imparting basio education in the junior
standards by means of which the basio education upto ¢his standard can he
made universal and compulsory during a period of ten years at the most.
‘Kher* Committee was set up to consider this scheme. Thiz Committee con-
‘sidered ull the aspects of the tatter and prepured a comprehensive scheme
‘covering a perlod of sixteen years, vis,, 10 years for junior basic educution
and again six years more for senior baslc education. The Ministry of Fduca..
tion were sader to implement this scheme from the beginning of the unew_
financiul year. A sum of Rs. 5,40,00,8600 was needed for this purpose. [ am
deep!y constrained to suy that this could not be arranged and the implementa.-
tion of the schete has had t¢ be postponed

I was rather much pleased to find that my honourable friend Mr. Thakkar
shares with me in my present predicament, and other members too have
aeriously felt the paucity of funds. But T would like to tell you that this is
not quite sufficient. Youn should realize your responsibility in right earnest-
ness and think over as to how to remedy this state of affairs. Certain friends
have complained against the Ministry of Finance and drawn their attention for
attaching wnoce importance to the nation-building programme. But I will
dare say that the mere complaint against the Ministry of Finance cannot solve
tbe prablem. .As a matter of fact, the real solution of the yroblem lics in yeur
owu hands. The Ministry of Fmance merely maintaing an acaount of your
dregsury, while you have got full powers to spend it. If you reully feel that
more aniount sheuld be spent under 'Education’, then you should accept w plain
and well-balanced pioposal in this House that at least 10 per cent. of the
Central revenues ahould be allocated to this head. 8o long as no such action
is taken, the Gordian knot of the national education shall never be disentangled.

8hri H. R. Guruv Reddy (Mysore State): Bir, we could not follow a syllable
of whut tlte honourahlo Minister said. Tt seems to be a very interesting reply,
and we have to ask for a translation of his speech.

Mr, 8peaker: He will get it, in dus oourse.

Now, what is the position'8bout the cut motion of Pandit I{unzru? Does he
want it to ba put to vete? :

Pandit Hirday Nath Kunsru: With the permisgtori of the House I wish to
withdraw it.

Mr. Spegker: Hos the honourable Member leave of the House to withdraw
his cut motion ?

The cut motion was, by leave of the Aseemdly, withdrawn.

Mr. 8peaker: I now put the Demands to the House.

The question is:

“That & sam not excseding Re. 33,76, 000 b9 franted to the Governor Geverai to defray
the charges which wtil come in course of payroent duriag the Yeer ending the 3lst dayof
Maroh, 1950, in respoot of ‘Ministry of Eduoutim L

The motion was adopted.
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Mr. Speaker: The question is:
** That a eum not exceading Rs. 28,71,000 be granted to the Governor General to

the charges which will come in couree of paymsnt during the year ending the 31at day of Mamh,
1950, in respect of ° Archaeclogy ’."

The motion was adopted.
Mr. Speaker: The question is:
* That a sum not exoeeding Rs. 1,81,40,000 be granted to the Governor Geaaral to
the oharges which will come in courss of payment during the year ending tng 3ist day of March,
1960, in respect of ‘ Other Bcientific Departments *.'
The motion was adopted.
Mr. Bpeaker: The question is:
"~ “ That a swn not exceeding Ra. 93,41,000 be .grnntod to the @overnor Q(Qsneral to doiig

the oharges which will come in oourse of payment during the year ending the 31st day of March,
1830; in respect of ' Education’.”

The motion was adopted.

Dzuanp No. 22—MimisTRY or LABOUR
Mr. Bpeakert We now take up the Ministry of Labour,
Motion is: , !

‘ That & sum not exceeding Rs. 23,97,000 be granted to the Govertor Qoneral to defray
tbe chargen which will come in course of payment during the year ending the 81st¢ day of Marob
€960, in ceapect of ' Ministry of I.abour’."” :

There i& a cut-motion by Mr. 8ahu. He will speak on his cut-motion and
¢hen Mr. Shastri will follow,

U:;:'ty of Trade Union Organieations
A sefaramn_ag: ImEdfa A, 4 ffed 1w dac &
fome TAT 33 97w AN qA KA AEOI§ -

“That tha demand under the head ‘Ministry of Labour' he reigswd by Re. 500
.

ag #C AR A § @ TE4 ® WA 90§ E, O ofgS w
77 WM A § & Aleg FITQ T Ry F AN fuw W F
TF S 98T 97| IF X TEAAE A AT faar & fr ot oe ¥
gfagag ¢ f:d madae & WAy Rar g, gad ek adww
#, awi, o~ wr qree &), Industry and Supply &), Communjs
catios, Defenceglfinance N geg s, mfas @ | q@ge Tam
q1fegd N SATF QNTT FAT ¢ 1 T WA T FHF FH L0 I HaA§
Plantation s Mining ¥ to ®r@, wwedw & % M@ § A
T qia St & | YT TF arq g AveAr Agd F .33 &
vl 3z gfgm s aag o @ A W AT @D
fer qa g fv 0F Ta & aw g e for qdAk W @B 4
Zer fr 0% f Fraw doas 3 P o @ o ¢ sk T

-~
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[5 FHYTREY Tg]

AF gad @11 & og W F FaT ¢ gow [gd gaa g, T
T AT g9 41 fF 200 F 3q0 oot vw @A Ee gfqmw ww
qAE ML, TR AT EefEar ¥ gfAaw wU@ &7 o33 & g1y @
& g8 A0 @1 & I N A AraAw T ¢, I9F o #wT A
T g R A SAT & A9 gAd ¥R 1T 3@ &3 FT faar -

All Tadia Trade Union Congress, Indian National Trade Union Cong -

ress, Hind Mazdoor Panchayat 13 United Trade Union Committee—
IFTC F1 /I §&1 FT a1 § 1 AR oy amwy few At R qE
fraT &, 48 9% # A9 § a1 3@ g & ag el mAde § qaF T
RUE AT HIE N AT FrEmf o & fs 47 qddz 4 =%
99 9T Frgg ag @ < famg

it N fogd fare &, va Qe & sgr aman & fF anit
% AT TAET FIAT AT &, I FATAREH AT §, ¥EW
ey foas 98 3% AE g, g¥  fagang @ @ swar o & dman
g gz M RREAE &aT Aaw= § 78 ¥ v € | Labour
Movement 1 Yo g &1 wifes 17 fawex A 9 g 3@ &gl
€ ? SAHI labour field ® ©F =W fawe-fam mr g Gar wew

Rar &1

Prof. N. G. Ranga: Whose fault was it that Mr. Joshi was out of it? Ip is
his own fuult,

8hri Harihar Nath Shastri: 1t wus thé 8.1.8. who first ¢xpelled .Mr. Joshi,

Sbe! Lalahminarsyan Sahu: Nobody, expelled him from the S.I.5. He
resigned from the B.I1.8,

Prof. N.'G. RBanga: He resigued fow the ALT.UT. ulso.

The Honoarable Shri Jagjivan Bm' He is in the Masdoor_ Sabha.

7Y sdymY a1g ¢ 4 2@ g ff s e T s gfm
g ATT IAR AT F TG FALT QAT o wite T RE OF
gfee & gw § § wagfm ® ga ¥ § AR v Regw
qoT 2 | AT BN T REQAT AT FHRT 7 A F A gAAT
& T8 FT &, W AR T A J9rat # fyow @F 1 e
% foer § FwAvwm ot Ftvg  them amm gz gfhaw sl
§ 3% AR W A F T IR T A wm fem § W
I A FIT T w1 FE @ QS grar &)\ Wea ™
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P go T[T U D W1 A W wgm TEm g H
ve g & I I #9AT & (3) Contral Advisory Committoe,
(3) Profit Share Committee, (3) Employees State Insurance Corp.
oration, aT (¥) Standing Labour Committoe 3¢ & faw ¥19%w & Al
WEI E gT A 3F T Fed A § fF g0 VAR TR aar 9
Fifon 423 & o foma fgem & gaw1 & Rfaw F3E 3w
T AR AFAE €\ qW aEH v etz 3§ AR AW § SRy
aRd &t foE @ & s N & SAw qFT FI GHMT qIEan
g IRQ & gw .S A i@ F blinds (TZ) S F W @
g e dar A dw w7 faan 1 W q@ § g dndfes =A-
T T AT a9 & e TA Y gw gw S wfag T ) T

[Ab this atage Mr. Speaker vacated the Chair, which was.ﬂm;_ occupied by
Mr. Deputy Speaksr (Shri M. Ananthassyanam. Ayyangar).)

AT A | it agT a@TIe &1 7 o g Fr Ia deY Sfawsw
T T § e § TS igar § fF TR a9y ey
A FHF W JET E | I TF A §F FAA FW A AH w0 |
IET AT TAF FAT FT AT FIIM PN 1 F TRT g I E@ AN
# A wgar AEAE | '

Wl IW AT A QR ©& agF 4 Fq 5 a7 s qw,
ww, Ffaee X foee gawy gar A mar g T s fedr gwR
R TR d R g s gois@amw
ot Fae ¥ § fr fRE T owedsaa ( Explosion) @t sy
N g7 ¥ IFAY G AWM | @SR ot gwwr 7z Wfewr w7
fed, ARz ¥ gg BFam T Tfed e og I @
g MMM T § 9 G TF & I gAR A FA o Ay g
TR fy g7 Mg D Y A IR A 731 ) 73 97 w fyw
FT I AT QYT Afgg | @AY, F g9 J9F &7 & - gEwy v
W AR WA, SWAE § A FW G Q gEm @ §
INE! ALY FEAT AFATE | TAT Fg FL A AT FEGHA [T FATE

(Bnglish translation of the above speéch.)

Shri Lalahmnarayan Bahuy (Orisss: General): 1 wish fo move the follow-
ing cut motion to demand No. 22 of the Ministry of Labour:

“Thet the damand under, the baad ‘Ministry of Labour’ be redused by Re. 109."
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In moving this out motion before this House I wish to say that on the 14th
February, 1948, Shri Keshva Rao asked a question in reply whereto the Gov-
ernment stated that there were 76 trude unions that had been recognized by
the Government, which included those pertaining to Railway workmwen,
and people employed under Works, Mines and Yower, Industry and
Supply, Comrnunications, Defence, Finance and Health Departinents. Let
us now sev what is the position of Labour. Just at present thure are at least
20 lakhs of labourers employed in the Railways, 10 lakhs in Plantation and
mining, 25 lakhs in fuctorice and 5§ lekhs who are employed otherwiss. There
is one thing here that requires to be considered. The All-India Trade Union
Congress was formeq in 1932 and it continued functioning smoothly. But, it
80 happened on & certain vight that when we woke up in the morning, next
day, we found that a body styled as the Indian National ‘Trade Union
Congress had come into exister.ce and on that day we feit tiiat the condition
of Labour in the country had become very much deplorable. Wbat was the
reason for the formatiun of a second Trade Union Congress in 1947, with sich
haste, when_the All-Indin Trade Union Congress was there since 1922? ‘This
leads to the conclusion thai some discord has entered into the organisation of
“labour. We have today created four blocks in the labour camp, tiz., the All
India Trade Union Congress. Indian National Trade Union Congress, Hind
Mazdoor Pancheya, and the United T'rade Union Committee nnd hrought about
dissensions for rotking. And, who started these dissensions? When I think
of thut 1 find that that persou is tho Government. When I look about to dis-
cover who is behind all this, I come to the certain conclusion that my Govern-
ment pursued this matter and brought about thie deterioration.

The report that nas ‘just come out save that there has oean a fifteen per
cent. increase in pioduction yet. What kind of production is this? Until we
are told more about it we are not inclined to believe this. [ perceive that this
labour movement in India has rather gons into decay. Where & Mr. Joshi
pow, who was a kind of Bhisma Pitamah of the labour movemuot? It appeurs
ue if he has been expelled froma the labour field all atonce.

Prot. N. G. Ranga (Madras: General): Whose fault was it that Mr. Joshi
was out of it? It is his own fault.

ghri Harthar Nath Shastr] (U.P.: General): It wae the S.I.5. who first ex-
pelled Mr. Jcshi. .

8hri Lakshminagrayam 8abu: Nobody ezpelled him from the 8.1.8. He
resigned from the 5.I.8.

Prot. N. G. Ranga: Ha resigned from the A.LT.U.C. also.

The Hounoumble Bhri Jagjivan Rarmn (Minister of Labour): He is in the
Mazdoor Sabha.

Shri Lakshminarayan Sahu: I field that four trade unions have now «me
to be formed in India and that the greatest dissensions prevail among them.
Uneof them is in the bands of the Congress, one is in tire hands of the Bncivlists,
oue is in the hands of the Communists and one is quite unattached. It is up to
the Government to see bow the conflict that exists among these four might be
reduced and resolved and all these four organieations united. But. I find that
the Government assigns the representatives of the Indian National Trade Union
Congress a place on every oommittep whereas the other tliree Iabour organisa-

_ tions have no such place. - That is why our condition hes groen so deplarable.
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1 do not wish' to say more. I say, however, that thess four Committees,
vis. (1) the Central Advisory Committee, (2) the Profit Share Committee, (8).
the Employees State Iururanoe Corporation and (4) the Standing Labour Com-
mittee, consist exclusively of members of the Congress. We have been pro-
claiming all this time that we are trying 6o evolve democratiz institutions and
that we are trying tc give their share to those whom it is dus but we are not doing
's0. Woe strangle then all end-seek our own good slone. Just ns 8 man holds
a horse by the bridle and tums it in whichever direction he likes in fhe 8amé
way we Bave blindfolded the public and are turning them about. *We turn
thens ss and where we like, Not in this manner can we form democratic insti-
tutions to the formation of which we are bending our efforts,

[At this atage Mr. Speaker vacated the Chair, whicl. was Liien occupied by
Mr. Deputy Speaker (Shri M. Ananthaseyanam Ayyangar).]

There is also o good deal of discontent in the field of labour. I find that
factory legislation has been framed “or the benefit of the labour but I wish to
enquire why it is not heing put into operation at the earliest. What would be
the good of enacting these kiws if thoy are not to be enfurced” T do pot wish
to say more on that subject at this juncture.

Ouly the other day ike Honouable Sardar Patel stated that the R.8.8., the
Communists and the Sikhs hud all been suppressed and that there was no
longer any fear of disorder of any kind. But, I eay our country is st thie
Leur in such a state that an explosion might osccur at. any time which might
blow up everything. Hence, we should even now imake an endeavour; the
Government should miake an endeavour that these four fagtions that have teen
formed, these four divisions that have been created might all unite ii:te one.
Our Labour Minister our friend Harihar Nath Shastriji and the others ittin
there should all combine and think it out. It will not do to think thiat we wil
suppress all,—that we wil! suppress ull but keep our position. That way this
object will not be achicved. I do not wish to say more and, having snaid this
much, move my cut motion.

Mr. Deputy Speaker: Cut motion moved:
“Thst the dernya waler the hawd “Minis'ey of Labsur’ bs reliced by Re. 100,

8hr{ Harthar Nath 8hag%i: Mr. Deputy Speaker, within the few minutes that
iou have been gracious enough to allow me, all that is possible for me is to offer my
urried cornments ou a few important subjects in regard to the labour policy. Be-
fore doiny that. I wish first of al) refer to the speech that has just been made
by my honourable friend, Mr. YLakshminarayan 8ahu. I mean no disrespect to
bim when I say that the views or the ideas that he hex expressed betrays a
colosaal ignorance of the situation in the trade union movement in this country.
It is 8 mistake to think shat the Indian Natidnal Trade Union Congress wss
sprung up by any individual or aet of individuals overnight. 'The real fsct-ia
with the advent of freedom and realization on the part of tho working class of
this country of their duty to the scommunity, a realization came amnongst them
that the tine hne come when they must get rid of the anti-social, disruptive and
opportunist elements in the trnde union movement in this country, which have
so far hampered their progress and it was due to this realization that we
find that. in thr. course of the last 18 months, the Indian National Trade Union
Congress was set up. It has become by far the most representative organiea.
tion in this country ard my honourable friend says that the Bovernment should
takas steps to see thut only one organization should cxist. in this scuntry. I
may assure my henourable friend thet it will be due to any efoita on the part
of the Government, but it will be due to incressing renlization on the part of
tbe working class of this country that in a very short time only. one organigat'on
and one alone will exisé in this couniry and that will be tbg Tndian Nestiomad

Trade Union Congrees. .
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Now, 8ir, I cowe to & very important question and that is tbe gueslion of
industrial relations. As tho HMouse muy be aware the Indian Nuatienal ‘I'rade
Union Congress ever sinme its inception has been continuously working for the
maintenance of industrial peace in this country ad a condition ptecedent to .in-
dustrial progress and economic prosperity of our nation, and to realize that
object, it accepted the lead of the bonourable the Prime Minister when it ac-
tepted the three years Industrial Truce and it was in order to impiemont that
reso.ution” and that policy that the Indian National ‘frade Union Congress ac-
cepted and has been persistently following a policy of responsive co-operation in
rezard to the employers. I have no hesitation to admit that 1there
is a class of enwloyers in this country who are conscious of the objective situa-
tion in this country and who have been doing their best to axplore all possibili-
“ties for amicable settlement with the labour and it has been our pleasure,
and it has been our best efforts to work to the best of our capacity
for the good of labour in co-op&ration with such employers, but on the
other band, 8ir, I regret to say'that there are elements amongst the employers,
who by their narrow, selfish and sort-sighted policy, have hampered
industrial peace in this country. (Maulane Hasrat Mohani: '‘Have any of
them beeu prosecuted or imprisoned us yet?') That is for the honourable the
Labour Minister to answer. Now, 8ir, so far 83 these set of ¢mployers are con-
cerned, we have fought against them under the framework of the Industrial
Disputes Act and whilo .doing so, we have been faced with certain difficulties.
We found that the Industrial Disputes Act igJdnadequate; it is dilatory and it ia
ineflective and it was, thérefore, that 14 mo?ﬁ‘hs back when the Industrial Con-
ference tnok place, we irsisted that a clause should be inserted in the resolution
in regard to the Industiiul Truce and that the Industrial Dispuies Act should be
amended and that propusal was accepted. I again raised that icsue from the
platformn of the Indian National Trade Union Congress. The matter has al-
ready been unduly deleyed, but T am glad to hear that a Bill is in the making
and [ hope it will be ccming very soon and when it does, many of the defeots
in regard to the workirg of the Industrial Disputes machinery will be rectified.

Now, Bir, the otlier point that I desire to refer to is in regard to socisl legis-
lation. So far besides many measures, three main important measure¢ nsme-
1y, the Factories Act, the Minimum Wagea Aot, and the Wotkmen's Btste
Insurance Aot, these threc aots have been passed in the course of the last 12
months and T must say that at least the last legislative measure is a groat land-
mark in the history of the working olass movement in this country.« But I
tr:ight suhrnit that there aré two more measures that call for immediate atten-

tion. One of these is the provision for old age pension and the
4 p.yM. other ie the unemployment insurance. Unemployment insuraons has
already come into existence in mvst of the countries of the world
and T am sure that with a net-work of employment exchanges spread throughout
the country, it will not be difficult to take in hand this most important measure.

Lastly T come to ihe question of housing. I raised the questioni of housing.
at the Industrinlista Conference last year. I raised it at the time of the laci;
Budget also when the Finance Minister assured the House that adequate funds
will be found to start the construction of workmen's houses. I am grateful to
the honourable the labour Minister who spoke at some public meeting in
Bombay and said that, the Government was planning to construct one million
houses for the working classes of this wountry. Bir, these classes will be grate-
ful if the honourable Miniater would today give us an idea 8s ‘to what concrete
steps are proposed {o be teken to implement this promise.

Shri A. V. Wfs urashtya): In bow meny years will these one wmillion

houses will be donsbruc ?
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8hri Earbar Nath 8Dastri: There are many other points to which I wanted
to refer. ‘There is the question of the working olass employment insnrsnoe, the
question uf reiscttieinents; the question of the labour Conferences, Ratificution
of International Convrutions and agricultural labour. Owing to shortness of

time [ am unable to ep¢ak on them.

But before [ sit down I must express my gratitude to the Honouruble Sri
Jugjivan ItamN. 1 hope that any criticism 1 huve offered will not be tafen s
viant of confidence in him. On the contrary I feel that i a critical situation
like the enc our country is passing through he hus handled the labour affairs of
this country with admirable skill and efficiency. My congratulations, the con-

“ gratulations of the country and of the working classes are due to him.

Mr. Deputy Speaker: T would like to remind the House of the time table we
started with. We sturted this Demand at 8-45 p.m. The Honourable the
Minister for ransport is waiting. Oane, hour was allotted for Labour and cne
bour for Transport. We have just started the debate on Labour. If we can
conclude this Demand by 4-30 p.m. and then take up the Demsnd for Trans-

port, we can conclude by '5-80 p.m.

Prof, Shibban Lal Saksena (U.P: General): 8ir, T am very thankful té you
for giving me an opportunity to speak on this Demnad. I have given notice
of several cut motions. but I am not moying them. I will rafer to the sub-
stance of thdse moticns for the consideration of the honoursble Minister,

1 have just now heard the speech of my honouralsle friend Mr. Sahu as well
~as the speech delivered by Mr. Harihar Nath Shaetri. I could not appreciate
the manner in which my friend Mr. Shastri dismissed the earnest request made
by Mr. S8shu that all the four Central labour organisations in this country
should be merged into one Central organisation. Instead, he said that soon
there would be only one organisation and that will be the I.N.T.U.C. 8o he
is out to wage a war for the extermination of the other organisations.. He feels
that the Government and the employers' recognition and suppart to bis orga-
nisution will ensure ‘his victory in this war. As & Congressman, I wish the
IN.T.UC. presperity and success; but Mr. Shasiri’s present policies if per-
sisted in hy the organisation will certainly spell itse doom. A labour organisie

tiog capnot prosper for long on the support of the Government and the ern-
ployvers. The history of the Indian ¥ederation of labour is there to warn
¢veryome. The I.N.T.U.C. has today s greot opportunity. 1t cun sponsor a
mcvemont for the unity of at least all the.non-Communist labour organisations
in the country intp one single Central Trade Union Organisation in tho couatry
like the British Trades Union (ongress, Such an independent non-Communist
Trade Union Organisation will have a vitality of-ifs own and it will not dapend
upou the support of the Government or the employers. Congeessmen can pre-
dominate fhis organisation and keep it under their influerae if they dedicate
themselves to serve labour disinterestedly in their thousands. This wus ‘just
what the honourable Mr. Ayyaigar had in mind when he advised all the Hail-
way Labour Uaioas .in the country to unite under enc single organisntion. Jhig
woyld strengthcen labour, and for the Government algo there would be then one
Xe crganisation to negotiate with. Today the Congress (lovernmenta arc

sing

accused of being partixl to the I.N.T.U.C. 1 feel there is some truth in the

]:%cusation. That lowers Congress prestige, and damns Congress in eyes of
onr.

Then. with regerd $o the appointmen? of repreaentatlvea of libour on various
go¥ernmental aud int‘mjatiomar committees and conference, I would like to

anggest thay, somp defipite pringiples should be o ed. The other day I
read of ¢ gentleman belng seut from qur countey WW, o rpresest Todla on

°
.
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the Roadways Committee of the I.L.O. He has never worked in any organi-
setion connected with the roadways. He has no knowledge of the problems of.
of labour working ou roadways (Interruption). I know the gentleman very
well. I um l'resident of the U.P. lloadways Federation. The gentleman eent
ie a tgxtile worker and not of roadways. What I’ suggest is that’in nominating
people to such Cotnnsttees or other International bodies, the Government should
Dot lay itself open to the charge of favouritism or nepotiem. It wculd “add to.
the prestige of the Government if it aske those labour organisations n the
country which are the most representative of that particulae branch of labour ~
in the country to eclect representatives for such committees. Thot is the best
way in. whish yon can promote the welfare of each branch of labour. The
real purpose behind those conferences will also be then fulfilled. I have to
make :+ vompluint ngainst the delay in enforcing legislation passed by t(hie
Hcuse. Sir, the Dock, Workers® Regulation Act of 1948 has not yet bea: en-
forced in Calcutta and Madras. Rules under the Trade Union Amendment
Act for compuisory recognition of trade unions have not yet been framed. £
hope they will be irumed soon.

In the end, I wish the I.N.T.U.C. people to change the spirit in which they:
work. Then alone it will become a great force; then alone it will become the
one single iabour organisation in the country. "

Prof. ¥. @G, Ranga: Sir, ] wish to congratulate the Labour Department upon
the excellent work that they have done during the last year in briuging forward
quite n considerable amount of labour legislation and getting it pusse((f through™
this House and also tryiny to give effect to as much of it ag possible. I should
also like to vongratulate our Government as well gs the Labour Ministry on the
fact that its distinguished Secretary, Mr. Lall, has come to he elected the
Chairman of the Governing Body of the I.1..0. This is indeed a great honour
done to an Indian and to Tndia and I certainly take pleasure in congratulating
bim also personally,

Secondly, 8ir,I am not able to agree with my {wo honourable friends,
Mesers. Sahu and Shibhanla) Suksena in regard to the remarks that they have
made about the I.N.T.U.C. Let me assure them and the House that in ‘ruth
not only the IN.T.U.CC. but aleo the Socialiet Labour Organisution anrd the
Communist. Jabour Organisation have come to be represented on a nurhiber of
Comwmittees which Government has appointed. Only recently, thers was the
Profit Sharing Committee, also the Fair Wages Committee, on whica you wili
find representatives cf the Socialist Mazdoor Sabha. What is the good of our
aloging our eyes to thess faots and saying that the Government is favouring
only the I.N.-T.11.C.? My honourable friend Mr. Shibbanlal Saksena says tbut
he &80 has great love for the I.N.T.U.C., but most unfortunately for mg, I am
not able to find any evidence of it at all in practice.

Maulana Hamrat Mobanl (U.P.: Muslime): Ia the I.N.T.U.C.. an officially
eponeored organisation ? -

Prof. N. G. Rapga: It is true tbat he has recently fasted for the rights of
our workers. I certainly congratulate him on that, for having put to the test,
for havirg shown to the people how strongly he feels in regard to some of these
matters, but I have felt for some time that he has not been taking n correct
attitude at all in eo far 8a the I.N.T.U.C. is concerned. On the other hand, he
bas been allowing some of hig personal prejudices ngainst some of the leaders
of the IN.T.U.C. to get the better of his judgment and there js where I feet

very sorry indeed in regard & my own friend.
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Thirdly, my boncurable friend Mr. 8ahu hae said certsin things in regurd to
our gooed old friend Mr. N. M. Joshi, which to my mind are vot quite correct,
Mr. N. M. Joshi bas not been dropped by tbe Labddr Department at all, nor
bas he been dropped by the Indian National Congress. ;ndeed. it was the
Indiun National Cungress which waos responsible for getting him into this House
aftor the British Government had neglected to rowinate Liim on the last oc-
casion, snd while he was here, every time he was free to cr.ticise the Nutional
Govorument and be did eriticise it. ‘Nevertheless, none of us had resented,
beaaus® of our own great respect for him, and I claim to be one of the disciples
of Mr. N. M. Joshi in 8o far as the labour front is concerned, but at {tho same
time I could not ugree with him in the policies that he was: pursuing in the
latter days of his carrer in this House as well as outside. It was he who fought
tooth and nail the I.N.T.U.C. while it was being brought into existence. it was
e who tried his bect to sec that the 1.T,.0. would not recognide the I.N.T.U.C.
at the Sun Francisco Ccnference, it was he who seut nct ane but meny raore
represeutations to tha Governing Body' of the LL.O. in order to throw dust in
their eyes. [Inspite of &il thése things the I.L.O. continued to rocognise the
I.N.T.U.C. af4d upheld the judgment that the Government of India had come .
to thut the 1. N.T.U.C. represented the majority of the members of the crga-
nised trade vuniens in this country. And why bas he left the trade union fleid,
or rather the trade union tbut he bad himself established? He at one time was
faced with the threat of the Communists and therefore formed s rival orgeniaa-
tion, My fvieud wants to huve only nne organicaiion in this country.  The
veterzn trade union leader in this country has himself found through his own
practical experience thut su long as politics is allowed to oome into play in the
trads unicu world, there cennot be one organisation but there wouald be irany
and he was hims..lf instrumental in forming u rival organisation known ug National
Lubour Federation. if T mistuke not. TRecently bhe himself resigned from the
A.I'T.U.C. which he thcught was the best and the most representative in the
country and I am afraid that he is joining the third organisation—Is that it or
be bag joined the third organisation. If this is the experience, if this is the
view of the veteran lebour leader in this country, then I oan only say it is not
going to be possible to bring into existence only one labour organisation. My
honourable friend Mr. Shastri was saying that he was happy that the I.N.'T.U.C,
would coure to be the only organisation in this country. I am afraid the facts
are not going to te like that as long as you have a communist party in
the country. As long as there is & communist party, it will see to it
that there is a 1ival organdeation.. As long as you have got dhother party
like tRe Sooialixt Party which is out to exploit trade unionism and trade unions
in order to subvert the Government that there is and establiah its own political
regime there is bound to be a rival organisation. Therefore, let us not be afraid
of the existence of any of these rival organisations at all. My friend was com-
pisiuing that this Government was showing partiality % the I.N.T.C.C. On
the other hand, for the last two years. I iava querrelled with the Railwa
Ministry for having shown too much partiality to this All-India Roilwaymen's
‘Federation and not recognising a number of other labour organisations that bsve
come into existence in rivelry to the communist controlied organisations. There
are the Unions organiscd hy the Running Staff and also those organised by the-
Clerical Staff of the Railways, to mention only two, and these have not been re--
cegnised hy my honourable friends—@rst Dr. John Matthai, now Mr. Santhanam.
Mr. Santhanmn waa good enough to simply say that they woud be given the privi-
lege of corresponding with their high officials. Is that the %ind of partiality
which 1ay friend is bavini¢ in his mind when he esya that this Governmens is
showing partialite to the I.N.T.U.C.? My complaint is that this Government
is too much afraid of these communist controlled trpde unions which through
threats of atrikesa are bent upon subverting thip Governmend and are creabing:
destructive and disruptive'steikes for the purpose. Thetefore, it is wrong for m
bonourabie friends snd it is rather late in ihe day for them %o come forwsrd mg

*
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:give this sermon 0 our Government that it should not show any sort of partia-
ity at all to the I.N.T.U.C. - .

Then, 8ir, I wish to make an appeal to my honourable friend to come to-
gether and walk i line and in step with all of ug in building up the I.N.T.U.C.
in such a way that it will be possible for our National Government to develop
our industirial structure withott unneRessarily being troubled and worried by
constant threate of strikee. Strikes for what purposes ?—Not for jndustrial pur-
poses, not for wages, allowances and various other things, but {or the purpose of
subverting this Government. L.t them make up their mind whether they want
this Natioual Government to rule in this country or they waut a Communist
Gevernmeut to ryle in this country. 1f they do not want a Communist Govern.
ment to rule in this couutry, then we must be prepared to he indifferent about
our own personal interests, our group interosts, our individud, local, union in-
terests, and make=common cause with all those patriotic peopie in this country,
among the workers as well as outside,—their friends—and see that this Govern-
meDt and its industrial policy are strengthened in every possible manner.

Lastly, I am glad my honourabie friend the Minister for Labour hos placed
on the Statute Book the (Agricultural) Minimum Wages Aot, amd I sincerely
hope that he will also see to it that the provinsial governments try to give affect
to it and bring into existcnce the necessary machinery that has been envisaged
in the Act in order to prescribe minimum wages for agricultural workers. Onoe
he is uble to achievs it, it will certainly redound to the credit of this Govern-
ment, because for the fivst time in the history of this country, mere than 60
million workers will come t0 be protected in the most essentinl manner.
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Shrl Balwant 8inha Mehta (United State of Rajasthan): 8ir, on behalf of
the Staies I wish to congratulate the honourable the Minister for Labour for the
spleudid work done during this year, resulting in increased production in the
country and more comforts to the laboumsclass. But besides’this I wish t0 draw
your attentipn Lowurds the condition of the labour.class in native states. Many
-capitalists migrate to the States from here in order. to evade the Income-lax,
Buper-tax snd other taxes. They migrate to the States so that they may es-
cape these taxes. Besides this there they get certain types of concessions and
then you would see that the condition of labour there is indescribably. bad. If

the honourable the Minister or the honourable Members of this Bouse chcose to
come there T can say with confidence that~they cannot help weeping.

‘These days the labourers there do difterent kinds of labour work. There are
many kinds of mines like zine, mica, etc. and many kinds of mills and factories
arc there like sugsr mills, textile mills, and all kinds of mills are running there.
But gencrally everywhere the condition of the labour.class is very bad. There
the labourers get as. 8, as. 6 and as. 4 also as waoges. There no special
arrangements are even made for providing drinking water to them. The
buildings there are dirty and no proper arrangemeuts are made there for
ventilation and ingrcss of fresh air. Moreover the housing condition of these
Yabourors there is such that perhaps animals even could not ljve under those
oonditions. Small cells are given to these labourers and 10-Z8 people live in
each cell. No proper arrangements for their housing have o far been made, «l-
though good arrangements are being made in other parts of the couniry for
the housing of the labourers.

When the labourers organise themselves then these capitalists do not allow
them to organise thomielves. They try to break up their organisations and try
to inject new persons in those organisations in order to meet their ow:. ends.
Under these gircumstances the labourers tiere cannot orgenise themselves.
Buch a pitishle eondition is of the labourers in the States today. I wish to
submit that as yet the communis$e do not have any hold in the States but since
quite recently their irfiltrition in the States has begun. If we did not pay
attention towards this and the condition of the labourers there then the com-
munists will have a ocmplete hold there. Bo I wish to draw the attention of
the honourable the Labour Minister towards the labourers in the native states
0 that ;aying due attention towards tbeir pitiable condition their lot may te
improved at the earliest. - 2

The second thing towerds which I wish to draw your aftention is that , for
“these lahourers there are no rules and regulations. This alko ~hould be aet
righl through logislation and whatever legislations we pass hcre ahould be en-
forced there. There if at any time a tribunal gives an award then the conditions
thereof are not fulfilled. Moreover they always have a tuassel for the bonus.
They ara not given any bonus and there the wages also are very schnty. In this
way no rules and regulations are being appfied there.

Besides this I wish to draw your attention towards one more thing. There
the condition of the agricultural labourers is very bad. 8o some minimum
wages should be fixed for ther.. A legislation for this also should be passed o
that they may get some relief.
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The second thing is that there are many such lande that have been re-claim-
ed. Thers they should b: given preference and they may be given long term
leoses of such lands thai have been lying fallow &nce long. The condition of
female labour is still bsd. For that I wish to submit a suggestion namely that
gome lady director may be appointed. The sex ratio also is such a problem that
demands nectnry consideration. This creates many kinds of ditBculties,
The labourers there ure not getting the benefits of Bocial Insurance. Along with
-this atangemente should slso be made for education. =~ There small children
are employed. This should definifely be stopped.

Mr. Deputy Bpeaker: I am sorry there is no time for other speakers. 1 will
now request the Honourable Bhri Jagjivan Ram to reply. | believe he will
take fitteen minutes.

The Honourable Shri Jagjivan Ranf: No Sir. More than that.

A brief note.enumerating the current activities of my Ministry has heen
circulated an:ong the Members and most of the points that have been raised by
the verious speakers have been covered in those notes, and 1 do not propose

>

to @dpeat them. -

‘I'he Labpur policy of the Governmeut has at various times come in for
criticiem from both employers and labour-—8ometimes as being pro-capitalist
‘and sometimes a8 too prone to placate labour. I consider the existence of
criticism from both aides on the balance equal in intensity, as proof of the im-
‘purtial and progressive labour policy which Government have been trying to
follow, nemely, a policy based not on the exigencies of the mowent but on &
long-tern consideration of the economy of the country.

Our industrialista, nurtured in the atmosphere of laisse:-faire of the pre-
war period and protected, though undoubtedly controlled and regulated during
the war years, have, I am afraid, been somewhat slow to reslizce the prodigious
strength of the muss labour movements witnessed in practically every ooun-
try in the post-war world, Whatever the political label of a country, labour
movements throughout the world have asserted themselves in ®# mauner they
have never done before. It is, therefore, up to all who seek to understand and
influence society—and 1 say this particularly to industrivlists who have so much
to do with labour—to realize the implications of the new consciousness aroused
in labour as a result of the sufferings of two world wars. Sheer necessity, if
nothing else, should, and 1 um sure will, convert our hitherto critical employers
into willing partners in a game that can hereafter be carried on only through
co-operation and not coercion. I am glad to say that some employers have
already adapted themselves to the changing ciroumstances of the times but
that is not truc of many. These ‘'no-changers'’ are still on the defensive in
the hope that they will eventualiy be able to meet what they consider the new

. menaoce in their own way. To thom I say that they will live and learn but only
at the cost of much harm to themselves.

To my anxious labour friends I would counsel patience. The present Gov-
crnment stands committed to the unalterable course of improving the: lot of
the coinmon®man by steady, but by no means too slow, methods. We propoee .
to proceed as fast as circumstances permit, Those who criticise Government
for not doing’ enough to labour forget what Government bave been able to do
during the last two years. The one measure that baa dome the lareest good to
Inbour i the Industrial Disputes Aet which, with all its admitted defecte, has
not merely settled disputes but increased wages and improved the working con-
ditions of labour. Government propose to beipg a Bill before the House to
amend that Ac.t. comprabensively so that it may serve the purpose better. The
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Emptoyees’ State Insuranc® Act has yet to be implemented, but when its full
effccts ure fclt, it will be found to be a measure of fuhdamental importance to
tlie working class. 'Thet Aet is limited .in scopb for the pte’eeﬁt,{ﬁut it provides
a firm foundation on which any powerful edifice oan eventuallyfbe built. The
Bouus and Provident Fund .Schemes Act applicable to collieries extend - legis-
lative ‘protection to two important benefits which hitherto had heen‘held to
be mere ¢z.gratic payments liable to be terrhinated at the will of the employer.

Witb experience, we should be able to extend these benefits to  dther indue-
trice. 1 do not wish to take up the tirne of the House with a narration of the
provisions of the various other enactmsnts passed during the last two ycars,
but certain current development deserwe« more than & passing mention. As
honourable Members are aware, Government approved of a resolntioir last
year accepting in principle tho payment of fair wages to labour and the evolu-

“tion of an equitable scheme of profit sharing. A scheme of profit sharing has

been drawn up by a Committee set up for the purpose and will soon be finally
oxauliued by the Central Advisory Councidl of Lebour. The question gffair
wages i8 now rceeiving the attention of another Committee which is espccted
to submit its report within a month. ,

There have been criticisms that in spite of all that bas been done for labaeur,
tabour Las not implemented the Industrial Truce Resolution or responded to
the call for greater production. I do not share this view. The total number
of man-days lnst in 1848 was 8 millions compared to 166 millions in 1947 end
12.7 millions in' 1946. Out of the 8 millions, 1'6 millions were due to lockouts
particularly in Bengal. 1f allowance ise made fora further 1’9 millions caused
by the cuntinuance of the strike in the tcxtile mille of Coimbatore in the enrly
pars of the y#ar, i.e., before the Industrial Truce Resolution has had time to
Gonvince waverers, the statistice show a magnificent earnestness on tle part
of labour o respond to the call for greater production. I have tried to obtain
corresponding tigures for the U.K! and the U.8.A. While the number nf man-
days lost decreased in India by as much ae 52 per cent since 1947, there was
only u small decrease by 18 per cent in the U.K. and in the U.8.A. there was an
increase by 8 per cent. Again, while the average duration of a strike wus six
days in India the corresponding figures for the U.K., U.8.A. and Canada
were 4-6 days, 168 days and 22.8 days respectively. This shows tha! though
we huve had a number of lightning strilsés, most of the strikes were settled
promptly and only a few dragged on with any determined doggedness.

. The return of better reletions between employers and labour is reflected in
tho greatly increased production in 1948. The praduction of cotton yarn show-
ed an increaese of 9'7 per cent. over the 1947 figures and that of cotton ci.th
an iporeage of 18.6 per cent. Coal showed a slight decrease of less than one
pet cent. due wholly to. transport diffioulties. This is clear from the fact
thal the stocks at collieries mounted up to 2'2 million tons against & normal
stock of 0.7 million tons. Steel produclion declined by 4’4 per cent. due to the
breakdown of the machinery in the Steel Corporation of Bengal, but iron cast-
inga increased by 61’0 per cent. BSalt production showed a welcome increase
of 19-6 per cent. while sugsr went up 8'1 per cent, It ia in theselectrical gosds
and chemical mdustries that the increases have been substantial, if not specta-
cular. The produdpion of electric- lamps increased by 20 per ccnt. and that of
dry ocells by 40 peér cenf. FElectric motors and transformers showed increase
of 68 per cent. and 248 per cent. = Bicyoles, however showed only & small in-
crense »f 8 per cent. The quantit;y of superphoapbates mauufacture:d increased
from 5,000 tons to 21,400 tone. Sulphuric acid, caustic soda and yplywood
registered incrense by B0 to 83 per cent. Those of ur who look foiward to the
rapid developmient of the country cannot but feel greatly heartened by this
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tupward treud in the production uud 1 wust sincerely cungratulute labaor ca the
magniticent way they lisve responded to the call of thie nation, I take thia
oppurtnuity to bougratulate empleyers ss well.  The real significunce of this
decrease iu strikes aud loss uf man-days and of the fnurense iu production san be
upprecioted ouly, if we take into cousideration the coudition of the workiug
elgas in this coupdry, aud the restrictions th&t were pluced e them during the
war tirae, aslong With the fact that there are political purties in the country
wlhicb (rye to stir' labour unrest in order to advanoe their own purpases.  In
spite of all these the workiug class has not wavered fruin its path as hus been
demonstrated by the employees of the Railways and }osts and Telegrapbs and
haonce it deserves all the more to be congratulated.

There is 4 complaint which 1 huve heard from tiine to time that the eftoi
ency of labour hae murkedly deterioruted and that though production in terms
of the total quantity might have gone up, the labour force emploged «und the
wages bill paid have not been comnmensurate put dispropertionately large. 1t
this is true, it is indeed a very disquieting feature «i revcent labour develop-
ments, for it will then show that in the struggle for tettcr terms and cunditions
of work, labour has forgotten its)duty, viz.. the muiutnneo aud improvement
of its ctliciency ‘wherever possible.  Where payment is by piece, the point to-
be cxamined is not whether the lubour force has increused dispreportionately
but whether the wages bill has also riser) disproportionntely. for 1 know that in
scme industrieseut lewst, employees Liave geuerelly bwoen willing to shure their
work witd others to reduce unemployment. The duta uvailahle at 1wesent is
not sufficient to lead to any definitc fonclusjons aud 1 propose to pursue the
matter further. ) ’

With the growing deficit in our food requiremonts public opinivn ig toeus-
sing itsalf on the condition of the agricultural labour. !t is being reslisegr more
and mors that in order to make Lho country self.suflicient in fond roguirements
it is necessary to improve the cendition of the workers in the field. Cumplaints
are made that so imr Goverument hag conventrated i1te  atteeativn  om  indus-
triul labour and completoly ignored the ugricultural labour. This is largely correet.
All our legislations and even administrative mcusure liave Loeu direcled up till
nuw towards the industrial worker's.

The Minimum Wages Act, 1048, provides inter alia for the fixution, before
the expiry of threc years from thc corumoncenvent of the Act, of mirimwzn
rates of wngos payublc to persons cuiploy® in agriculturc. AltiSugh a large
ajority of people depend upon agriculture, it is a highly unorganisecl indus-
try. TheMactual data avuiluble is inudequate to enabic proviucial governments
to fix minimum wages. It is therefore proposed to hold 1nun cuquiry into agrioul-
tural labour conditioms, pmticularty ax regards esarniugs, cnploymout, consump-
tion budget and indebteduess of agricultural labourers. 13esides enabling the
various Governments to fixeminimum wages, the cnquiry will provide the
foundation on which future labour legislation in rerpect of agriculturs] labour
will be built. : '

Tu the Directorate General of the Jtesettlemgnt ind Emplogent, the foun-
datiou~of & nationel employment, wrvice has been Inid.  Though this crganisa-
tion wus cstahliel®d wisb tho sole purpos: of resettling the derohiiced war
persom¢l. its scope in Leiug gradnelly widened to cover civilinn population_nlso.
The training wiug is producing thousands of techuicinns wid skilled artisuna
who are so hadly required for the incustrinl development of the cotntry. We
are gradually buitding up (his orgunisution with om eye on planned economy
go that we may be in a position to ke 1y the work of wman-power budgetting, .
for the country. :

Severat points have been ruised by e friends Mro t3aha unil Salrsens angd
they luve heun effectively replied to by 1wo ofher fricnds  fomyg tbis side. I
wunt to make onoe thing elewr, that the Government's attitude towards the re-
presentation of organisationg of the worlicrs in this untry to variond cotntuit-
‘tees has been one of impataality. We have beeu giviug representgtion to tbose
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who are more represcutative orr those whe commnnd mejovity of the workers
‘in a particular industry and 1 challenge nnybody to show thut on any occasion
we have been partial te any orgunisution iu giving representution in auy of wur
committee here or in the intcruutiduul organisition. If anybglly savs that we
huve given preference te auy particulur erganisation I must say thut he betruys
colossal ignorance on his purt. A epecific mention has been made th&t on the
Committee on Profit Sharing und 1'air Wages w0 represcutution  hnve  heen
given to the All-India Trade Uniou Congress. [ admit that tlere is no vepre-
sentation of the All-India Trade Union Congress on those Committees. The
reason is this. In December 1947 we pussed a Resolution here in Delhi on
Industrial Truce. The representatives of omployers and workers were purties
to it. The_representatives of the All-lndia Trade Union Congress were a party
to that Resolution.  But when, their‘representetives went away from the (lon-
terence they brazen-fucedly refused to accept that Resolution. Do you wish
Govertunent to nominute u "person who does not believe in that Rcsolution to
work out the details for the implementution of thut Ilesolution ? That will be
a foolish Govermment which will nominate such a person on that «ommitte:.
And that is why the All-India ‘Prade Union Congress has not been given repre-
sentation on those Committeer. Any person who will bestow wny thought to
this question will agree with rue that Mr. Subu is committing a mistake in
raiding these questions or that he has been badly briefed by those whbo brought
thesa things to hie notice. 7

As regards representation to the International L.abour Organisation or to the
Comngyttees of the 1.1..0. it has been our persistent policy to give represcitu-
tion to those Central organisations which are the most representatives of the
working olass in this country, 8o long as the All.India Trade Union Congruss
wus the wnost representative orghnisation we used io give representution to it.
When the Indian Nutionul Trade Union Congress cume into being aud by its
wive policy was able to vomuanud the confidonce of the majority of the workers |
in this vountry Government has no alternative but to recognigze this Central
organisation snd give representstion to it,

T'he question has been raised t1Wb thers bus been a multiplicity of Central
labour organisations in this country and my friend Mr. Suhu has been kind
enongh tc blame the Uovernment for it. 1 must suy thnt e has nei cored Lo
read the working oluss movement in this country. The Indian Netioua!l Trade
Ueion Congress is not the first rival orgunisation that was formed, and one
fine moruing Mr. Suhu woke up and found it has heen formed. Had he caved
to rend the working class movement in the country, he would have fouwd that
the Indian todgration of Luuhour wes formed loug before the Indian Nictional
Trade Union Congress cinme into exist:tice and that too was a rival orgunisation
to the All-India Trude Union Congress of which Mr. N. M. Joshi, the fricnd of
Mr. Sahu, happened to be the life-blood or the father of trade union hioveinent,
‘lime there was when Mr. Joshi cluitned that the All-India “'rude Union Con-
gress was & genuiuce trude union movement und when 1 told Mr. Joshi that he
wue mistaken he challenged my view and my opiuiou. But. Mr. Joshi hus come
to realise thut. what he weag trying to ignore was o haed reality, and today M.
Joshi haa bad to resign from the All-India Trade Union Congrese because he
tound tuat it waa domiueded hy Comnnmist, elements aud it was impossible for

- others to work with the Communis(s in ths All-Indin Trade Union Caongross.
Toduy wbat fux heppened 2 That veteran trade nnionist has heen inctrumen-
wl i.. ferming the fhivd Centiral organisation - the Wind Mazdoor tsubha, After-
wards he ma¥ find. ng he found, though too late. in the cise of the All India
Trade Union Congress, thet this Hind Muzdeor Sablu is aulso dominuted by 1
political pinrty with which it may be impossible for ‘any genvine trnde unionist
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to' work. Time will show him htat. But so far as Government is conocerned
our work becomes cowplioated no doubt when there is a multiplity cf Cen-
trnl orgauisations.  But our attitude or policy in giving representations to
thess Central organisntions is thet we give representation to that organisatiom
which ia the gost represeutasive ol the ,workers in the industry wvoncerned.
And .we will pxme this policy.

The %ame.acousation has been levelled by my friend Mr. SBakaens that the
(Govern'ent encourages the Indian National Trude Union Congress. I have
enunciutcd my policy or the. attitude of the Government as regards the vari-
ous Central organisations. But he is very sore about the U.P. Government.
That ie their locr]l quarrel and the Provincial Assembly would have been the
better forum for giving vent to his feelings or the grouse that he has against
the U1.P. Government. | do not hold agy brief for the U.P. Governn¥#nt. But
I muy inform the House thut anybody who has to deal with the \lifioult libonr
situation in the country at present will certainly see to it as to what organisa.
tion cornmands the confidence of the majority of the workers in a partleular in-
dustry.  If ome organisation commands the confidence of the overwhelming
majoiity of the workers and there is one tival Union in a emall unit in that
industry the question is whether it will be desirahle or practical to give recog-
nition to a small unit in that industry whereas the overwhelming majerity of
the workers ift that industry are with another organisation. That is for the
person on the spot to decide and the U.P. (Governrnent must have decided on
these lines. I find wothing wrong in it.

Sitailarly as regerds representation or the Works Committees that poliey
nay be followed. 1f on a regional bs.sis or en industry-wise hasis one finds
that 90 per cent of the workers are with one organisation and 10 per cert of the
workers are in another organisation confined to one or two units of the indus-
try. the question is whether in the interests of maintaining peace in that indus-
.try it is neceesary to give recognition to the 10 per cent of workers or to the
() per cent. 5

My hooourable friend has drawn my attention o the delay in the soheme
of docasualisation of dock workers. I am afraid my friend was teo preoocupi-
ed in the U.P. affairs that he could not follow the trend in this House. Other.
wise he would have found that I have already introduced an AmendinggBill to
give effegt to the decesualisation schemes.

UThe condition of the workers in the Indian States has been worze than what
it is in the Provinces.  With the nccension of a lurye number of States 2. - oy
Unicaip and with the integration of 'very many Staies in the Provinees 1 1hink
we will try as ®oon us we e o bring the Tahour Acts in ghose nreus on par
with thise e the Provincos.

In rggard to forced labnur, es hus heen indicated in the notes that we have
circainttint, we gave alvendy appointed a gpeeial offieer to study the varions
viw(;s of legisiation regarding: foreed lalonr so that we may he in n position
to virdertake legistution if necessary or take such ndministrative setioe as nay
,he called for to eliminate forced labour from the chuntryv.

Shri R. K, 8idhva (C.I>. uncl Byrar: General):  What ahaut the (Conuaigteo
that was, promised to he appointed in this House?

The Honourable Shri Jagjivan Ram: After we receive th ssport of the
specinl officer we will he in a porsition to decide whetlrer the appointment of a
Committee¢ to go further into the question of forced Inbonr is necessary or
whether we have sufScicut data furnished by the specinl officer to proceed
straightaway to take legjslative or administrative feasures as the case may be.

L
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8hri R. K. 8ldbva: The honourable Minister was not present then but
tbe honourable the Miuister of State made a statement that a Comimnittee wiil
bu uppointes and not an officer.

The Honovrable Shri Jagjivan Ram: I have already stated tbat we have
uppomuted r speciul officer who is stbdying the various thingu./ On getting his
repolt, if we find that u Committee is necessary, we will appoint it. but if we
tind that we have sutticient data before us to proceed airaightawny thtye is no

necessity to wuste further time by sppeinting a Comnmittee or a roving Com-
mission,

Bir, ] must say one word about strikes. I um inyself a firin holiever in the
eftiency of negotiation, conciliation und adjudicntion. It is only swban all these
avenues, of 4 peaceful settlement of a gispute: have been exhausted that the
lext wcz%on in the armoury of the laBour may be wielded—and that also only
for economic reasoms. A wfriké us a politicr! weapon is doomed to failure
and will be resisted witli aMN the enmergy and resources at the disposal of the
Uovcrnruent,  The lerge majority of labour realises this and is preprrwd to he
guided by sarer counsels hul, there are groups here and there whose object is
nat beitermefi; of lahour's righte and privileges but exploitatiou of Ilabeur's
difficulties. and wenknesses for purely political purposes, To them, Goavern-
ment's declaredi policy of protection and emcouragement of labout will bringz no
succour. No Government can tolerate activities calculated to echallenge sud
overthrow its authority, even if they be advanced in the name of labour.
Let labour be on its guard uguinst the machinations of such unsocisl elements
whether within or without-its ranks. It has alwaye been my earnest endeav-
our to make the worker respensible nnd stand on nis own, 8o long as he is not
conaciour of bie rights and ohligations, umscrupulous outsiders will try to ex-
ploit bim for their own purposes und there would be no end to the exploitation
of the working classes. Therefore, it is my policy to encourage warkers to run
their own organisatious without any outsiders interfering in their affairs. As
far somne time to come they will require help from outsiders, genuine trade
unions may be permitted to assist them and they may be membhers of the
trade unions, but in as small a number as may. be possible. I hope labow
leuders, if they have the real interests of the working clnss at beact, would nof
only welcome the policy but will belp in making it a success so that we may

achieve our cherished objective, the co-operative commonwealit.

Mr. Dsputy S8peaker: May I sl Mr. Sahu if he intends that T dhonld put
his cut motion to vote?

! S AATRN 81T . ot e F R faan § g7 saufy T wm &Y
# I O withdraw 7T AT E | vl

8hrl Lakshmninarayan Sabu: Sir, I beg leave of the IHousesto with

draw the eut motion. -

Mr. Deputy Spasker: llas the honournble member the leave of the Hause
to withdvaw hix cut inotion?

~

\’I'hr cul medion win, by leava of the Axgenibly. withdemin,
Mr. Deputy Speaker: The question is: -

. % That & sam Dot exceadig Rs. 23,97,000 be xrantod to thiz Governor General to  dofra
the oharges which will comn in ¢ours~ (fpayment ducing the veor  onrling tha 31st day  of March
1980, in respoct of ‘ Ministry of Lahour' ™ T

BTN (4]
The motion war adopted, e o
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Daxaxs No. 25.— MiNmstiy oF TRANSPORT

Ms. Deputy spoaker. Nuw we will pr«:eed tv the lkaauds relating o
'rausport.

I hope tLgtlousc is ugrecuble 1o sit ugtil we puss those Dennmds on Truns-
pory, °

Hofloaragle Members: Ycs.
Mr. Deputy Speakes: Motion is:

* That & sumn not exceeding Ry. 30,801,000 be granted to tho @overnor General to defray
the oharged Which will como in course of payment dusing tho yoor cnding the 3ist day of Maweh,
1860, in rospoct of tho ¢ Ministry of Trunsport . %

Devaxn No. 58 —a.m Tmnsmm- Sgrvice | / .
L]
Mx. Depubty Spsaker: Motion is: .

* That = wum no, exesuding Rs. 368 000 be grantad te thn Governar Generul to defray
the charges whinh will come i vollrse payraont during the year onding the 3lnt diy ot Marcl,
1050, in geanect of * Dolhi Transport Ketvica 7"

DeManny No. 70.—CEvtrar. Boap Funn
Mr. Depalty Speaker: Motion is:

" Thao o san ot exenading R 2,20,00,000 b grintod te tho Governor Gunoral to defray
the charge s which will comin conrss of paym.nt during the year ending the bt day of Mnreh,
1950, in wespect of * Central Roud Fund®, ™

8hri Moturi #atyanarsyang (Madras: Genwural): 1 have no intention to in-
flict any speech on & subject like this just at the fag end of the day. Lhere
are two poibts on whith § would like to atress, It is said that we have free-
dom fromn forvign domiination. We have got political freedom, we have got
cultural freedam, but we are also trying to get commercial froedoni. But when
I look baok t the histary of the railways, I find these Railwnys ore still being
run on conunercial lines. I um fully conscious that today we ere discussing
aubjects other than Ruilways, but my intention in mentlonmg the Railways is
that these Railways, when they were introduced, were introduced exclusively
for the benefit of the commercial people of the British. and therefore they had
given certain special advimtugce to then.  When we rliscOes all these matters,
ray mMi goes back to the old uge when the trangport systermn of this enuatry
was beilig molved by our people.  We had our own rohde. we bad our own
bullock carts, we bad our onn boats.  Those two things, the hilloele earts andd
tho roads, which were responnihle for huildmg  up w very greut civiiisntion,
which were responsitle €or building up grest empires and liquicdating great em-
pires, now they ure comulctely hemy forgotien by the moderm Gavernmeout, by
the Swaraj Govermnent.  lu wiy youny days, we used to gravel hy hoats frem
place to place. In my owr Province. the Madrus Presidency, people vsed 1o
go from oge epd to the other for sducation, far commercinl pwrposes or for any
enterprise thf} they wanted to undertalte, in  countryboats.  The Raiivrays
hate completely smashed the possibility of thae canntryvhont fadistey il e
witorwaye.,

Sir, I wax just trying to look into the pamphlet aud litérature that was given to
ns for sludy., tc see whether there is any mention there of one of our ttankport
tiustries, nmm'lv the comtryhouts, but 1 see there is sbaoliitely no mention,
no encourageient given o id.  Sir, if we go to the Malabar. countryboata play a
very grest role in trunsport nnd f we ga to Bengal they have fot a very impor-
tant part to play in transiport.  But now I see that in Malaber in 8outh India
ag well as in many other parts of our country tde countryboats are being com-
pletely: negiegted.  "Mierefore, T wunt specially to draw the attention of, the

- L]
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i '
‘Pransport Ministry to see that thcre is a proper co-ordination for ali tho trams-
port facilities, namely the hoat. industry. the hulluck-cart, the railways uird the
motor cis. There are futerests who take charge of the Ruilways becunse the
coal industry is there and coul is supplicd to run the Katlwys4.  Ther: are
neople who take a gpod deal of interest in the motor care because there is a good
deul of toreign cupital and foreign petrol and othcr things to suppert tife motor
industry und therefore it is being taken curv.of.  But there sre no people to
take eure of {his boat industry on account of which thousands and- lakhs of
people jzet their inaintenance.  This indurtry was used not only.for transport
but for twany other purposes.  Therefore, it should he taken care of hy this
Govermyent: after getting Swaraj. Tt may he argued that this boat industry
oy trunx&\rt by villige rouds ate completeiy provincial subjects.  But I see
that the Centre is taking interestein Provincial xubjeots also.  Recertly it was
suid that in the matier of rpads, the Ceutinl QGovernment are taking part by
subseribing & certain amount to the roadways.  They have also subscribed to
many of the enierprises the Urovincial Govergpienta have started, from railwsy
frunds. In the sanie way certain moneys from the railway funds, either from
the Rescrve Fund or fromn the Depreciution }und or from any other Fund
whicll the Ruilways have got, may be ret upart for the purpose of cucourng-
ing these boats. kven today we fird that wherever posxible the'! Railways are
Ligeking the cnnal traffic.  Just to mention one case, in Madras near about the
‘Lsawin Bridge, there is n bridge which is used by the Railwayas and it was mon-
tioned thaf tire Provincial Government ag well ax the Central Governtneut were
anxious thgt this bridge should be so re-built thut hoats could also pass under
it.  But the Railway has been putting ull kinds of obsticles in the wny nnd
wothing has been done so far.  In the same way, there may he several bridges
like that where previously the Railway Companies deliberstely blocked the
bridges and therefore it is up to the present Government to see that wheritver
possible the inland navigation system is encouraged and the hout industry of
this country is encouraged.

GGenerally it is said that in democrscy, numbers always county but in this
5P ocountry numbers do not at all count as far as the wural pupula-
s tion snd the rural interests arc concerned. It is suid that in our
country we have got nearly 87,15,500 bullock-carts and we are spending, for the
ressds on which these hullock-curts go only Rs. 28 crores. It is Bnid that we
bave gol 1,44.6h4 mator-vehicless and for them we upend nearly Rs. 320 eroene,
[t may be said that these mator cars and motor-vehicles are being used fur the
apid transport of produce. But if we tuke into considerntinn the tatal ton-
nage that is coveyed by the bhullock-oarts, that will certainly he mueh lazgnr.
"Vherrefore thyir ninber sbould lie taken iuto comsiderntion and whutever sup.
port imd help that’is possihle ought to be given 1o the villager for (h.: purpose
of nsiog hix billock-carts. ~ Generally, it ix said that we have abrolutely 1o
tinds at ane disposal, and that all the fundg are heing wsed €or o tionsl
higahwey aond our provincial highwass  and for other roads, wd for The big
Weidgrs. That wmoy e quite trne.  But it i quite possible for Gosernnent te
have a bins for the village roads algo, snd pay gufficient -attention to see {hat
(he villager also gets his romls to teansport his  village prodnee to the markasd
places, g tled the necessary fininces end fucilitics are provided for that pur-

pose. The other day it wns said that there is w huge quantity of gran Iying -

idle In Punjab wherear Punjub gram is not getting anv kimd of fueility to go
either to the market or to other provinces.. Therefore it is rotting. Therefore.
i‘thut way inflation ef the price of foodstufis gacs o e the foodstulf vot. 1f
we encourage village people 40 form co-operative societies and give them «ll the
facilities, it is quite possible tbat with the nid and suhsidy that CGovernment
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gives, they will be able to form own co-eperutive societies for sturting their
own small tramsport industries, whether thronglhe bullock-curts or any kmd of
improved vehicles, Ih this way they can also do a good deal

Pandit Thakur Das Bhargava (Lust Punjul: Geanercal): The ditfieuity about
the grau in the Punjub was due to the provincial prohibition agningt moving
thefooclstuff. .

Siwrd Moturi Satyanarayana: I um very glad to hear that it was only due to
sume bamiers o a provincial basis that that gram could wot be moved, and
I tuke it that there is absolutely no bottle-neck in thes trunsport.  But. theie
is ulso good denl of dificulty in moving prodmss from place to pluee, especially
fromn villages away from the towns.  If there 8 no such difficulty in the Pun
b, 1 am very glad to know that. But ia other provinces there is u great
deal of ditficulty. The village mau catnot jtuke his produce to htp« mnrket
place, mainly for the reason ihet théke%s no transport fucility, angl e Govern-
ment e not in 4 pogitiow to give the necesBary support for patting®up “proper
rouds. I um however, very glad to see that owr Governmeunt is now reimov-
inng the obstuoles, by providing bridges over the big rivers and canals, «uvh us
the Godavali and several other big rivers. 1 would like to mention that there
is u big river over which there is no bridge, und the abrence of a bridge is ouns-
ing a good deu! of difficulty, I mean the Krighna river. It is one of the higgest
rivers and would like very much to draw the attention of the Transporl Minis-
try to ree that the proposal to put a bridge over the Krishnu also is givon efiet
to as early as possible, '

With these words, Sir, I support the Demand.

Shri Satia Ohandra S8amanta (West Bengal: (lcuerul): Sir, the Ministy of
Lrangport; deals with Railway transport, Road trnusport, Inlamd waterwnys and
l'orts. In tbe shor¢ time at my disposal, | wuant to deal with some minor
pointe.  As regards railway trand€port, as a resulf of partition, we are wecing
thut Asswm is discouneoted from the Indimn Uwiow. . Our Transport Ministry
iz hut inmctive in the matter and thero is nuder contemplution a wcheme for
running a railway line from Assum to Muniburi Ghat. Tt is under construc-
tion hut it should be expedited. It is proposed tu be u meter gauge line, mxl
at tie point where it reaches the Ganges—the Munihari (ihiut, the wagons hnve
to be brought lo the other side. Therefore u wagon ferry should at once be
coustructed there to avoid unnecessary deluy in transhipment, We all know
thut 5680 million tous of Tea come to Culcuttu port from Assss und i huge
quantity of ferest produce aleo reuch t®e Indian Union.  Ior these redsons. the
rnilwuy work which has been started should be i:xpedited.

Auotber point in this counection which 1 want to mention is that wagon
louds will he brought from Assam by a meter gauge line.  But therc is o
meter yauge line from Munihari Ghut to Caleutta. 8o a meter gnuge line
should be constructed or a broad guuge line should tic converted into w moter
Bﬂugfg for the ‘Burpoae so that,........

*Mr, Deputy‘ 8peaker: These remarks would be more uppropriate during the
Railway Debate, T think.

Shkri Satis Obandra S8amanta: I only draw the aftention of the honourable
Minigter lo this subject in order to expedite the wmatter.

As rcgards road transport, the Ministry is trying to nationalise lus services
itf e Centrally Administered Arens. 1m Delhi the bin-gervice hus been nution.
nlised.  Provincial governments arc algo nationalising their bus services at the
instance of the Centre. Recently in HBengul the bus-murvice in Calentta  has
been taken gver by the.l’rovincial Government ard the other day we read lu the
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newspapers-that in the half-yearly accounts, a fuir snount hus been entued by
that bueiness. So 1 hope our Ministry will encournge tlie nutionalisution of
ail bus-servicew, especiaily in the cities iu all the Provinces and Stutes, and is-
“sue uccessary directions on the matteg.

Then, coming to inland waterways, though this is u proviucial subject, when
inter-provincial waterway sorvices are considercd which pass from $ue provinee
to unother, they come uuder the jurisdiction of the Central Governmeut. [
tbese tulaud wuterways Services ure expedited, we will Le benefittesl much and
pressure ol railway traftic will alko lessen and cowmrnunications ns  regurds
goods as well a& passengers wili be cnsed for the Indivu Union. '

Then Rgome to ports. - ‘There'are tive 1ajor ports iu India, Caleuttis, Mac
1vs, BompRy, Vizagapatumn and Cechin. There are mxuor ports umil hurbou: |
We are hearing about the conggstion at Bombnf and fo relieve thut congestion,
our Ministry is constructiug a mujor port at.'Khandls. To expadite the matter,
survey work frorn Khandla to Ahmedubad and Kbhandla ta Delhi should he ex-
pedited.  To avoid cungestion at. Bombay, not only Khandla port rhould be
constricted from the Centre but alﬁo other minor ports, harbours, such as the
Kathinwar ports and some harbours it South India should algo lie tukeu into
consideration to convert them juto major ports.

As regards the I'ort Trust Act, the Hououruble Miuister in the last Budget
Session gave us a promise that the Port Trust Act will be umended to niect
the necessity of eur time. (Shri R. K. Sidhve: ‘“They have promised, but they
have not got the amended Act.””) That is not yet done. Perhaps the pro-
misc wus given by the predecessor of the present Minister. ’ -

Mr. Deputy Speaker: I thinke honourable™ Membera agreed to be in the
House till 5-80 or 6 o'clock, but: I fincd one memher after anotlicr is leaving. As
there is no quorum, J will have to close the debate.

(At tins stage the bell was riéng and yuorum obtained.)

I do not waut to make Sny aspersions, but I um exceedingl y sorry that wheng
on honourable member is speaking on u very important subject anil when the
Ministere are here, other members ure going away. They shoutd lLaxo said
at b o'clack that they were not willing to ®outinue, in which case, I could have
adjourned the House to. allow the Transiport detvund to take cave of itself. ¢
is not proper to the House itgelf. If it. is the sensc of the House, ns soon aw
the hopourable siemher who is now on his legs tinishes hiy speech, 1 would
call upon the Honoyrable Minister to reply. It does not seem to me to be
right. It is an iuteresting debute and we nre not only persons interested in it;
there are pernons outside and the world outside is very anxious to henr the pany
debates relttiug to this demand and 1 would request that honoumbln mcliaber’s
will bear with patience and stay nwhlle

Shrl Satis Ohandra S8amanta: I wus drawing tho attention of the Honour-
abie Minister to convert those miuor ports and harbours into major ports. As
regards Cochin. there is no Port Trust. T hope it will also come nnder the
ot Pruet. The Ministers eutrnst the work of the trausport (o a Centrnl
Board of Trankport and its Stunding Commiltoe. Ak u member of the Stnad-
ing Commitiee to the Ministry of “Peuns sport, I have come to know they are
very gotive and they abe doing their Lest,  § hope they will try their utmoat to
expedite matters, to which T have referved.  With these words. Sir, T eon-
clude my speech, e A

®
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Dr. V. Bubramaniam (Madree: General): J do not want to take 1nuch time

of the House, buy I want the creation of a non-lapsing fuad for the National
Highways just as the Road Fund. 1 request the Honourable Minister to consi-
der the point that a National Highway fund be created, like the Central Road

Fund, so ﬁxthe oconstruotion of Natio:lal Highways may go on without intet-
ruption.

The other Point thut I wish to draw the attention of the Honowrable Minis-
ter t® isgggarding the sales tax on Petrol. The Central Government is taxing
petrol once and the different provinces are taxing petrol again from 2 to 4 annas.
To avoid differéDUtaxéa on petrol, I think an agreement must be negotiated bet-
ween the Provinces and the Centre for an oversll tax limit to Rs. 1-5.0 per gal-
lon and each province will get 6 annas and the Centre will get 15 auraa aud
the basie of the negotiations would be as in America the tax will spen{ on
eds except for Central share ofqf the? general revenue. Pe expendi-
e for National Highways is now made, from general revenfe“ewery year,
gw the grant for the maintenance of the Natiqpal Highways is sanctioned un-
d&r Civil Works gnd we Lave sanctioned two crores and eight lakhe nearly, but
we do not Jmow what amount will be sanctioned next year. So, unless we have
a definite ibcome for the National Higlways system, the maintenance und
progress of these highways will fiot be eatisfactory. These are the two points
that I wanted to bring to the notice of the Honourable Minister.

sErafea U8 ¥ qF J 00 T T oot AT IR E o et
T ) ag & Fr da § §5 WS omk &, ag wwd & fo A= F Ay
g AT FANE AFATHER FIA T q1g N &, 7€ A6 &, SfHT F]N
- Ergq A A TET AR, AT I a7 fRar A Q@ A0 qfx g™ w6
fF a8 I76F ATATFSI FINAFTES | g T1T 3% g f& o= oo
adY AT AT F) o, A 92333z 3@ AT IFQ & fF AT WA TEART
F) BT94T & A7 ALY, T Y A dragn gFAar § fF adh

@O T 7z 4 % 93 7w aw@ & fo3 Az asoa= qam
&aerfwarg 0T 399 @fa F7g saar 94 S0 Gaer fvar § )
q’mi'eﬁahNntipnal Highways § 398 & g gt & 3% amaax
A% & AT IFQ IFH A @@ A6 | TRAYT § qR FAAL AR
N W IET R agd AaT 9F war § ) fAaRa & fed amem
# qE¥FHY aga ae@ | ga0r Highway 3t @ qifresras ¢ =
Te% T[T FqT EH E O AT @ | | N q@w, GoH
ﬁﬁ"ﬁm-l*’ww}gaﬁmin&iﬁ,m T & IRT
w}a %A N g, Al ARATN &% qIF I AT A @
TS 1 AT a7 feawa T A4 & Al )

R qoTET A% feuredT 7 7 K agy wEwd | g s
e & fold wgga & & fe 599 @ga wmA € gwifs e
N, st oz, o9 WA T & AR § W9 T #
faes A a1 § TTH A NIW AT FIAHFL

L 4 4
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[orer afem vra)

Aed a1 38 & 6 AW AT § 9T, I d7 ¥ A 92 v
FAN AR I7 qTHT & AW apiy N FEN § fomn Fremr,d, e &
qaT gQR ¥ AT g feAm A (e W ww @ £ W(‘(W F&
R F AR A e § ar Ao wmr # S wvafd

AfEd 7 REMFITH s¢ gz & 07 dz& & % Ak
ATH ITEA FAM & approXimately 1} &1® & 0T =¢dl TIF T
TEA B AR N EA F7 flel R yew F R AT gS AN R
Y wwmar g fr ag Ao ot agh smW & AT AW ATT 9EH @S

¢ IR L 3 Qv &, @Wiew ;‘faﬁtmmwsawmm *tmgl
(English translation of the above speech) B

Lala Achint Ram (East Punjub: Genoral): I wish to say a: few things
briefly. The first thing is that some people have come from the Punjab who
say that the Government’s proposal to nationalize road transport is good but
that they should not be involved in trouble, and thut they should be allowed
time—two, four or five yeurs-—so thut they might, in the meantime, make some
arrangements for themselves. It is right that before you introduce such
schemes you inust sce whether or not the Government stand to gain there-
by and also whether or not any henefit accrues to the public.

The other thing is that you have decided upon a five years’ road develop-
meént prograrnme as also upon an expenditure of thirty crores of rupees in that
connaction.- Among the National Highways in *he DPunjub we have first
one from Delhi to Amritsar and the second from Jullundur to Kashmir The
condition of Ferezcpore and Jullundur has becu grestly affected by the parti-
tion. A road conuecting the two is very mnch nceded for the purposes of
trade.  Another highway is frain Delhi to Fazilkn. That road remains in,a
very rotten condition and sume sttention should be paid to it. Many of m.y

- brothers would have travelled by the Delhi-Ainbala-Kall:a-Bimla road. , A lot
- of trouble is experienced at the Ghaggar duriug the rainy sesson. ‘flLe road

level nt that poiut should kindly be raised afid u bridge construoted. Unless
this is clone the difficulty will not be over.

Besides, your department needs o lot of petrol. About hetrol everybody
feels that there la a great deal of corruption.  Although petrol ix a contiolled
commodity, it is available in the black-market at eight or ten rupeox pur gél-
Jon. Tbis should also be eftectively looked into. o

s . Y
The third thiug is this thut whenever 1 travel along roaG~ such us the
Urand Tyunk Road, as 1 do frequeatly, I atill find the names of the roads
written in lngliah 3o that I start having a feeling as if I am roaming about in

England.  Kindly change the road names now into Hindi or the lceal langu-
age.

Tiastly thore arta atout 68 thousand miles of road in the country. 1f trees
wete -to be planted on hoth sides of it there would be trees planted along atcut
one and a half Inkh miles and the fuel problen: of the country could thereby
be solved to n certain extent. I feel this is also n very importunt matter and

that vou would surely keep it ia view.  Time is short and accordingly I would
not eay un¥thing mose and clowe.
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The Honourable 8Shri K. Santhanam (Minister of State for Railways and
Transport); It ie a matter of great regret to me that the House should uot
bave an cpportunity to discuss more fully the important problems conueated
with this Ministry. There are no. less thau eight important matters, some

which m¥y not otherwise come undgr discusssion in one way or another in
tMg House. NFor instance there is the tourist trafic which wo are organising
on wyioh 1 hoped to get the views of the House. There are also such matters
a8 RuilwBY Priority Organisation and Petrol rationing on which I would have ¢
liked to gEt’N‘ﬁ’f the House. I do not want to test the patienoe of the
House, but it is mYy Buty to touch briefly on some of the important points
mentioned by the Members.

8ir, the honourable Member Mr. S,al;a?mmynnu touched a most iw.portank
topic o which I would have liked to spgak at length, I yiel none in
this House in my anxiety for the probur developmens of Vi fds and also
the inland wster-traffic by means of countfy boats. The entire syS®m of Na-
tionul Flighways and the Nagpur Plan on whish they are bas:d was ninwd at
the promgtion ultimately of the village rcads, because on the village roada de-
pends ultfnately the traffio not only of the National Highways but slso of the ~
Railways. The more they nre opened up the hetter it will be for the coun-
‘try.  But the opening up of village roads has ta be a provinolul responsibility.
In order t§ provide the Provincial Governments with funds for this purpousm,
the Central Jovernment have taken over the entire responsibility of the Na-
tionn]l Highwayn which was originally anet from the Provincial rcvenuee. There-
fore I suggest that honourable Members should bring pressurc¢ on their own
provinces that the mouey released by the Central Government tuking over the
Mantional Highways .should be exclusively devoted to the development of
village roads. Through the Road Fund also the Central Goverhn.ent are con-
tinupualy bringing pressure on the Provincial (Governments towwrds this ob-
jeotive. I confess that the Trausport Ministty has not done much for the.
developiwent of the inland water teafic. It is a Provincisl subject. But even
there [ think we should do more. ~We propose to take a survey during the
coming; yenr of the Fossibilities of development in this respect.  As soon as
that survéy is completed, we shall deviae some kind of machinery for co.ordi-
nati9n‘ of $neasures in this respecs. -

8ir, Mr. Samanta as well @ Mr. Batyonarayana spoke about the natirnal-
atiqQ of road transport. 8o did my honourable friend Mr. Achint Ram. Tbis
ngailﬁs egsentially a Provincial aubjeot, but the Railways are tuking an active
parj ii the nationalisation of rosd transport. They are providing capital. In
feut they have offered to provide as much capital as the Provincial Governments
will take and they are co-operating with the Provincial Governments in every
reapect. ®8"far as thd Centrally Administered Areas are concerned, the Delhi
Trangport Bervice is being run directly by the Transgfort Ministry. Three
mounths sgo I thought it was going #» figure in the debates of this T{ouse s
mui as the topio of third-class passengeis. But I believe during the iast three
mo Ln suc provement has been effected in the Delhi 'I'ransporwService that
it Jbas cess be an object of interest to honoursble Mewmbers. (Honpurabls
embers: 'No, no.') At any rate we shall see that by the fime the next Budges
comes up, this subject ceases to be an object of debate.

8ir, so far as the Fast Punjab roads are concerned, about which my hon.
ourable friead Lala Achint Ram menticned, if the Esst Pun;ab Governmens
raigea this point we shall be ver dglad to oonsider whether any chsnge or diver-
sion gf those highways are needed. In this matter the Central Government
wants to hs.ve the full co-operation of the Provincial Governments. In fece
without thqlr co-operation, the Central Government will be utterly powerloas.
Therefore, if 4he Provincial Governments wanteany kini of chatige in this niat-
ter, pro does Bt commit us to more expenditure thap thet to which we *
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are already committed, we shall always be very glad to consider. In these
and other matiers the Trensport Ministry will try to satisfy the demands of
the Frovinces as much as possible, ,

Lastly shout mejor ports. The poi?xt was raised that we havr./not tukux,p;)
the umeudment of the Port Trust Act. I may inform the House thed the
Becretary of our Ministry has gone to America on an International Camnittee
and we have charged him with the task of studying the Pcr..Commission of
Canada and also of other countries so fhat we may li¢-able te have a new
system which will’'be based on the latest models. As soon as he comes back,
anc after considering his report, we shall try to take up this questior:.

So fur E&petrol rationing is cdncerned, ét is said there is some blacl:-mur-
keting. I54:7) fhat of all the, controls, petrol rationing bas been almost
fool-proof agamst corruption. 1t is only when people who have been legiti-

-mately and reasonably given pétrol ration sell it to others, black-market oper- .

ation is possible. This is something which canhot be prevented at al. Detrol
is eusy of control and the accounts which are kept show completely that tlere
is hardly any corruption. [ would like to remove rationing of petrol :iltoge-
ther.  But our supplies are not yet adequate and our capacity to Inowe the sup-
plies Irom ports to the interior parts is not also adequate. .

Pandit Lakshmi Kanta Maltra (West Bengal: Qeneral): Can yon at least
iiberalise tiesupply?

The Honourable Sbrl K, Santhanam: . I'be supplies have been liberulived
recently and we shall go on liberalising them as much as possible. .1t depends
uPon the totsl supply and our tank wagons. We lost a large number cf tank
wagons in Partition end we have been trying to make up the deficiency by
ordering new wagons.  Unfortunately during the recent Caleutt: {roubles which
nflected the Jesssp Workshops the huilding of tank wagons has been deloyed.
Therefore we are unuble to get better supplles fo the interior areas We aro
trving to distribute the supplies as equitahly as possible. 1 lope the Traus-
port Ministry har deserved well of the House. I thank the Houw fem fhe
wuy the mcmbers have dealt with the Tiansport Ministry.

Mr. Deputy Speaker: The question is:
** That & swia not exceeding Ra. 36,901,000 be granted to tho Govesrnor General tl, defray

the charges whioh will came it course of payment during tho year ending the 3lst duy of \Ruh
19560, in reapoot of * Ministry of Transport . "

A3

The motion was adopted,

Mr. Doputy Speaker: The question le:

** Thet & sum not exceeding R». 63,068,000 be granted to the Governor Gemnersl to c‘ofrgy
the oharges which mll aomo in course of paymem durxng tbo year ending tbe { "ot day of M.arch,
1050, in reapedt of ‘ Delhi Transport Servioe ’ * W, .

The motion was alopled.

Mr. Deputy Speaker: The question is:

‘* That a sum not excosding Ra. 2,30,00,000 be granted to the Governor General to deﬁv'
the obherges which will cbne in course of oymem during the year ending the 31at day of Mmh
1950, in respoot of ‘Central Road Fund'."

The motion was cdopted.

=
-

The Assembly then adjourned till o Quarter to FEleven of the ('lock on
Saturdat,y the 19th March, 184%. o
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